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 HOUSE  OF  THE  PEOPLE

 Friday,  24th  April,  953

 The  House  met  at  a  Quarter  Past
 Eight  of  the  Clock.

 [Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 REHABILITATION  OF  DISPLACED  PERSONS  IN
 ANDAMANS

 *ISok  Shri  S.  C,  Samanta:  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  state:

 (a)  how  many  of  the  displac-
 ed  persons  from  East  Pakistan  have
 been  sent  to  Andamans  for  rehabilita-
 tion  and  resettlement  there;

 (b)  whether  any  extra  amount  has
 been  granted  for  them;  and

 (c)  if  so,  how  much  (separately  in
 the  form  of  grants  and  loans)?

 The  Minister  of  Rehabilitation  (Sbri
 A.  P.  Jain):  (a)  to  (c).  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  in  due
 course.

 Shri  S.  C.  Samanta:  May  I  know,
 Sir,  whether  any  family  from  the
 fresh  arrivals  in  952  is  contemplated
 to  be  sent  there?

 Shri  A.  P.  Jain:  Would  it  not  be
 better  if  the  hon.  member  waits  until
 I  get  all  the  information?

 Mr,  Speaker:  He  wants  to  know
 the  intention  of  Government—whether
 they  intend  to  send  them?

 Shri  A.  P.  Jain:  Yes,  we  intend  to.

 Shri  8,  C.  Samanta:  May  I  know
 whether  the  expenses  incurred  on
 these  displaced  persons  would  be  met
 from  khe  Colonisation  Fund,  of  the
 Home  Ministry  or  the  funds  of  the
 Rehabilitation  Ministry?
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 Shri  A.  P.  Jain:  Certainly,  all  reha-
 bilitation  work  is  being  done  by  the
 Rehabilitation  Ministry;  the  Rehabili-
 tation  Ministry  meets  the  funds,

 SECONDARY  EDUCATION  COMMISSION

 11585.  Sardar  Hukam  Singh:  Will  the

 ee
 of  Education  be  pleased  to

 state:

 (a)  whether  the  Secondary  Educa-
 tion  Commission  with  Dr.  A.  Laksh-
 manswamy  Mudaliar  as  chairman  has
 submitted  its  report  on  the  nearest
 position  of  secondary  education  in
 India;  and

 (b)  if  so,  whether  any  measures  have
 been  suggested  for  its  re-organisation
 and  improvement?

 The  Deputy  Minister  of  Natural
 Resources  and  Scientific  Research
 (Shri  K,  D.  Malaviya):  (a)  No.  The
 Report  of  the  Commission  is  Jikely  to
 become  available  in  June,  1953.

 (b)  Does  not  arise.

 Shri  T.  S.  A.  Chettiar;  May  I  know
 whether  t  has  been  made  clear  to
 the  Commission  that  the  recom-
 mendations  should  be  on  the  basis  of
 basic  education?

 Shri  K.  D.  Mualaviya:  This  opinion
 of  the  hon.  member  is  already  known
 to  the  Commission  and  in  way  it  has
 been  conveyed  to  them.

 ELECTRO-CHEMICAL  RESEARCH  INSTITUTE
 KARAIKUDI

 *1586,  Shri  5.  C.  Samanta:  (a)  Will
 the  Minister  of  Nétural  Resources  and
 Scientific  Research  be  pleased  to
 state  which  are  the  principal  branches
 for  investigation  on  which  work  is  to

 roceed  in  fhe  Central  Institute  of
 lectro-chemical  Research  and  Deve-

 lopment  at  Karaikudi?
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 (b)  What  is  the  cost  of  construction,
 its  furnishings  and  equipments  etc.  and
 what  are  other  recurring  and  _  non-
 recurring  expenses  of  the  Research
 Institute  including  its  administrative
 set-up?

 The  Deputy  Minister  of  Natural
 Resources  and  Scientific  Research
 (Shri  छू,  D  Malaviya):  (a)  and  (०).
 Statements  giving  the  required  infor-
 mation  are  laid  cn  the  Table  of  the
 House.  [See  Appendix  X,  annexure
 No.  16.)

 Shri  S.  C.  Samanta:  From  the  state-
 ment  I  find  that  half  the  recrurring
 expenses  is  meant  for  pay  of  officers,
 allowances  and  establishment,  and
 half  for  contingency.  May  I  know
 why  contingency  is  so  much?

 Shri  K.  D  Malaviya:  I  cannot  say.
 ‘Contingencies  include  many  important
 items  for  which  money  is  needed.

 Shri  S.  C.  Samanta:  .May  I  know,
 Sir,  whether  the  staff  required  for  the
 full-fledged  administration  of  the  Re-
 search  Institute  has  been  taken  in,  or
 others  will  be  taken  in  the  near
 future?

 Shri  K.  D.  Malaviya:  As  the  hon.
 member  Knows  we  have  got  an  im-
 mediate  programme  and  we  _  have
 enough  staff  for  this  fulfilment  of  the
 immediate  programme.  As  and  when
 programmes  are  added  to  the  twelve
 months  programme  we  will  need  more
 staff  and  we  will  have  them.

 Shri  Nanadas:  May  I  know  whether
 any  training  is  given  to  students  and
 if  so  how  many  students  are  in  this
 institution?

 Shri  K.  D.  Malaviya:  This  is  a  re-
 search  institute  and  only  such  stu-
 dents  may  be  allowed  to  come  in  as
 have  special  problems  to  research  on.

 Shri  Nanmadas:  How  many  _—  such
 candidates  have  been  taken?

 Shri  हैं,  D.  Malaviya:  I  have  no  in-
 formation,

 Shri  Achuthan:  May  I  know  whe-
 ther  Dr,  Alagappa  Chettiar  has  con-
 tributed  anything  towards  the  con-

 rin  il
 of  the  building  of  this  Insti-

 ute?
 Shri  K.  D.  Malaviya:  Yes,  Sir.  Dr.

 Alagappa  Chettiar  has  donated  about
 300  bighas  of  land  and  about  Rs.  9
 lakhs—to  be  exact  Rs.  8,90,000.

 RECRUITMENT  OF  CENTRAL  SERVICES
 CANDIDATES

 #1587.  Shri  Bahadur  Singh:  (a)  Will
 the  Minister  of  Home  Affairs  be  pleas-
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 ed  to  state  what  was  the  number  of
 candidates  for  Central  Services
 (LA.S.,  LF.S.,  LP.S.,  and  other  allied
 Services)  recruited  through  the  Union

 Public
 Service  Commission  during

 19527

 (b)  What  percentage  out  of  those
 belong  to  Scheduled  Castes?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  and  (b).  A
 statement  containing  the  required  in-
 formation  is.  laid  on  the  Table.  [See
 Appendix  X,  annexure  No,  17]

 Shri  Bahadur  Singh:  What  was  the
 number  of  Scheduled  Caste  candi-
 dates  who  appeared  in  the  various
 tests  in  1952?

 Shri  Datar:  The  number  of  Schedul-
 ed  Caste  candidates  was  57  as  against
 5

 number  of  candidates  of

 Shri  Bahadur  Singh:  What  was  the
 percentage  of  Scheduled  Caste  candi-
 dates  who  appeared  in  the  LA.S.,  IFS.
 and  LP.S.?

 Shri  Datar:  It  is  not  possible  to  give
 the  figures  separately.

 Shri  Bahadur  Singh:  May  I  know
 whether  all  those  who  qualified  them-
 selves  in  the  tests  were  recruited  or
 absorbed,  or  whether  any  of  them
 were  rejected?

 Shri  Datar:  All  those  who  -jualified
 in  the  tests  as  also  in  the  Viva  voce
 examination  are,  as  far  as  _  possible
 absorbed  in  one  of  the  numerous
 services.

 Shri  Bahadur  Singh:  What  is  the
 highest  position  on  meritgs  in  these
 tests  that  the  Scheduled  Caste  candi-
 dates  could  attain?

 Shri  Datar:  The  highest  position  in
 the  Indian  Administrative  Service.

 Shri  Veeraswamy:  May  I  know,  Sir.
 whether  it  is  a  fact  that  some  seats
 are  reserved  and  then  Scheduled
 Caste  candidates  who  appear  before
 the  U.P.S.C.,  or  write  the  competitive
 examination  are  simply  rejected?

 Mr.  Speaker:  What  is  he  driving  at?
 Will  he  repeat  the  question?

 Shri  Veeraswamy:  Applications  are
 invited  to  fill  up  the  vacancies  re-
 served  for  Scheduled  Caste  candi-
 dates.  But  after  interview  it  is  noted
 that  they  are  not  recruited  or  selected
 to  fill  up  the  vacancies  reserved  for
 the  Scheduled  Castes?

 Shri  Datar:  I  repudiate  the  insinua-
 tion,
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 GEOLOGISTS  AND  MINING  ENGINEERS  EMPLOY.
 ED  BY  THE  ATOMIC  ENERGY  COMMISSION

 #1588,  Dr.  Amin:  (a)  Will  the  Minis-
 ter  of  Natural  Resources  and  Scientific
 Research  be  pleased  to  state  how
 many  Geologists  and  Mining  Engineers
 have  been  employed  by  the  Atomic
 Energy  Commission  to  increase  the
 production  and  further  development  of *  Beryl?

 (b)  What  is  the  total  amount  spent
 annually  on  these‘  Geologists  and
 ‘Engineers?

 (c)  What  increase  in  production  of
 Beryl  has  been  brought  about  by  the
 activities  of  these  Geologists  and
 Engineers?

 (9)  How  much  Beryl  ore  has  been
 processed  for  its  use  in  India  by  the
 Atomic  Energy  Commission?

 The  Deputy  Minister  of
 Resources  and  Scientific  Research
 (Shri  K.  D,  Malaviya):  (a)  to  (c).
 it  is  not  desirable  in  the  public  in-
 terest  to  disclose  this  information.

 Natural

 (d)  Experimental  work  on  the  pro-
 cessing  of  Beryl  is  being  conducted

 ‘under  the  auspices  of  the  Atomic
 Energy  Commission.

 Dr.  Amin:  May  I  know  who  is  the
 Mineral  Adviser  to  the  Atomic  Fnergy
 Commission?  ‘

 Shri  K.  D.  Malaviya:  The  Chief
 Mining  Geologist  who  is  assisting  in
 this  work  is  Dr.  J.  L.  Bhola.

 )  Sbri  Sarangadhar  Das:  May  I  know,
 Sir.  why  it  ig  not  in  the  public  interest
 to  disclose  the  information  when  the
 atomic  energy  that  is  being  researched
 here  is  meant  for  peaceful  purposes?

 Mr.  Speaker:  I  think  the  reasons
 ‘are  obvioys.

 FUNDAMENTAL  RIGHTS

 #1589,  Shri_S.  N.  Das:  Will  the
 Minister  of  Home  Affairs  be  pleased
 tp  state:

 (a)  the  number  of  cases  in  which  the
 Supreme  Court  was  moved  by  appro-
 priate  proceedings  for  the  enforcement
 of  the  rights  guaranteed  by.  Part  III
 of  the  Constitution  during  ‘1952;

 (b)  the  numbets  of  cases  in.  which
 irections,  orders,  or  writs  including

 writs  in  the  nature  of  habeas  corpus,
 mandamus,  prohibition,  quo  warranto
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 ‘and  certiorari  were  issued  by  the
 Supreme  Court  for  the  enforcement  ef
 any  of  the  rights  conferred  by  Part  III
 of  the  Constitution  giving  separate
 figures  for  each  category;  and

 —

 (c)  the  number  and  nature  of  cases
 in  which  Fundamental  Rights  guaran-
 teed  by  the  Constitution  were  found  to
 be  encroached  upon  by  any  person  or
 authority?

 The  Deputy  Minister  of
 Affairs  (Shri  Datar):  (a)  507.

 Home

 (b)  habeas  corpus  6l
 mandamus  4
 certiorari  2.

 (c)  67:  the  nature  of  these  cases  is
 as  follows:—

 Cases  involving  violation  of  the  right  6l
 regarding  personal  liberty  (Articles
 2l  and  22  of  the  Constitution).

 Cases  involving  infringement  of  the  3
 right  regarding  equality  before  law
 (Article  4  of  the  Constitution).

 08808  involving  infringement  of  the  १
 right  to  equire  and  l.old  property
 (Articles  9  (i)  (f)  and  3l  of  the
 Conatitution).

 Cases  involving  interforence  with  the  2
 right  to  practice  any  profession  or
 to  carry  On  any  Occupation,  trade
 or  business  (Articole  9  (i)  (8)  of  the
 Constitution).

 67
 ee

 Shri  8.  N,  Das:  May  I  KBow  the
 number  of  cases  in  which  writs  in

 the  nature  of  habeas  corpus  were  is-
 sued  on  the  Central  Government?

 Shri  Datar:  I  have  no  information
 of  that.

 Shri  S.  N.  Das:  May  I  know  the
 number.  of  cases  which  were  referred
 to  the  Central  Government  and  cases
 decided  in  which  Fundamental  Rights
 were  encroached  on?

 Shri  Datar:  For  these
 should  like  to  have  notice.

 details  I

 Shri  Gidwani;  Has  the  attention  of
 Government  been  drawn  to  the  ze
 marks  made  by  the  Chief  Justice  of
 the  Supreme  Court  ordering  the  re-
 lease  of  a  detenu  last  Friday  to  the
 effect.  that  notwithstanding  repeated
 admonitions,  the  Preventive  Detention
 Act  continues  to  be  resorted  to  in  a
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 careless  and  a  casual  manner  and  that
 an  incident  was  reported  and  the  man
 was  arrested  after  the  incident  took
 place?

 Shri  Datar:  This  question  has_noth-
 ing  to  do  with  the  Preventive  Deten-
 tion  Act.

 Shri  S.  N.  Das:  May  I  know  the
 number  of  cases  which  were  decided
 at  the  end  of  the  year  952  and  those
 which  remained  pending?

 Shri  Datar:  I  have  no  information
 on  that  point.

 IMPHAL  ‘TOWN  FuND

 #1590.  Shri  Rishang  Keishing:  (a)
 Will  the  Minister  of  States  be  pleased
 to  refer  to  the  reply  to  parts  (b)  and
 (c)  of  starred  question  No.  657  asked
 on  the  25th  November,  952  and  state
 whether  Government  propose  to  extend
 the  area  of  the  Imphal  Town  Fund  in
 view  of  the  popular  support  of  the
 loca]  people  for  its  extension?

 (b)  Has  the  publication  of  the  rules
 under  the  Assam  Municipal  Act  of
 923  for  the  conduct  of  elections  and
 the  preparation  of  the  electoral  rolls
 been  completed?

 (c)  If  so,  when  is  the  election  likely
 to  be  held?

 (d)  If  not,  how  long  will  it  take  to
 complete  it?

 @
 The  Minister  of  Home  Affairs  and

 States  (Dr.  Katju):  (a)  It  is  not  pro-
 prosed  to  extend  the  jurisdiction  of
 the  Town  Fund,  except  in  one  small
 area,  as  there  is  considerable  local
 opposition  to  such  extension.

 (b)  to  (d).  he  Rules  were  publish-
 ed  in  November  ‘1952;  The  electural
 rolls  are  expected  to  be  completed  in
 about  two  months.  The  elections  will
 be  held  thereafter.

 Shri  Rishang  Keishing:  May  I  know
 the  name  of  that  small  place?

 Dr.  Katju:  It  will  include  the  College
 colony,  the  palace  and  the  palace
 bazaar  area.

 MissInc  Mempers  oF  I.N.A.

 #1591.  Shri  Rishang  Keishing:  (a
 Will  the  Minister  of  Defence  be  rien
 ed  to  state  whether  the  Government
 of  India  collected  the  number  of  those
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 members  of  the  Indian  National  Army
 who  were  considered  as  missing  during
 the  last  Second  World  War?

 (b)  If  so,  wnat  is  their  number  and
 how  many  of  them  have  been  traced
 out?

 (c)  If  not,  do  the  Government  of
 India  propose  to  do  so?  €

 (d)  Are  Government  aware  of  the
 news  that  appeared  in  the  Statesman
 of  the  l0th  March,  953  about  the
 return  of  two  members  of  the  Indian
 National  Army  who  were  reported  to
 have  belonged  to  a  group  of  300  to  400
 men  who  had  escaped  to  China  after
 the  defeat  of  the  Indian  National
 Army  in  Burma?

 (e)  If  the  reply  to  part  (c)  above  be
 in  the  affirmative,  what  action  have  |
 Government  taken  to  ascertain  the
 whereabouts  and  conditions  of  these
 members  of  the  Indian  National  Army?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  It  is  wresumed
 that  the  hon.  Member  is  referring  to
 I.N.A.  personnel  who  were  previously
 serving  in  the  Army.  If  so,  the  re-
 plies  are:

 (a)  No,  Sir.  ’
 (b)  Does  not  arise.
 (c)  It  is  not  proposed  to  do  so.
 (d)  Yes,  Sir.
 (e)  Efferts  are  being  made  to  ascer-

 tain  further  facts  of  the  case.

 INDIAN  CITIZENSHIP

 #1592.  Shri  Lakshman  Singh  Charak‘
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  to  starred
 question  No.  458  asked  on  the  3rd
 March,  953  and  lay  on  the  Table  of
 the  House  a  statement  showing  the
 number  of  citizens  from  each  country
 who  have  been  registered  in  India*
 up  to  December,  1952?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  A  statement
 containing  the  information  50
 collected  is  laid  on  the  Table  of  the
 House.  [See  Appendix  X,  annexure
 No,  18.)

 Shri  Lakshman  Singh  Charak:  From
 the  figures  supplied  may  I  know  how
 many  out  of  these  have  applied  for  or

 3  >
 been  granted  citizenship  of

 ndia?

 Shri  Datar:  It  is  not  a  question  of

 relat
 citizenship  rights.  These  are

 @  persons  who  are  registered  when
 they  come  to  India  under  the  Registra-
 tion  of  Foreigners  Act.

 far  .

 4
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 Shri  Lakshman  Singh  Charak:
 Have  they  applied  for  citizenship
 rights?

 Shri  Datar:  I  have  no  information.

 STAFF  OF  P.W.D.  MANIPUR

 1594,  Shri  Rishang  Keishing:  Will
 *  the  Minister  of  States  be  pleased  to

 state:

 (a)  the  present  strength  of  the  staff
 in  the  P.W.D.  Manipur;

 (b)  whether  it  is  a  fact  that  there  is
 a  dearth  of  qualified  personnel  in  the
 P.W.D.  Manipur  and  if  so,  how  Gov-
 ernment  aftempt  to  solve  it;

 (९)  the  amagunt  of  money  allocated
 by  the  Government  of  India  for  the
 P.W.D.  Manipur  during  the  financial
 year,  1952-53;  and

 (d)  the  amount  spent  during  this
 period?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  The  Public

 con- Works  Department  in  Manipur
 sists  of  ]  Executive  Engineer,  2  Sub-
 divisional  Officers  and  corresponding

 «  lower  staff.  The  total  strength  is  119.

 (b)  It  is  true  that  there  is  a  dearth
 of  qualified  personnel,  The  Chief
 Commissioner  has,  therefore,  sent  out
 2  B.  E.  Students  and  4  Overseer
 students  for  training  during  1952-53.
 Departmental  training  is  also  given  to
 selected  lower  technical  personnel.

 (c)  Rs.  24,35,670.
 (d)  Rs.  11,69,062.
 Shri  Rishang  Keishing:  May  I  know

 whether  a  Mechanical  Engineer  from
 Assam  was  appointed  in  place  of  one
 Shri  Y.  Tombi  Singh,  a  local  man,  who
 had  been  serving  as  State  Engineer
 from  947  to  952  and  whether  it  is
 also  a  fact  that  the  man  imported
 from  Assam  was  found  too  incompe-
 tent  and  therefore  the  local  officer  who
 was  sacked  from  his  post  was  again
 reappointed  recently?

 Dr.  Katju:  I  require  notice.

 Shri  Nanadas:  May  I  know  whether
 persons  from  other  States  are  allowed
 to  seek  employment  in  Manipur  State?

 Dr.  Katju:  Whenever  necessary  aud
 ‘whenever  desirable.

 Shri  Rishang  Keishing:  May  I  know
 whether  the

 people
 as  well  8४  the

 State  Government  have  requested  the
 Central  Government  to  allow

 tags
 m  to

 retain  the  lapsed  amount  of  ll
 lakhs  in  addition  to  the  amount  .a)lot-
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 ted  for  ‘1953-54  so  that  the  target  of
 the  first  Five  Year  Plan  may  nut  be
 affected  and  if  so  whether  the  same
 has  been  considered  by  the  Central
 Government?

 Dr.  Katju:  The  matter  is  under  con-
 sideration.

 MILITARY  COACHES

 *1596.  Shri  Gidwani:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  state:

 (a)  how  many  broad-gauge  and
 metre-gauge  III  Class  Military  coaches
 are  in  service;

 (b)  whether  some  of  them  could  be

 celeates
 for  civilian  passenger  traffic;

 an

 (c)  if  so,  how  many  and  when?
 The  Deputy  Minister  of  Defence

 (Sardar  Majithia):  (a)  Seventy-seven
 Il  class  broad-gauge  Military  cvaches
 are  at  present  in  use.  There  are  no
 III  Class  metre  gauge  coaches  for  the
 =

 aa
 use  of  the  Defence  person-

 nel,

 (b)  and  (c).  It  is  proposed’  to
 allocate  2  coaches  to  the  Railways
 for  running  a  Workmen’s  Special  for
 civilian  personne)  working  in  Vehicle
 Depot  at  Avadi  after  about  five
 months  by  which  time  necessary  work
 of  strengthening  the  track  etc.  is  ex-
 pected  to  be  completed.

 It  is  not  possible  to  release  any
 more  coaches  for  civilian  use.

 MuSLIM  REFUGEES  FROM  CHINESE  TURKISTAN

 1597,  Shri  Gidwani:  (a)  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  whether  it  is  a  fact  that
 Muslim  Refugees  from  Chinese
 Turkistan  have  been  rehabilitated  in
 the  Kashmir  Valley  on  behalf  of  the
 Government  of  India?

 (b)  What  is  the  number  of
 refugees?

 such

 (c)  What  is  the  total  expenditure  so
 far  incurred  on  their  rehabilitation?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  and  (b).  No
 refugee  from  Chinese  Turkistan  has
 been  rehabilitated  in

 aes
 os  Most

 of  them  have  already  left  India  and
 efforts  are  being  made  to  send  the  rest
 to  other  countries  as  soon  as  possible

 (९)  No  expenses  as  such  have  been
 incurred  on  their  rehabilitation;  but:
 a  sum  of

 antag  Be
 been  spent

 to  3  I95.  the
 ence  at  these  Re  wel  as  Kazek
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 refugees  who  subsequently  entered
 India.

 Shri  Gidwani:  If  tomorrow  Tibetans
 migrate  to  India,  will  Government  give
 them  shelter  in  Uttar  Pradesh?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  That  is  a  purely  hypo-
 thetical  question.  Anybody  who  seeks
 shelter  normally  gets  shelter.

 HIsTORY  OF  FREBDOM  MOVEMENTS

 1598,  Shri  N.  P.  Damodaran:  (a)
 Will  the  Minister  of  Education  be
 pleased  to  state  whether  the  History
 of  Our  Freedom  Movements  is  being
 written  now?

 (b)  If  so,  who  are  in  charge  of  the
 work?

 (c)  Are  the  persons  in  charge  of
 the  work  expected  to  tour  ‘he  couniry
 and  study  the  history  of  the  various
 freedom  movements  that  were  at  work
 in  various  parts  of  the  country  just
 from  the  early  days  of  the  occupation
 of  the  country  by  the  British?

 The  Deputy  Minister  of  Natural
 ources  and  Scientific  Research

 (Shri  K.  D.  Malaviya):  (a)  At  present
 only  the  material  is  being  collected,

 _(b)  Attention  is  invited  to  the  reply
 given  to  the  Question  No.  839  and  its
 supplementaries  on  8th  March,  1953.

 (c)  It  is  for  the  Board  of  Editors  to
 decide.

 Shri  N.  P.  Damodaran:  May  I  know
 whether  the  history  will  include  the
 activities  of  Netaji  Subhas  Bose  and
 the  Indian  National  Army  outside  the
 borders  of  India?

 Shri  K.  0.  Malaviya:  All  these  ques- tions  are  for  the  Board  to  decide.

 MILITARY  TRAINING  ABROAD  FOR  OFFICERS

 "1600.  Prof.  D.  C.  Sharma:  (a)  Will the  Minister  of  Defence  be  pleased  to state  whether  any  officers  were  sent abroad  for  military  training  in  the
 year  1952?

 (b)  If  so,  to  what  countries?

 The  Minister  of  ganisa- tion  (Shri  Tyagi):  Ove
 =

 (b)  U.K.,  U.S.A.,  Canada  and  Aus-
 tralia.

 oh  hat  wal  re ey  Koen ‘or  what  specific  ‘su  ०
 these  e}  t  abroad? ‘personnel  are  sen!
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 Shri  Tyagi:  Generally,  the  policy
 of  the  Government  of  India  is  to  see
 that  as  far  as  possible,  training  is
 given  in  India  itself  but  in  special
 cases  where  facilities  are  not  available
 in  India,  we  send  people  abroad.  It
 is  only  for  the  purpose  of  specialised
 training  such  as  special  signal  cour-
 ses,  engineering  courses,  gunnery
 courses,  armoury  courses,  etc.

 Prof.  D.  C.  Sharma:  May  I  know
 what  grades  of  officers  are  sent?

 Shri  Tyagi:  These  officers  are  of
 various  grades  who  are  sent  for  train-
 ing.

 श्री  भक्त  बान  क्या  में  जान

 सकता  हूं  कि  किन  किन  देशों  को  कितने

 कितने  अफ़सर  भेजे  गये  ?

 श्री  स्थायी  :  ज्यादातर  अफसर  बहुत
 ज्यादा  मुल्कों  में  नहीं  भेजे  जाते  ।  वे  आम

 तौर  से  यूनाइटेड  स्टेट्स  आफ  अमेरिका,

 यू०  के०,  कनाडा  ओर  आस्ट्रेलिया  में  भेजे

 जाते  हैं।  सन्‌  १९४७  से  १९५२  तक१६८

 अफसर  आर्मी  के और  १५६  नेवी  के  और

 २०७  एयर  फोड़े  के  यू  के०  भेजे  गये  है,
 ८  अफसर  फौज  के  और  ५  अफसर  एअर

 फलों  के  यू०  ऐस०  ए०  भेजे  गये  हैं,  तीन

 फौज  के  अफसर  कनाडा  भेजे  गये  हें  और

 ३  अफसर  फौज  के  मौर  ७  अफसर

 एअर  फलों  क़े  आस्ट्रेलिया  भेजे  गये  हैं  |

 Shri  V.  P.  Nayar:  The  hon.  Minister
 just  gave  three  or  four  specific  subjects.
 and  added  an  etc.  May  I  know  whe-
 ther  in  this  et  cetera  any  training  in
 germ  warfare  is  also  included?

 Shri  Tyagi:  In  fact,  a  democratic:
 country  like  India  does  not  know  of
 germ  warfare.  It  is  probably  a  Cum-
 munist  country  that  might  know  of  It.

 Shri  V.  P.  Nayar:  I  want  to  know

 aout
 the  defence  against  germ  war-

 are,

 Shri  Tyagi:  We  are  not  sure  whe-.

 bina
 there  is  anything  like  germ  war-

 are.

 Prof.  0.  C.  Sharma:  May  I  know  whe-
 ther  some  people  have  been  sent  to
 receive  training  in  guerilia  warfare?

 Shri  Tyagi:  Yes,  I  believe  we  have
 probably  sent  one  or  two  to  «now
 about  guerilla  tactics  also.
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 CADETS  IN  NATIONAL  DEFENCE  ACADEMY

 *60l.  Prof.  B.  C.  Sharma:  (a)  Will
 the  Minister  of  Defence  be  pleased  to
 state  the  number  of  Cadets  admitted
 to  the  National  Defence  Academy,
 Dehra  Dun  during  the  year  1952?

 (b)  What  is  the  number  of  candi-
 dates  who  appeared  for  the  entrance
 examination?

 (c)  What  is  the  percentage  of
 candidates  who  failed  in  psychology
 alone?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyayi):  (a)  476.

 (b)  5,253.
 (c)  The  question  is  not  clear.  Candi-

 dates  who  have’  qualified  at  the
 U.P.S.C.  examination  are  given  a  num-
 ber  of  tests  by  the  Services  Selection
 Boards.  Except  that  some  of  the  re-
 sults  are  interpreted  by  trained  psy-
 chologists  on  these  Boards,  there  is  no
 actual  examination  in  psychology.
 There  is  no  qualifying  minimum  mark
 for  each  separate  test  and  candidates
 are  selected  on  the  basis  of  aggregate
 marks  secured  by  them.

 Prof.  D.  C.  Sharma:  I  think  there  are
 academic,  personality,  and  physical
 fitness  tests.  May  I  know  if  there  is
 any  kind  of  allocation  of  marks  and
 some  kind  of  percentage  between
 these  different  tests?

 Shri  Tyagi:  There  are  various  sub-
 jects  and  marks  are  allocated.  There
 is  no  psychology  examination  as  such,
 Of  course,  physical  fitness,  health,  all
 these  things  are  examined,  along  with
 various  other  subjects.

 Prof.  D.  C.  Sharma:  If  there  is  no
 Psychology  examination,  what  is  the
 service  of  the  psychiatrists  for?

 Shri  Tyagi:  What  I  said  was,  there
 was  no  subject  as  Psychology.  Other-
 wise.  when  they  are  examined,  the
 psychological  assessment  of  their  per-
 sonality  is  always  taken.

 Shri  Dabhi:  May  we  know  the  figure
 state-wise?

 _Shri  Tyagi:  I  am  afraid  we  have  not
 been  maintaining  any  state-wise
 figures.

 Shri  Ganpati  Ram:  May  I  know  what
 are  the  basic  factors  taken  into  con-
 naa

 a
 in  the  selection  of  candi-

 dates
 Sbri  Tyagi:  Generai  efficiency,  capa-

 city  for  leadership,  intelligence,  all
 these  things  are  taken-  into  comsi-
 deration,
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 as  अचल  सिह  :  कया  मंत्रो  महोदय
 बताने  को  कपा  करेंगे  कि  किस  उम्र  के

 केंडिडेट  लिये  जाते  हें  और  उनके  ऊपर

 सालाना  कया  खर्च  होता  है  ?

 Shri  Tyagi:  It  is  between  5  and
 173  for  the  Joint  Services  Wing  ana
 8  and  2l  for  the  National  Defence
 Academy.

 Prof.  D.  C.  Sharma:  May  I  know
 whether  any  attempt  is  made  to  suit
 the  psychological  tests,  which  are
 mainly  from  the  west,  to  Indian  condi-
 tions?

 Shri  Tyagi:  It  is  generally  done.  I
 may  inform  the  House  that  it  is  like
 this  A  psychology  expert  sits  and
 a  group  is  given  a  job.  Out  of  the
 group,  it  is  found  which  one  of  them
 is  guiding  them  and  _  thereby  he  is
 picked  out  as  having  talent  cf  leader
 ship,—as  in  politics  also,  leaders  are
 selected.

 MILK  PER  SOLDIER

 *1602,  Prof.  D.  0,  Sharma:  (a)  Will
 the  Minister  of  Defence  be  pleased  to
 state  the  constituents  of  blended  milk?

 (b)  How  much  blended  milk  is  given
 in  ration  to  each  soldier?

 (c)  Before  the  introduction  of
 blended  milk,  how  much  pure  milk
 was  given  in  ration  to  a  soldier?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Blended  milk
 is  a  mixture  of  pure  fresh  bulfalo's
 milk  separated  milk  powder  and
 water,  standardised  to  contain  not
 less  than  3:7  per  cent.  butter  fat  and
 8:5  per  cent.  solids  other  than  fat.

 (b)  9  oz.  daily.

 (c)  Prior  to  the  introduction  of
 blended  milk  in  1946,  6  oz.  standard
 milk/cow’s  milk,  whichever  was  uvail-
 able,  and  3/8  oz.  of  separated  milk

 yore
 were  issued  to  each  svuldier

 aily.

 Prof.  D.  C.  Sharma:  May  I  know
 whether  the  nutritional  value  of  the

 a
 milk  {gs  on  a  par  with  pure

 m

 Sardar  Majithia:  It  is  on  par  with
 natural  milk.

 Shri  Namdhari:  In  view  of  the  fact
 that  the  military  men

 -
 our  living

 fighters,  will  the  hon.  iriister  of
 Defence  take  special  care  to  see  that
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 either  milk  mixed  with  water  or  water
 mixed  with  milk  is  not  consumed  by
 the  soldiers?

 Sardar  Majithia:  As  I  said,  it  was
 due  to  the  milk  shortage,  or  in  other
 words,  as  the  milk  reguired  for  the
 army  personnel  was  not  available  we
 had  to  go  to  this  practice.  It  is  our
 endeavour  to  come  back  to  natural milk  as  soon  as  circumstances  permit.

 Prof,  D.  0.  Sharma:  How  is  this  milk
 powder  obtained  and  from  where  is
 it  obtained?

 Sardar  Majithia:  Milk  powder  is  im-
 ported.

 Tosacco

 *1604.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Fimamce  be  pleased  to
 State:

 (a)  the  total  quantity  of  tobacco
 consumed  in  (i)  Chewing  (ii)  snuff-
 ing.  and  (iii)  smoking  purposes;  and

 (b)  the  quantity  produced  in  the
 country  and  the  quantity  imported
 from  abroad,  (with  their  value  in
 rupees)?

 The  Deputy  Minister  of  Finance
 (Shri  A.  0.  Guba):  (a)  There  is  no
 information  available  about  the  quanti-
 ty  of  tobacco  consumed;  the  quanti-
 ties  of  tobacco  cleared  in  95l-52  on
 payment  of  central  excise  duty  for
 the  purposes  specified  in  the  question
 are  however  us  follows:

 (i)  Chewing  112,776,000  lbs.
 (ii)  Snuff  8.660,000  Ibs.
 (iii)  Smoking  323,464,000  Ibs.

 (b)  The  quantity  cf  unmanufactur-
 ed  tobacco  produced  in  India  during
 the  crop  year  !95l-52  was  671,276.000
 lbs.  Information  regarding  value  is
 not  available.  The  quantity  of  une
 manufactured  tobacco  imported  in
 1951-52,  was  5,090,000  Ibs.  and  its
 value  was  Rs.  ,85,39,0G0.

 Shri  Jhulan  Sinha:  May  I  know  if
 the  varieties  of  tobacco  imported  from
 Outside  are  capable  of  being  produced
 in  India  and  if  efforts  have  been  or
 are  being  made  to.  produce’  them
 locally  and  do  away  with  the  neces-
 sity  of  importing  them?

 Shri  A.  C.  Guha:  Generally,  igh
 class  Virginia  tobacco  is  imported  oo
 the  manufacture  of  better.

 Aye
 e  of

 cigarettes  and  wrapping  cheroots.  As
 this  kind  of  tobacco  is  not  available  in
 India,  it  is  imported.

 Shri
 Segueranih:

 May  I.  kno!
 whether

 4
 atco  suitable  for  cigarette
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 manufacture  is  not  in  fact  produced
 in  places  like  Guntur  and  exported  to
 England  and  if  so,  where  is  the
 necessity  for  importing  such  tobacco
 into  India?

 Shri  A.  C  Guha:  I  know  that  tobacco
 produced  in  India  is  used  fcr  the
 manufacture  of  cigarettes  and  quite
 large  quantities  are  also  exported.  As
 I  have  already  stated,  only  very  high
 class  tobacco  which  is  not  produced
 in  India  is  imported

 Shri  Nanadas:  May  [  know  the  coun-
 tries  from  which  this  high  class
 tobacco  is  imported?

 Shri  4.  0.  Guha:  Usually  from  the
 USA.

 Shri  Badshah  Gupta:  May  |  know
 what  attempt  is  being  made  to  pro-
 duce  this  high  class  tobacco  here?

 Shri  A.  C.  Guha:  I  can  only  say  that
 every  attempt  is  being  made  because
 Government  igs  not  eagtr  to  consume
 so  much  of  toreign  exchange,  parti-
 cularly  dollar  exchange,  on  this.

 चरखारी  और  अजय गढ़  के  किले

 +१६०५  श्री  आर  एस०  तिबारी  :

 क्या  रक्षा  मंत्री  यह  बतलाने  की  कृ॥  करेंगे

 कि:

 (क)  विन्ध्य  प्रदेश  का  रियासतों  के

 किल;  की  संख्या  4%  और  कितने  किले

 रक्षा  मंत्रालय  के  प्रबन्ध  में हैं  तथा  उनका

 प्रशासन  कसे  हो  रहा  है;  प़्ला

 (ख)  चरखारी  तथ।  अजय गढ़  के  किले

 किस  काम  आ  रहे  है  ?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  (9)  and  (b).  No
 fort  in  Vindhya  Pradesh  is  under  the
 charge  of  the  Ministty  -of  Defence.

 Ministry  of  Education  have  how-
 ever  information  about  those  forts
 which  have  been  declared  as  of  na-
 tional  importauce.  No  fort  in  Vindhya
 Pradesh  has  been  so  deciared;  but  a
 preliminary  notification  for  declaring
 the  Ajaigarh  Fort  in  that  State  as
 one  4

 national  importance  has  deen
 issued.

 aft  आर०  एस०  तिबारी  :  क्‍या  हन

 क़िलों
 में  इल्मो  जगह

 है  कि  यह  दफ्तरों  के

 कोण में  लाये  जा  सकें  ?
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 at  त्याग ों:  मेरे  पास  इस  सिलसिले

 में  कोई  इतना  इसलिए  नहीं  है  कि  आम

 तौर  से  फ़ौजी  दफ्तरों  की  तो  किलों  में  ले

 जाने  की  ज़रूरत  नहीं  पड़ी  क्‍योंकि  किले

 बहुत  तेजी  के  साथ  अपने  स्ट्रेटेजिक

 इं पर टेंस  को  खो  रहे  हें  ।

 Bil  tase  ai  Bae

 LGU  Ree  0०%  ४

 phe  gh  ००३०)  :  (off  Mya)  ही

 ७७३  jhe  he  ge  S  ae  ual

 w>  ost  oe  oS  Unde  yen!  pate)

 Fw  2  pe  Jf  abla  5

 Pid  a  prgd  ed  2  0४5  Sa

 (The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulama  Azad):  The  general
 policy  of  the  Government  is  that  old
 buildings  of  national  importance  which
 are  sought  to  be  protected  should  not
 be  used  for  any  other  purposes  as  far
 as  possible.]

 -2

 EXCAVATIONS  IN  THE  NARMADA  VALLEY

 #1606.  Shri  Muniswamy:  Will  the
 Minister  of  Education  be  pleased  to
 state  whether  the  expenditure  incur-
 red  for  the  work  of  excavation  and  ex-
 ploration  in  the  Narmada  Valley  was
 met  by  Government  or  private
 institutions?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shri.
 छू,  D.  Malaviya):  The  expenditure
 was  met  by  the  Deccan  College  Post-
 Graduate  and  Research  {nstitute,
 Poona.

 Shri  Muniswamy:.  May  I  know
 whether  any  of  the  officers  of  the
 Archaeological  department  were  sent
 to  the  spot

 Shri  K.  9.  Malaviya:  I  do  not  know.
 But.  according  to  the  general  practice,
 if  Research  students  apply  for  such
 excavations,  the  Archaeological  cepart-
 ment  gives  permission  and  then  they
 make  their  own  grrangemeénts

 Shri  Muniswamy:  May  I  know
 bps  3 ther  Governnient  are’  awart:  of  ‘a

 results  of  this  excavation?
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 Shri  K.  9७9  M:!;viya:  Yes.  Sir.
 There  have  been  manifestaticns  of

 seven  distinct  cultures  in  the  excava-
 tions  made  there.  In  this  connectiu.:,
 I  may  refer  the  hon.  Member  to  a
 question  put  in  the  House  on  40
 April  1953.

 Shri  Muniswamy:  May  I  know  whe-
 ther  the  results  stand  in  any  com-
 parsion  with  thcse  in  Harappa  and
 Mohenjo  Daro?

 Shri  K.  D.  Malaviya:  I  can  express
 no  opinion  about  that.

 Tue  Tay

 *1608.  Shrimati  Tarkeshwari  Sinha:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  total  amount  spent  so  far

 had
 the  repairs  of  the  Taj  since  1940-

 (b)  whether  there  is  any  Commit-
 tee  appointed  to  give  guidance  and
 check  the  expenditure  incurred;

 (c)  if  so,  the  composition  and  per-
 sonnel  of  the  Committee;  and

 (d)  whether  it  is  a  fact  that  arrange-
 ments  have  been  made  to  procure
 some  precious  stones  from  Pakistan  to
 lay  on  the  facade  of  the  mausaleum?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shri
 हू,  D.  Malaviya):  (a)  Rs.  4,07,379.

 (b)  No.
 (c)  Does  not  arise.
 (d)  No.

 I  may  be  allowed  to  add  in  answer  to
 (d)  that  arrangements  may  have  to  be
 made  at  some  future  date  for  a  parti-
 cular

 2९
 of  stones  to  be  imported

 from  Pakistan.

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  who  gives  the  structural  advice  to
 the  Government  of  India?

 Shri  K.  D.  Malaviya:  There  was  a
 Committee  which  was  formed  in  i!43
 to  advice  the  Government  on  ‘these
 questions.  As  to  the  Structural  Ad-
 viser,  I  will  require  notice  to  answer
 that  question.

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  if  the  Adviser  recommended
 that  the  four  .Chhatries  around  the
 main  dome  of  the  Taj  should  be  dis-
 mantled  and  rebuilt  because  they  have

 e  structurally  unsound,  and  if
 so,  what

 steps
 Government  propose

 totake  in  rega
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 Shri  K.  D.  Malaviya:  I  cannot  say
 anything  just  now  as  to  the  specific
 advice  mentioned  by  the  hon.  lady.

 Shri  Nanadas:  May  I  know  whether
 Government  propose  to  appoint  any
 committee  to  check  the  expenditure
 on  all  the  monuments  like  this?

 Shri  K.  D,  Malaviya:  The  Archaeo-
 logical  Department  is  competent  to
 deal  with  all  these  things.

 Shri  G.  P.  Sinha:  May  I  know  whe-

 ad
 any  tourist  tax  is  levied  for  the

 aj?
 Mr.  Speaker:  He  wants  to  know

 whether  any  tourist  tax  is  levied,
 ostensibly  for  the  purpose  of  creating
 a  fund  to  meet  the  expenditure  on
 the  repairs.

 Oped  Sd  हि  डिड  2.०

 Wyre)  ६१०  LARLY  3.४  कुनन)

 म्हं  5  (ei
 {The  Minister  of  Education  aud  Na-

 tural  Resources  and  Scientific  Research
 (Maulang  Azad):  Nv.)

 ARTISANS  IN  MACHINE  TooL  PROTOTYPE
 Factory

 *1609.  Shri  Ganpati  Ram:  Will  the

 nora
 of  Defence  be  pleased  to

 state:

 (a)  the  number  of  skilled  artisans
 being  trained  in  the  training  school
 attached  to  the  Machine  Tool  Proto-
 type  factory  at  Ambernath;

 (b)  the  amount  of  facilities  provid- ed  to  the  trainees;  and
 (c)  the  total  number  of  Scheduled

 Castes  candidates  selected  for  the
 training?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  (a)  230.

 ne

 (b)  Free  boarding  and  lodging  is
 Provided  in  the  hostel  attached  to  the school  during  the  first  three  years  of
 training.  The  trainees  are  also  entitled
 to  free  medical  treatment,  two  vaca-
 tions  of  3  weeks  each  during  a  year and  casual  leave  not  exceeding  0
 days  in  a  year  in  deserving  cases.
 They  are  also  provided  with  3  sets  of
 uniform  to  be  renewed  every  year  and 2  workshop  overalls  to  be  changed  as and  when  necessary.  Facilities  also
 exist  for  indoor  and  out-door  games. A  library  has  been  started  for  the benefit  of  the  trainees.

 After  completion  of  the  first  three
 years  of  training  the  students  are
 required  to  undergo  a  journeyman-shi
 course  for  two  years  during  whic!
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 period  they  have  to  make  their  own
 arrangement  for  boarding  and  lodging.
 Quarters,  if  available,  may  be  provid-
 ed  at  concessional  rates.

 Every  student  is  paid  a  stipend  of
 Rs.  20-$-21  per  month  during  the  first
 three  years  and  Rs.  55  and  Rs.  60  per
 mensem  plus  dearness  and  _  other
 allowances  in  the  4th  and  5th  year
 respectively.

 (c)  4.
 Shri  Ganpati  Ram:  May  I  know,  Sir,

 what  concessions  are  provided  to  the
 Scheduled  Caste  candidates  in  their
 selection,  and  the  minimum  qualifica-
 tions  required  for  the  purpose?

 Shri  Satish  Chandra:  If  I  may  ex-
 plain  the  procedure,  the  candidates
 have  first  of  all  to  take  a  written  test
 in  four  subjects.  After  written  test  is
 over,  there  is  an  interview.  Psycho-
 technical  and  cther  tests  are  also
 taken,  if  the  Scheduled  Castes  and
 Scheduled  Tribes  candidates  qualify  in
 the  written  test,  every  consideration  is
 shown  to  them  at  later  stages.

 The  Minister  of  Defence  Orzanisa-
 tion  (Shri  Tyagi):  May  I  add,  Sir,  that
 24  per  cent.  seats  for  competition  have
 been  reserved  for  Scheduled  Castes,
 and  5  per  cent.  for  Scheduled  Tribes  if
 they  come  up  to  the  specilications.

 Shri  Bogawat:  May  I  know,  Sir,  the
 maximum  number  of  skilled  artisans
 who  can  be  admitted  in  this  school?

 Shri  Satish  Chandra:  One  nundred
 each  year.

 Shri  Nanadas:  What  steps  have  the
 Government  taken  to  encourage
 Scheduled  Castes  and  Scheduled  Tribes
 candidates  to  take  to  this  training?

 Shri  Satish  Chandra:  It  has  been
 said  what  encouragement  is  given  to
 them.  If  they  appear  and  qualify  in
 the  written  test,  they  are  invariably
 selected.

 Shri  Gidwani:  Are  Government
 aware  that  this  Ambernath  Tools
 Factory  is  near  the  Kalyan  rt  fugee
 camp  where  one  lakh  refugees  live,
 and  will  more  facilities  and  concessions
 be  given  to  displaced  persons  to  get
 training  there?

 Shri  Satish  Chandra:  As  I  said  the
 trainees  are  selected  on  the  result  of  a
 competitive  examination.  They  are
 welcome  to  come  and  compete  in  the
 tests.

 Shri  Nanadas:  May  I  know  whether
 any  Scheduled  Castes  candidates  have
 appeared  for  this  competitive  examina-
 tion  at  all?

 Shri  Satish  Chandra:  They  have  ap-
 peared,  and  they  have  been  selected
 wherever  found  suitable.
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 LAWRENCE  SCHOOLS

 "1610.  Shri  N.  B.  Chowdhury:  Wil)
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  the  number  of  students  who
 studied  in  the  Lawrence’  Schools,
 Sanawar  and  Lovedale  during  the  year
 ‘1952-53;  and

 (b)  the  number  of  teachers  who
 served  during  the  same  period?

 The  Deputy  Ministe?  of  Natural
 Resources  and  Scientific  Research
 (Shri  K.  D.  Malaviya):  (a)  Sanawar
 376.  Lovedale  405.

 (b)  Sanawar  24.
 i

 Lovedale  25.

 MINERAL  ADVISORY  BOARD

 *l6]l.  Shri  Viswanatha  Reddy:  (a)
 Will  the  Minister  of  Natural  Resources
 and  Scientific  Research  be  pleased  to
 state  whether  it  is  a  fact  that  a
 Mineral  Advisory  Board  has  been  set
 up  to  advise  the  Government,  among
 other  things,  on  the  research  pre-
 gramme  of  the  Geological  Survey  of
 India?

 (b)  If  so,  what  are  the  main  items
 on  which  advice  has  so  far  been  given
 and  action,  if  any,  taken  thereon?

 The  Deputy  Minister  of  Natural
 Scientific  Research

 .  D.  Malaviya):  (a)  and  (b).
 A  copy  of  the  Resolution  No.  MII-55
 (3l)  dated  the  3lst  January,  1953,
 issued  by  the  Ministry  of  Natural  Re-
 sources  and  Scientific  Research  regard-
 ing  constitution  and  functions  of  the
 Mineral  Advisory  Board  is  laid  on  the
 Table  of  the  Hopse.  [See  Appendix
 X,  annexure  No.  19.)

 It  is  proposed  to  hold  the  first  meet-
 ing  of  the  Board  in  the  near  future.

 Shri  Viswanathn  Reddy:  May  I  know
 whether  this  Board  consists  of  purely
 commercial  interests  or  purely  experts,
 or  both?  6

 Shri  K.  D.  Malaviya:  It  consists  of
 both  experts  and  commercial  interests.

 Shri  Viswanatha  Reddy:  May  I  know
 whether  one  of  the  functions  of  this
 Board  is  to  recommend  the  beneficia-
 tion  of  the  minerals  available  in  this

 country,  and  also  the  future  programme
 of  geological  survey  in  the  country?

 Shri  K.  0.  Malaviya:  Generally,  all
 these  objects  are  covered  by  the  func-
 tions  of  the  Board.
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 Shri  Viswanatha  Reddy:  May  I  know
 whether  they  include  also  the  survey
 of  ground  water  resources  in  various
 parts  of  the  country?

 Shrj  है,  0,  Malaviya:  I  am  not  sure
 but  I  think  the  functions  of  the  Board
 do  not  include  the  survey  of  ground
 water  resources.

 MoRAL  REARMAMENT  PARTY

 *I62.  Kumari  Annie  Mascarene:  (a)
 Will  the  Minister  of  Home  Affairs
 pleased  to  state  whether  Government
 have  accorded  permission  to  the
 Moral  Rearmament  Party  or  League  to
 establish  any  headquarters  or  branches
 in  India

 (b)  If  so,  where?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  No  such  re-
 quest  has  been  received.

 (b)  Does  not  arise.

 Shri  N.  P  Damodaran:  May  I  know
 how  long  the  Moral  Rearmament  Party

 bile  be  conuucting  their  joy  rides  in
 ndia

 Mr,  Speaker:  Are  they  sponsored  by
 the  Government

 Shri  Datar:  They  are  not  sponsored
 by  the  Government  at  all.

 Mr.  Speaker:  [  am  going  to  the  next
 question.  Government  is  not  respon-
 sible  for  these  things

 CLaims  Act  (EXTENSION)

 *1613,  Shri  Gidwani:  (a)  Will  the:
 Minister  of  Rehabilitation  be  pleased
 to  state  whether  Government  have  re--
 ceived  representations  from  organiza-
 tions  of  displaced  persons  that  several
 claims  applications  for  properties  left
 in  Pakistan  still  remain  unverified  and
 such  applicants,  whose  claims  appli-
 cations  are  not  traceable,  have  been

 mai
 to  file  fresh  duplicate  applica-

 te)

 (b)  Is  it  a  fact  that  the  Chief
 Claims  Commissioner’s  office  at  Delhi,
 will  be  closed  before  the  l5th  May,
 953  as  the  Claims  Act  is  expiring
 from  that  date?

 (c)  Will  Government  extend  the
 period  of  the  Claims  Act  as  a  lar,

 re number  of  duplicate  claims  cannot
 verified  before  ६  date?
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 The  Minister  of  Rehabilitation  (Sbri
 A.  P,  Jain):  (a)  Yes.

 b)  The  date  from  which  the  Chief
 Gin  Commissioner’s  Office  should

 be  closed  is  under  consideration.  The
 Displaced  Persons  (Claims)  Act  will
 expire  on  the  i7th  May,  1953.

 (c)  No.  Work  of  verification  is  ex-
 pected  to  be  completed  before  tne  ex-
 piry  of  the  Act.  lf,  however,  after
 fuller  check  and  stocktaking  genuine
 need  is  found  to  exist,  the  question  of
 including  necessary  provisions  in  the
 legislation,  which  will  have  to  he  pas-
 sed  for  implementing  the  compensa-

 ‘tion  scheme,  will  be  considered.

 Shri  Gidwani:  Will  Government  give
 ‘an  assurance  that  every  claim  verified
 ‘within  the  prescribed  date  will  be  as-
 sessed?

 Shri  A.  P.  Jain:  I  do  not  know  what
 the  hon.  Member  means  by  ‘assurance’.
 Of  course,  we  are  assessing  all  claims.

 Shri  Gidwani:  I  am  asking  this  be-
 cause  you  have  said  just  now  that  the
 Displaced  Persons  (Claims)  Act  is  to
 expire  on  the  l7th  May,  1953.  In  my
 opinion  and  to  my  information,  there
 are  thousands  of  claims  which  have
 been  filed  within  the  prescribed  date,
 but  have  not  yet  been  verified.  Your
 information  is  probably  different,  bur
 I  want  an  assurance  that  every  claim
 which  has  been  filed  within  a
 prescribed  date  will  be  verified.

 Shri  A.  P.  Jain:  Unfortunately,  the
 information  of  the  hon.  Member  is
 erroneous,  and  it  is  not  only  on  this
 occasion  but  on  many  occasions.  I
 have  got  the  figures  and  I  hope  that
 the  claims  will  be  verified  before  the
 Act  expires.

 Shri  8.  C.  Samanta:  May  |  know,
 Sir,  how  many  claims  applications
 have  been  received  by  the  Ministry
 after  the  appointed  time,  and  whether
 any  special  considerations  have.  been

 7  shown  in  any  case?

 Shri  A.  P.  Jain:  What  does  the  hon.
 Member  mean  by  ‘appointed  time’?
 Unless  that  is  clear,  4  cannot  answer.

 Mr.  Speaker:  A  particular  date  was
 fixed  for  receiving  applications,  and
 he  wants  to  know  whether  any  consi-.
 deration  at  all  will  be  paid  to  applica-
 tions  received  after  that  tirhe.

 PP

 Bari  A.  P;  Jaim:  The  time-tablé  wag
 something:  like  this.  Originally  a
 @efiod  ‘of  ‘thrée  months  was  given.  In
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 I950  it  was  extended  to  six  months,  up
 to  the  end  of  October  1950.  Applica-
 tions  continued  to  be  received  without
 hindrance  up  to  3ist  January  1952,
 Thereafter  a  rule  was  laid  down  that
 only  those  applications  which  were  ac-
 companied  by  some  reliable  docu-
 mentary  evidence  would  be_  received.
 That  was  done  up  to  the  3lst  August
 (1952.  So,  after  the  apvointed  date,
 i.e.  the  end  of  October  1950,  a  period of  about  one  year  and  three-  quarters
 have  been  allowed,  and  it  is  not  in-
 tended  to  receive  any  application  which
 was  filed  after  the  3]st  August  1952.

 Shri  Gidwani:  The  hon.  Minister
 stated  that  my  opinion  is  vrroneous.
 That  is  not  the  question.  My  puinted
 question  is  that  supposing  any  claims
 which  have  been  filed  within  the  pre-
 scribed  date  cannot  be  finished  before
 5th  May  1953,  will  they  be  verified
 and  assessed?

 Shri  A.  P.  Jain:  I  am  not  prepared to  answer  any  hypothetical  question,
 because  I  have  said  that  the  work  will
 be,  or  is  expected  to  be,  finished  before
 the  Act  expires.

 CORRUPTION  CASES

 #1599,  Shri  M.  S.  Gurupadaswamy:
 (a)  Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  how  many  corrup-
 tion  cases  have  been  registered  by  the
 Special  Police  Establishment  since  the
 beginning  of  1953?

 (b)  What  is  the  number  of  officers
 against  whom  the  charges  of  corrup-
 tion  are  made?

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  (a)  69  (from  Jst  Janu-
 ary  to  3lst  March  1953).

 (b)  75  (l  gazetted  officer,  !  com-
 missioned  officer  and  .73  non-gazeited
 officers).

 Shri  M.  S.  Gurupadaswamy:  May  I
 know  what  are  the  types  of  corrup-
 tion  involved  in  these  cases,  bribery,
 defalcation,  etc.?  2

 Mr.  Speaker:  He  wants  to  know  the
 categories  of  corruptjon,

 Shri  Datar:  |  cannot  answer,  the
 categories  of  corruption.

 *

 Shri  M.  S.  Gurupadaswamy:  In  how
 many  cases  have  investigations  béen
 conducted  and  finished?

 Shri  Matar:  No  investigation  has  yet
 been  finished.

 oat
 a
 RL fotrs  in  a ve:  the  .  cases?
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 Shri  Datar:  It  will  not  take  much
 time.  Not  more  than  two  months.

 Shri  M.  S.  Gurupadaswamy:  May  I
 know  what  is  the  amount  of  public
 money  involved  in  such  corruption
 cases?

 Shri  Datar:  I  should  like  to  have
 notice.

 Shri  Nanadas:  May  I  know  the  com-
 mon  charges  levelled  against  these
 officers?

 Mr.  Speaker:  The  hon.  Minister
 cannot  give  it.  That  is  what  he  stated
 in  reply  to  Mr.  Gurupadaswamy.

 U.N.E.S.C.O.  Coupons  SCHEME

 *1603.  Shri  K.  C.  Sodhia:  (a)  Will
 the  Minister  of  Education  be  pleased
 to  state  the  total  worth  of  U.N.E.S.C.O.
 coupons  sold  by  Government  to  uni-
 versities  and  educational  institutions
 under  (i)  scientific  materials  (ii)
 films  and  (lif)  books  during  1952-537,

 (b)  What  is  the  amount  realised
 under  the  heads  mentioned  in  part  (a)
 above?

 (c)  What  is  the  object  of  issuing
 and  purchasing  these  coupons?

 pee  Sul  yee  ज  Ra

 RL,  oul

 ste  gil  se  (el)  का  ye

 ५४  (UNESCO  yt  :  ge  ul

 rte  I9OLHOP  dhe  >«#  9  68

 Ate

 cleats  aR.  (i)

 2  £  (Scientific  Materials)

 katy)  nestle  go  की  ह;  ११  Sr

 se  #  ssl  BT  wy

 (Rs.  3,66,840  4  -  9)

 [आज  ७  petted  weld  (ii)

 a  ae  yl  Stee  «पक  3०

 (Rs  33,195-6-6)

 BL  pS  -  uke  (४)

 ४  की  =  pew  ge  9१०  agiley

 (Rs.  95,916-8-9)  -
 जड  ¢  59)

 ores  jy)
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 2  tS  gm  rs  &  १३  <-  ())

 unl  cteylo  8४  ि  पग  (pw)

 yl  é  थि  aS  2»  us  ्  ह)  a

 Ades  ८  (98३  CUE  ४०१०

 we  CAO  ge  oer  ८  ४5  ue

 yl  dle  WS  ye  gS  ol  क  ott
 >  gia]  ure  ipl

 (The  Minister  of  Education  and
 Natural  Resources  and  Svientific  Re-
 search  (Maulana  Azad):  (a)  The  total
 worth  of  UNESCO  Coupons  sold  dur-
 ing  1952-53  is  as  follows:

 ae
 Scientific  Materials  Rs,  3,66.840-

 (ii)  Films  Rs,  33195-0-0
 (iii)  Books  Rs.  95,916-8-9.

 (b)  All  this  amount  has  been  realiz-

 (c)  The  object  of  the  Scheme  is  to
 overcome  foreign  exchange  obstacles
 to  the  purchase  abroad  of  publications,
 educational  films  and  scientific  equip-
 ment.  ]

 श्री  Go  सी०  सुखिया:  इस  सार  कैश

 कंट्रीब्यूशन  क्या  दिया  जायगा  ?

 st!  98  ष्  ८४  (४०  :  ०३  Wye

 Ons  है  आल) आल  65  ९४

 facet seve  ys!  ur  url  १४८

 Le  ed  pled  ty  a  SE  वैर

 Nowe  «५  54S  tad  ae  of
 -  एज  च्

 [Maulana  Azad:  I  have  just  said  that
 these  amounts  are  for  books,  films  and
 scientific  materials.  The  question  of
 cash  does  not  arise:]

 WRITTEN  ANSWERS  TO  QUESTIONS
 CYCLONE  IN  TRIPURA

 #1593.  Shri  Dasaratha  Deb:  (a)  Wilt
 the  Minister  of  States  be  pleased  to
 state  the  number  of  casualties  of
 human  beings  and  the  loss  of  property
 in  Belchara  area  in  Khowai  division
 in  Tripura  caused  by  recent  cyclone  in
 March,  ‘19537,

 (b)  Was  any  representation  for  re-
 lief  made  by  the  affected  people  to  the
 Divisional  officer  of  Khowai?

 (c)  Did  the  divisional  officer  him-
 self  or  through  his  representative
 make  enquiry  in  the  affected  area?

 (d)  If  so,  on  what  date  was  the  en-
 quiry  made?
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 (e)  If  not,  why  not?
 (f)  What  steps  have  been  taken  fd

 give  relief  to  the  sufferers?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  to  (f).  The
 required  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  when  received.

 EMBANKMENT  OF  IRIL  AND  NAMBAL  RIVEks

 #1595,  Shri  Dasaratha  Deb:  (a)  Will
 the  Minister  of  States  be  pleased  to
 state  whether  any  representation  was
 made  to  the  Prime  Minister,  during
 his  visit  to  Manipur  in  1952,  for  the
 embankment  of  Iril  and  Nambal
 Rivers?

 (b)  If  so,  what  steps  have  Govern-
 ment  taken?

 (c)  Are  Government  aware  that
 every  year  paddy  grown  in  an  area  of
 10,000  acres  of  land  is  being  wasted
 by  the  floods  in  these  two  rivers?

 (d)  What  immediate  remedy  do
 Government  suggest?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  No.

 (b),  (०)  and  (d).  Steps  so  far  taken
 include  mending  of  breaches  caused
 by  previous  floods  and  the  raising  of  a
 considerable  stretch  of  the  eastern  em-
 bankment  of  the  Iril  river.  A  total
 allotment  of  Rs.  30,000  was  made  in
 1951-52  and  Rs.  40,000  in  1952-53,  were
 made  for  the  maintenance  of  the  em-
 bankments:  and  Rs.  70,000  was  spent  in
 repairing  breaches  caused  by  the
 floods  last  year.  Further  measures  are
 under  investigation.

 DEFENCE  SERVICES’  REGULATIONS
 *1607,  Shri  Raghavaiah:  (a)  Will  the

 Minister  of  Defence  be  pleased  to
 state  whether  it  is  a  fact  that  the
 Defence  Services’  Regulations  for  the
 military  personnel  have  not  yet  been
 published,  whereas  its  counterpart  for
 civil  personnel  has  already  been  pub-
 lished  in  19497,

 (b)  What  are  the  reasons  for  the
 delay?

 The  Deputy  Minister  of  Defence
 (Sardar  MajJithia):  (a)  It  is  not  under-
 stood  what  set  of  Regulations  in  res-
 pect  of  civilian  personnel  the  Hon'ble
 Member  is  referring  to.  As  regards
 the  Defence  Services’  Regulations,  a
 large  number  of  books  have  to  be  re-
 written  of  which  77  are  under  revision
 at  present.

 (b)  The  work  is  of  a_  specialised
 nature.  Provisions  rendered  super-
 flous  owing  to  the  departure  of  the
 British  personnel  have  to  he  deleted
 and  the  Regulations  brought  up-to-
 date  in  all  respects.  including  the
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 changes  which  ‘have  been  found  neces-
 sary  in  the  light  of  past  experience  and
 in  conformity  with  the  Constitution
 Hence  the  work  takes  time  to  finalise.

 Non-GOVERNMENT  SECONDARY  SCHOOLS  IN
 TRIPURA

 1209.  Shri  Dasaratha  Deb:  Will  the

 aires
 of  Education  be  pleased  to

 state:

 (a)  the  number  of  non-Government
 secondary  schools  in  Tripura  and  the
 number  of  students  reading  in  those
 schools;

 (b)  the  percentage  of  students  read-
 ing  in  Government  secondary  schools
 and  in  non-Government  secondary
 schools;

 (c)  whether  any  representation
 under  the  leadership  of  Shri  Ramesh
 Chandra  Neogi  was  made  by  the
 Tripura  Sikshak  Samity  regarding
 scales  of  pay  and  other  demands;  and

 (da)  if  so,  what  steps  Government
 propose  to  take  with  regard  to  that
 representation?

 The  Minister  of  Education  and
 Natural

 toga  |
 and  Scientific  Re-

 search  (Maulana  Az  (a)  40  and
 7,l5l  respectively

 (b)  47  per  cent.  and  53  per  cent.
 respectively.

 (c)  Yes,  Sir,  but  the  correct  name  of
 the  person  is  Shri  Ramendra  Chandra
 Neogi.

 (d)  It  is  being  considered  by  the
 Cmef  Commissioner.

 Bx-CRIMINAL  TRIRES  CONFBRENCE

 1210  Shri  Bheekha  Bhai:  Will  the

 rig  jb
 of  Home  Affairs  be  pleased

 to  state

 (a)  whether  it  is  a  fact  that  an  ex-
 Criminal  Tribes  Conference  was  held
 under  the  Chairmanship  of  the  Union
 Deputy  Minister  of  Home  Affairs;

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative,  the  conclusions
 reached  at  the  Conference;  and

 (c)  the  total  population  of  ex-
 Criminal  Tribes  in  different  States?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  Yes.

 (b)  The  Conference  had  not  been
 called  for  reaching  conclusions  or  tak-
 ing  decisions  but  for  the  purpose  of
 ascertaining  the  views  of  State  Govern-
 ments  and  Social  Workers  on  the
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 questions  relating  to  the  -velfare  of
 these  tribes.

 (c)  The  latest  figures,  regarding  the
 population  of  the  ex-Criminal  _Tribes
 in  different  States,  are  given  at  page
 9  of  the  Report  of  the  Criminal  Tribes
 Act  Enquiry  Committee,  1949-50,  copies
 of  which  are  available  in  the  Parlia-
 ment  Library.  The  report  places  the
 figure  broadly  in  the  neighbourhood  of
 35  lakhs  though  the  States  claim  that
 ds  about  50  lakhs.

 LgAD-ZINC  IN  ZAWAR

 1211,  Shri  Balwant  Sinha  Mehta:
 (a)  Will  the  Minister  of  Natural  Re-
 sources  and  Scientific  Research  be
 pleased  to  state  by  what  time  the  je-
 tailed  geological  mapping  vf  the  lead-
 zinc  deposits  in  Zawar  is  expected  to
 be  completed?

 (b)  How  much  reserves  of  lead-zine
 ores  have  been  proved  by  the  survey
 made  so  far?

 (c)  What  is  the  strength  of  the  party
 working  there  for  geological  mapping?

 (d)  How  long  will  they  continue  to
 work?
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 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Agad):  (a)  to  (d).
 A  statement  giving  the  information  re-
 quired  is  laid  on  the  Table  of  the
 House  [See  Appendix  X,  annexure
 No.  20.]

 HYDERABAD  MONEY  IN  ENGLAND  BANKS

 1212.  Shri  Krishnacharya  Joshi:
 (a)  Will  the  Minister  of  States  be
 pleased  to  refer  to  the  reply  to  Starred
 Question  No.  2344  given  on  30th  July,
 952  and  state  whether  legal  advisers
 have  examined  the  matter  relating  to
 the  sum  £  1,007,940  in  the  West-
 minster  Bank  which  was  illegally
 transferred  by  Moin  Nawaz  Jung  ‘o
 the  credit  of  Pakistan  High  Commis-
 sioner  in  U.K.?

 (b)  If  so,  what  is  the  legal  advice
 given  by  them?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  The  case  re-
 lating  to  the  recovery  of  monies  from
 the  Westminster  Bank  is  still  in  the
 hands  of  the  legal  advisers.

 (b)  Docs  not  arise.



 THE  ACC.  Min,  .  =  Sd  ७०  wom

 4
 Deted.tara  head

 PARLIAMENTARY  DEBATES

 (Part  II—Proceedings  other  than  Questions  and  Answers)

 OFFICIAL  REPORT

 498°
 HOUSE  OF  THE  PEOPLE

 Friday,  24th  April,  1953.

 The  House  met  at  a  Quarter  Past  Eight
 of  the  Clock.

 {Mr.  SPEAKER  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 9-l  A.M.

 STATEMENT  RE  _  LABOUR  DIS-
 PUTE  AT  HINDUSTHAN  SHIPYARD,

 VISAKHAPATNAM

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  Sir,  yesterday  a  question
 having  been  raised  in  this  House  about
 the  Visakhapatnam  Shipyard,  you
 were  good  enough  to  suggest  that  this
 matter  might  be  discussed  informally.
 In  accordance  with  your  advice,  I  dis-
 cussed  this  matter  with  sorne  leaders
 of  the  Opposition,  and  thereafter  with
 some  of  our  senior  official:  connected
 with  this  Shipyard.  and  especially  the
 Secretary  of  the  Production  Ministry
 and  the  Managing  Director  of  the
 Hindusthan  Shipyard  Limited.  And
 I  sent  the  Managing  Director  of  the
 Hindusthan  Shipyard  and  the  Secre-
 tary  of  the  Production  Ministry  to
 see  some  of  the  leaders  of  the  Opposi-
 tion  to  explain  to  them  the  facts.  As  a
 result  of  these  talks,  a  suggestion  was
 made  that  in  order  tu  avoid  hardship
 and  delay  in  the  settlement  of  the  dis-
 pute,  an  independent  mediator  should
 be  appointed,  whose  decision  would  be
 final  and  binding  on  both  parties.  and
 would  not  be  subject  to  appeal.  This
 would  be  presented  as  an  ugreed  settle-
 ment  before  the  Adjudicator  oppoint-
 a

 by  the  Madras  Government.  The
 Overnment  understand  that  the  la-

 bour  union  is  agreeable  to  this  proce- dure  being  adopted.  If  such  a_  re-
 quest  is  made  to  Government  by  the
 94  P.S.D.
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 union,  Government  would  consider
 this  sympathetically  in  consultation
 with  the  Board  of  Directors.

 ORPHANAGE  BILL  vw

 Mr.  Speaker:  The  House  will  now
 proceed  with  the  further  consideration
 of  the  following  motion  moved  by

 sel
 M.  L.  Dwivedi  on  the  3th  March

 953:

 “That  the  Bill  to  provide  for
 bringing  up,  maintenance  ana  equ- cation  of  children  who  have  lost
 their  parents  and  have  no  otner
 verson  to  look  after  them  in  pro-
 per  manner.  be  taken  into  consi-
 deration.”  2

 Shri  S.  V.  Ramaswamy  (Salem):  I
 submit,  Sir,  that  we  may  be  allow  to
 introduce  our  Bills,  before  other  work
 ts  taken  up  today.

 Mr.  Speaker:  The  hon.  Member  in-
 auires  whether  the  Bills  to  be  intro-
 duced  should  be  allowed  to  be  intro-
 duced  at  this  stage.  That  means  he
 wants  priority  in  the  matter  of  intro-
 duction  of  Bills.  This  matter  was
 eonsidered  more  than  three  or  four
 ‘imes  during  the  last  three  or  four
 years,  and  I  have  explained  at  length
 to  the  hon.  Members  that  the  matter
 is  not  so  simple  as  it  appears  to  be.

 Undoubtedly,  the  introduction  of  a
 Sill  takes  hardly  more  than  a  minute.
 But  the  administrative  difficulties  and
 other  complications  in  the  case  of  Bills
 which  the  Members  have  tabled’  al-
 ready  have  to  be  taken  into  considera.
 tion.  Immediately  a  Bill  is  intro
 duced,  I  believe,  it  becomes  incum-
 bent  on  the  Government.  Centra)  a8
 also  the  State  Governments,  to  set
 their  machinery  in  motion  to  examine
 the  provisions  of  the  Bill,  to  make
 buggestions.  to  call  for  opinions,  and
 so  do  all  that  kind  of  thing.  So.  a
 Bill  introduced  practically  sets  in
 motion  the  entire  administrative
 machinery  throughout  the  land.’  And
 it  will  be  a  huge  thing  to  ask  them,  in
 respect  of  60  Bills  or  so,  to  undertaxe
 ail  that  trouble.  when  we  know  the

 ~“
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 [Mr.  Speaker]
 J  way  in  which  the  private  Bills  stand

 a  chance  of  being  considered  finally
 by  the  House.  that  90  percent.  of  them
 will  never  be  taken  into  consideration
 nuring  the  life  of  the  present  Parlia-,
 ment  or  any  Parliament  for  the  mat-
 wer  of  that.  ‘And  by  the  time  the
 Parliament  ends.  all  notices  lapse.  So
 uil  the  trouble  taken  is  wasted.  If,
 nowever.  any  Bill  really  does  contain
 any  points  which  the  Government
 feel  are  worth  taking  up  for  legisla-
 zion,  I  have  no  doubt  that  Covernment
 will  themselves  introduce  legislation
 on  those  lines.  and  then  its  passage
 will  be  ensured  without  any  unneces-
 sary  loss  of  time  and  energy  so  _  far
 as  the  administration  is  concerned.

 Sut  though  this  is  a  major  aspect, there  is  another  aspect  and  that  is
 with  reference  to  the  privurities  which
 Members  get  inter  se.  Assuming
 that  60  bills  or  40  bills  or  25  bills—I
 am  not  concerned  with  the  numper  at
 present—are  introduced,  then  the  auto-
 matic  result  is  that  in  the  next  session’
 oallot  they  will  claim  parity  with  the
 Bills  that  have  atreaay  been  tabled

 J  oetore.

 shri  Nambiar  (Mayuram::  We  are
 agreed  on  that  point.

 Mr.  Speaker:  They  ‘  mav  have
 agreed.  But  it  35  a  question  as  to
 now  the  procedure  of  this  House  should
 be  regulated.  They  may  nave  agreed
 for  the  time  being—tor  tne  present.
 But  they  will  have  to  enter  into  com-
 petition.  one  against  tne  other.  and
 the  Members  who  nave  secured  prio-
 rities  for  their  Bills  stand  a  chance  of
 tosing  them  in  tne  next  bailot.  Per-
 haps  the  Members  who  agreed  have
 done  so.  I  believe.  with  due  deference
 to  them,  in  ignorance  of  what  will  hap-
 pen  to  their  Bills.  They  may  have
 assumed  that  thev  wil!  continue  to
 have  the  same  oriority  as  they  enjoy
 today.  For  exampie.  there  is  a_  Bill
 here,  which  comes  next,  by  Mr.
 Pataskar.  that  “the  right  of  divorce
 among  all  communities  of  Hindus  in
 certain  circumstances,  be  taken  into
 consideration.”  This  stands  now  im-
 mediately  next  ८७  the  present  Bill.

 ‘  One  cannot  know  whether  at  the  next

 /

 session  when  there  is  a  ballot  drawn.
 he  will  have  the  second  place.  But
 he  should  nave  some  piace  within  the-
 first  15,  and  with  the  introduction  of
 25  new.  Bills  today.  he  will  have  to
 take  a  Chance  as  one  among  40  anc
 not  one  among  ‘15.  ‘Therefore.  |
 have  considered  this  matter  very
 carefully.  And  what  ia  it  that  the
 Members  gain  by  having  a  Bill  intro-

 duced  except  the  satisfaction....
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 ४  Shri  Nambiar:  Before  you  give  your
 ruling,  I  would  like  to  make  a  submis-
 sion,  Sir,

 re
 Mr,  Speaker:  |  will  consider  the

 matter.  I  am  prepared  to  hear  the
 hon.  Member.  But  Jet  him  hear  me
 first.  '  Members  will  get  the  satisfac-
 tion  that  they  have  introduced  their
 Bills.  Beyond  that.  I  do  not  think

 apything
 further  can  be  gained,

 tHough  they  may  get  publicity.  But
 hardly  any  Member  does  it  with  the
 object  of  publicity:  he  does  it  with
 the  object  of  furthering  public  inte-
 rest.  The  only  utility,  so  far  as
 these  Bills  are  concerned.  to  my  mind,
 is  to  educate  public  opinion  and  to
 bring  to  the  notice  of  the  Government
 the  Members’  desires  about  tke  ४०-
 visability  of  undertaking  legislation  on
 certain  points,  and  that  is  served  by
 notice  of  introduction  of  Bills.  There-
 fore,  personally—of  course.  as  I  said,
 Iam  entirely  in  the  hands  of  the
 House;  it  is  the  House  which  has  to
 regulate  its  procedure—I  am  not  in
 favour  of  allowing  these  Bills  to  be
 introduced,  practically  for  no  advant-
 age  and  for  all  disadvantage—both
 administratively  as  also  as  regards
 priorities  amongst  the  Members  them-

 u*selves.

 Shri  Nambiar:  Here  is  a  petition
 addressed  to  vou,  Sir,  signed  by  7
 M.Ps.  which  I  wish  to  place  before
 the  House......

 _Mr.  Speaker:
 to  me.

 He  may  nand  it  over

 Shri  Nambiar:  [f  will  read  it  out
 so  that  the  House  can  know

 “We  submit  that  the  Private
 Members’  Bills  in  our  names  may
 be  permitted  to  be  introduced
 today.  Most  of  ws  have  been  try-
 ing  to  get  leave  for  introduction
 on  more  than  one  occasion  but  it
 was  refused  under  Rule  25  of  ‘he
 Rules  of  Procedure.  In  this  con-
 nection,  we  have  to  add  that  no
 useful  purpose  is  served  if  we  are
 denied  even  the  opportunity  to  in-
 troduce  our  Bills,  leave  alone  the

 -Chance  of  discussing  them  under
 the  present  allotment  of  time  for

 ‘Private  Members’  business.  As  it
 stands  today,  we  are  unable  to
 bring  to  the  notice  of  the  Jiouse
 and  the  people  our  wishes  in  res-
 pect  of  certain  important  matters
 of  public  interest.  We  are  for
 introduction  of  the  Bills,  allot-
 ment  of  time  for  discussion  of
 each  Bill  and  to  know  the  Gov-

 J  ernment’s  reply  in  each  case.
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 We  request  you,  therefore  to”
 consider  these  aspects  and  accord
 your  consent  to  introduce  the
 Bills  today  and  to  proceed  as  sug-
 gested  above.”

 We  are  for  limitation  of  time,  but
 we  want  to  see  that  more  and  more
 Bills  come  in  and  go  and  we  want  to
 know  the  views  of  the  Government

 on  the  other  side.  We  would  iike  to
 have  Some  agreement  as  in  the  case
 of  the  Private  Members’  Resolutions,
 according  to  which  more  Resolutions
 are  now  coming:  I  hope  the  Rules
 Committee  has  agreed  that  half  a  day
 every  Friday  will  be  allotted  for  pri-
 vate  Members’  business.  Otherwise,
 we  here—private  Members—have  no
 practical  incentive  to  do  any  work,  and
 ‘we  have  got  many  issues  in  which  peo-
 ple  are  interested  and  which  we  wish  tu
 bring  to  the  notice  of  the  House  as
 well  as  the  people.  And  we  get  the  |
 feelings  of  the  Government  as  well,’
 We  are  not  for  any  prolonged  discus-
 sion  of  one  Bill  for  days  together,
 but  we  must  have  some  vupportunity
 to  bring  these  matters  before  the
 House.  Therefore,  you  may  be

 / pleased  to  consider  this  point.  J

 Mr.  Speaker:
 point  undoubtedly,  but  it  is  more  a
 matter  for  Members  to  agree  amcngst
 themselves  as  to  how  they  will  con-
 duct  the  discussions...  Suppusing,  for
 example.  if  Members  come  to  an  agree-
 ment  that  no  Bill  should  take  more
 than  an  hour—important'  Bills  may
 go  on  for  two  days  or  three  days  or
 just  two  hours—then  a  larger  amount
 of  business  can  be  put  through.  But
 that  is  8  matter  for  agreement.  Here
 what  I  am  called  upon  to  consider  is
 the  principle  of  allowing  introduction
 of  Biils;  and  to  that.  I  have  stated  to
 the  House  the  difficulties  which  I  feel.
 If  the  hon.  Members  think  that  it  does
 not  matter.  then.  as  I  said.  I  am  en-
 tirely  in  the  hands  of  the  House.  At
 present,  a  proposal  is  there  for  the
 constitution  of  a  Standing  Committee
 on  Private  Members’  Bills  which  is
 being  cozs‘dered,  I  think,  by  the  Rules
 Committee.  the  cubject  being  to  weea
 out  and  to  maxe  a  selection.  I  have
 no  idea  as  to  exactly  on  what  lines
 the  Committee  wil]  decide.  but  there
 is  some  attempt  being  made  there.

 } Of  course.  hon.  Members  will  get  half  |
 a  day  every  Friday  under  the  new/
 rules.  but  even  then  the  question  of  \/
 time  is  there.

 सरदार  ए०  एस०  सहगल  (बिलासपुर)  :  ४

 अध्यक्ष  महोदय,  में  ने इस  हाउस  के  सामने

 अपना  एक  बिल  इंडियन  मेडिकल  कौंसिल

 24  APRIL  953

 I  shall  consider  the /

 Orphanage  Bill  4986

 के  नाम  पर  दिया  है,  उसकी  ओर  में  आप  का"

 ध्यान  आकर्षित  करना  चाहता  हूं  7  इस  बिल

 के  बारे  में  माननीय  मंत्री  महोदय  ने  अपने

 पत्र  के  द्वारा  मुझे  यह  आश्वासन  दिया  है  कि

 इस  बिल  के  बहुत  से  क्लासेज  हैँ  जिन  को

 वह  मंजूर  करते  हें।  यदि  आप  इजाजत  दें  तो  में
 *

 वह  पत्र  आप  के  सामने  पढ़ दूं  |  उस  के  पश्चात्‌
 आप  जो  फैसला  चाहे  दें,  यह  आप  की  इच्छा

 पर  है,  कामों  वह  बिल  यहां  पेश  कर  सकता

 हूं  या  नहीं  ।  लेकिन  में  चाहता  हुं  कि  जब

 सरकार  इस  बात  को  मंजूर  करती  है  कि  वह

 इस  बिल  की.  बहुत  सी  बातों  को  मानने  के

 लिये  तयार  है  तो  में  उसे  पेश  करूं  ।  में  आप

 से  प्रियंका  करता  हूं  कि  आप  मुझे  उसे  पेश

 करने  की  इजाज़त  दें।

 अध्यक्ष  महोदय  :  इस  बात  को  आगे  '

 बढ़ाने  की  जरूरत  नहीं  ह  -  इस  से  बहस  को

 समय  कम  हो  जाता  डी  और  दूसरे  बिलों  को

 समय  नहीं  मिलता  हँ।  आप  कहते  हू  कि

 माननीय  मंत्री  जी  ने  कहा  ह  कि  सरकार

 इस  बिल  को  अवश्य  स्वीकार  कर  लेगी  |

 तब  फिर  प्राइवेट  बिल  की  क्‍या  जरूरत  है  ?

 सरकार  खुद  इसक  लिये  बिल  ला  सकती  है
 एक  आप  के  ही  बिल  के  लिये  में  कैसे  आज्ञा  |
 दे  सकता  हूं  ?

 \  .
 The  matter  is  decided,  so  far  as  I

 am  concerned  and  I  do  not  propose  to
 allow  any  further  discussion  on  this,
 not  even  on  individual  Bills.

 सरदार  ए  एस०  सहगल:  यदि  इस  ०

 बिल  के  लिए  माननीय  मंत्री  से  यह  आश्वासन

 मिल  जाता  &  कि  वह  इस  को  फल छोर  आफ

 दी  हाउस  पर  लाने  के  लिय  तैयार  हे  तो  में

 इस  बात  को  मानने  के  लिये  तैयार  हूं।  ,

 Mr.  Speaker:  Order,  order.  I  cannot  p—-
 allow  any  particular  Bill  to  be  taken
 up  on  the  ground  that  the  Minister  has
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 (Mr.  Speaker]
 consented.  I  do  not  know  whether
 she  has  consented  and  if  so,  to  what
 extent,  with  what  reservations.  It  is
 not  proper  that  an  impression  should
 go  round  that  the  Minister  consented
 to  whatever  the  hon.  Member  has
 stated  in  the  Bill.  That  is  a  matter  for
 separate  discussion.  Otherwise,  I
 shall  have  to  call  upon  the  hon.  Minig-
 ter  also  to  explain  and  the-time  will
 be  taken  up  only  in  respect  of  one
 Member’s  Bill  which  is.  I  think,  hard-
 ly  fair  to  the  entire  House.  He
 has  had  his  purpose  served  by  men-
 tioning  it  here.

 Shri  S.  V.  Ramaswamy:  You  were
 pleased  to  refer  to  the  inconvenience
 to  the  Members  and  the  Government
 by  the  introduction  of  these  Bills.  May
 I  submit  that  this  inconvenience  is
 nothing  when  compared  with  the  good
 that  will  come  to  the  administration?

 Mr.  Speaker:  I  think  we  cannot
 enter  into  any  argument.  I  have
 placed  this  aspect  before  the  House
 There  is  already  a  proposal  to  cov-
 stitute  a  Standing  Committee.

 श्री  पो०  एन ०  राजभोज  (शोलापुर)

 --रक्षित--अनुसूचित  जातियां  अध्यक्ष

 महोदय,  हमारी  प्रार्थना  यहीं  कि  यह  लोकतंत्र

 का  राज्य  है  और  इस  राज्य  में  अगर  हम  लोगों

 को  एक  दो  या  चार  घंटे  बोलने  की  इजाजत

 नहीं  मिली  तो  कसे  काम  हो  सकता  है  और

 हमारे  यहां  आने  से  ही  क्या  फायदा  ?

 अध्यक्ष  महोदय:  अगर  में  सबको

 इजाजत  द ेने  लग  तो  साल  में  ३६५  दिन  हाउस
 को  बैठाना  पड़ेगा  और  डेमॉक्रैसी  भी  रह
 जायगी  और  राज्य  भी  रह  जायगा  और  सब

 लोग  बोलने  में  लग  जायेंगे  ।

 Shri  Nambiar:  As  3  matter  of  pro-
 cedure,  Sir.  I  will  formally  move  this
 Resolution.

 Mr,  Speaker:  Not  here.  I  will
 take  that  into  consideration.  I  will  re-
 fer  it  to  the  Rules  Committee  if  the
 hon.  Member  creates  difficulties  and
 the  Whole  time  will  be  spent  on  the
 discussion  of  a  question,  which  is  ir-
 relevant  at  present.

 Shri  S.  N.  Das  (Darbhanga  Central):
 Sir.  I  have  given  notice  of  an  amend-
 ment  to  refer  the  Bill  toa  Select
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 Committee.  I  hope  you  will  allow
 me  to  move  the  amendment.

 Mr.  Speaker:  The  amendment  may
 be  moved:  he  may  speak  later  on.

 Shri,S.  N.  Das:
 '

 I  beg  to  move:

 “That  the  Bill  be  referred  to  a
 Select  Committee  consisting  of
 Shrimati  Uma  Nehru.  Shrimati
 Jayashri  Raiji,  Shri  M.  L.  Dwivedi,
 Dr  Ram  Subhag  Singh,  Shri  Satis
 Chandra  Samanta.  Prof.  Diwan
 Chand  Sharma.  Shri  Krishna
 Chandra.  Pandit  Lingaraj  Misza.
 Shri  Lalit  Narayan  Mishra,  Sardar
 Hukum  Singh,  Shri  Sarangadhar
 Das.  Shri  Birbal  Singh,  Pandit
 Thakur  Das  Bhargava,  Shri
 Ghamandi'  Lal  Bansal,  Shri_  S.
 Nijalingappa,  Shri  V.  P.  Nayar,
 Dr.  Satyanarain  §  Sinha,  and  the
 Mover  with  instructions  to  report
 by  the  last  day  of  the  first  weex
 of  the  next  session.”:

 Mr,  Speaker:  Have  they  becn  con-
 sulted?

 Shri  S.  N.  Das:

 Shri  Barrow  (Nominated—Anglo-
 Indians):  That  is  not  so.  Sir.  The
 Independent  Parliamentary  Group  was
 not  consulted.

 Yes,  Sir.

 Mr.  Speaker:  Now.  we  will  proceed.
 Amendment  movea:

 “That  the  Bill  be  referred  to  a
 Select  Committee  consisting  of
 Shrimati  Uma  Nehru.  Shrimati
 Jayashri  Raiji,  Shri  M.  L.  Dwivedi.
 Dr.  Ram  Subhag  Singh,  Shri
 Satis  Chandra  Samanta.  Prot.
 Diwan  Chand-  Sharma.  7  Shri
 Krishna  Chandra.  Pandit  Linga-
 raj  Misra.  Shri  Lalit  Narayan
 Mishra,  Sardar  Hukum  .  bingn.
 Shri  Sarangadhar  Das.  Shri  Birbal
 Singh,  Pandit  Thakur  Das  Bhar-
 gava.  Shri  Ghamandi  Lal  Bansal.
 Shri  S.  Nijalingappa,  Shri  V.  P
 Nayar,  Dr.  Satyanarain  Sinha.  and
 the  Mover  with  instructions  io  re-
 port  by  the  last  day  of  the  first
 week  of  the  next  session.’”

 श्री  रघुबीर  सहाय  (जिला  एटा--दत्त  र

 पूर्व  व  जिला  बदायूं  पूर्व  ):  अध्यक्ष  महोदय,
 पिछले  दिवस  पर  जब  यह  बिल  उपस्थित  हुआ
 था,  मेंने  अपना  भाषण  हिन्दी  में  शुरू  किया

 था  और  मैरा  विचार  आज  भी  हिन्दी  में  ही
 अपने  भाषण  को  जारी  रखने  का  है।
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 अध्यक्ष  महोदय,  जब  कि  यह  बिल  पेश

 हुआ  था  उस  समय  मैंने  इस  भवन  के  सामने

 यह  बात  कही  थी  कि  में  इसके  उद्देश्य  से  बिल्कुल

 सहमत  हूं  और  यह  बहुत  ही  अच्छे  उद्देश्यों  के

 साथ  भवन  के  अन्दर  उपस्थित  किया  गया  है  ।

 लेकिन  में यह  समझता  हूं  कि  इस  बिल

 को  मंजूर  करने  में  बहुत  सी  कठिनाइयां  हैं
 और  उन  कठिनाइयों  के  ऊपर  भी  इस  भवन

 के  सभी  सदस्यों  को  पूरा-पूरा  विचार  करना

 होगा  |

 यह  बात  किसी  से  छिपी  हुई  नहीं  है  कि

 आजकल  हमारे  मुल्क  के  अन्दर  जो  अनाथा-

 राय  और  यतीमखाने  हैँ  उनकी  हालत  बहुत
 खराब  हू  ।  बहुत  से  अनाथालय  इस  प्रकार

 के  हे  कि  जिनको  जारी  नहीं.  रखना  चाहिए
 और  जो  बन्द  हो  जाने  चाहिएं।  बहुत  से

 ऐसे  है  जिनमें  दुरुस्ती  की  गुंजाइश  है।  उनके

 ऊपर  निगरानी  की  जरूरत  है  और  उनके

 बारे  में  ऐसे  कायदे  और  क़ानून  बनने  चाहिएं
 जिससे  कि  उनकी  निगरानी  ठीक-ठीक  तरीके

 से  की  जा  सके।

 {Mr.  Deputy-SpEAKER  te  the  Chair]

 हमारे  पास  आजकल  कोई  ऐसी  संख्या

 नहीं  है,  कोई  ऐसी  स्टेटिस्टिक्स  नहीं  है  जिससे
 हम  यह  जान  सकें  कि  हमारे  मुल्क  के  अन्दर

 १२  बरस  तक  के  कितने  लड़के  और  लड़कियां

 हैं।  जिनके  माता  पिता  नहीं  हैं  या  जिनके

 माता-पिता  में  से  एक  नहीं  हैं  या  जिनको

 सरकार  की  इमदाद  की  जरुरत  है।  ऐसे
 कोई  हमारे  पास  आंकड़  नहीं  हे

 इधर  बिल  के  अन्दर  एक  क्लास  रखा  गया

 है  कि  सरकार  इस  के  पास  होने  पर  तमाम

 अनाथालयों  को  जो  मुल्क  के  अन्दर  इस  वक्‍त

 मौजूद  हें  अपने  हाथ  में  ले  ले  और  उनको  अपनी

 निगरानी  में  लेकर  चलाना  शुरू  कर  दे  और
 उनका  सारा  खर्चा  सरकार  की  तरफ  से  हो  t
 में  इस  सुझाव  से  सहमत  नहीं  हूं,  क्योंकि  में

 यह  समझता  हूं  कि  इस  सुझाव  को  मंजूर  करने

 24  APRIL  953  Orphanage  Bill  4990

 में  बड़ी-बड़ी  दिक्कतों  और  बड़ी  बड़ी  परेश-

 नियों  का  सामना  करना  पड़ेगा  .  क्‍या  मान-

 नीय  सदस्य  जिन्होंने  इस  बिल  को  उपस्थित

 किया  है  और  जो  अभाग्य वश  इस  वक्‍त  सदन

 में  मौजूद  नहीं  मालूम  पड़ते  (आवार्जे:  हैं,  हैं।)

 यह  चाहते  हैं  कि तमाम  अनाथालयों  को  सर-

 कार  लेकर  ऐसी  हालत  कर  दे  जैसे  कि  जान-

 बलों  के  पिंजरापोल  होते  हे  और  क्‍या  वह  यह
 समझते  है  कि  इस  वक्‍त  हमारे  पास  ऐसे  साधन

 मौजूद  हें  और  हमारे  पास  ऐसी  सामग्री  मौजूद

 है  कि  तमाम  अनाथालयों  को  सरकार  अपने

 हाथ  में  लेकर  ठीक-ठीक  व्यवस्था  के  साथ

 चला  सकती  है  ?  में  बहुत  ही  नमता  के

 साथ  कहना  चाहता  हूं  कि  यह्‌  सिफारिश  और

 यह  सजेशन  मुनासिब  नहीं  है  ।  हमारे  प्रान्त

 उत्तर  प्रदेश  में  कई  साल  हुए  इस  समस्या  को

 सुलझाने  के  लिए  और  इसके  बारे  में  जांच

 पड़ताल  करने  के  लिए  उत्तर  प्रदेश  की  सरकार

 ने  विधवा-आश्रमों  के  बारे  में  और  वहां  के

 अनाथालयों  के  बारे  में  एक  कमेटी  मुकरने
 की  थी।  और  जैसा  कि  मेंने  पिछली  तारीख

 पर  कहा  था,  में  भी  उस  कमेटी  का  एक
 सदस्य  था  |  मुझे  इत्तिफ़ाक  हुआ  कि  में  ने

 सिर्फ  अपने  प्रान्त  के  बड़े-बड़  शहरों  में  और

 छोटे-छोटे  शहरों  में  जहां  कि  अतायालूय  खुले

 हुए  हैं  वहां  पर  जाकर  उनको  देखूं,  बल्कि  मुझे

 यह  भी  सौभाग्य  प्राप्त  हुआ  कि  में  बम्बई,

 अहमदाबाद,  पूना  इत्यादि  में  जाकर  वहां  की

 हालत  को  भी  देखूं।  और  उन  तमाम  अनु-
 भवों  को  जब  कमेटी  के  सामने  रखा  गया  तब

 उन्होंने  कुछ  महत्वपूर्ण  सिफ़ारिशें  कीं  ।

 उपाध्यक्ष  महोदय,  मे  आपसे  इजाजत  चाहता

 हूं  कि  उन  थोड़ी  सी  सिफ़ारिशों  को  जो  उत्तर

 प्रदेश  की  कमेटी  ने  इस  सम्बन्ध  में  की  हें  भवन

 के  सामने  उपस्थित  कर  दूं।  चूंकि  वहू
 रिपोर्ट  अंग्रेजी  में  है,  इसलिए  में  इजाजत

 चाहता  हूं  कि  उन  सिफ़ारिशों  को  संक्षेप  में

 अंग्रेजी  में  ही  पढ़  दूं।  उन  में  एक  सिफारिश

 यह  है  :  *
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 [  श्री  रघुवीर  सहाय  ]
 “Every  Orphanage  and  Widows’

 Home  should  be  required  to  get
 itself  registered.  It  will  further  be
 required  to  get  recognition  from
 the  Provincial  Board  which  would
 be  set  up  at  the  headquarters  of
 the  Government  to  exercise  con-
 trol  over  these  institutions.”

 अभी  हाल  में  मालूम  हुआ  है  कि  ऐसा

 बोर्ड  उत्तर  प्रदेश  की  सरकार  ने  बना  दिया

 है।  उसी  के  साथ  साथ  इस  सिफारिश  में

 यह  भी  लिखा  हैं  :
 “Those  who  fail  to  do  so,  that

 is  to  obtain  recognition,  will  be  offi-
 cially  banned.”

 दूसरी  सिफारिश  यह  है  :

 “The  Board  will  have  power  to
 recommend  to  Government’  the
 closing  down  of  undesirable  insti-
 tutions.

 “Thirdly,  District  Committees
 ‘will  be  set  up  of  Officers  and  non-
 officials  to  exercise  control  and
 general  supervision  over  Orphan-
 ages  and  Widows’  Homes.

 Fourthly,  model  insttutions  to
 be  set  up;

 Fourthly,  model  institutions  to
 be  given  to  enable  the  orphan  to
 set  up  in  some  trade  or  profession
 on  discharge  from  the  institution;
 —(of  course,  this  is  meant  only  for
 model  institutions).

 Sixthly,  philanthropic  families
 may  be  persuaded  to  take  orphans
 of  their  choice  in  their  care,  so  that
 the  orphans  so  selected  may  be
 brought  up  in  a  family  atmos-
 phere;

 Lastly,  the  internal  supervision
 in  the  case  of  orphanages—the
 section  consisting  of  small  child-
 ren—should  be  in  charge  of  wo-
 men  and  only.  grownup  boys
 should  be  placed  in  charge  of
 men,  and  the  _  superintendents
 should  be  educated  persons  of  an
 unimpeachable  character,  who  can
 be  trusted  to  look  after  such  insti-
 tutions

 सक्षेप  में  इन  सिफारिशों  के  मानी  यह  हैं
 कि  जो  संस्थाएं  कि  इस  वक्‍त  ठीक  तरीके  से

 काम  नहीं  कर  रही  हे  और  जिनके  ठीक  तरीक़े

 से  काम  करने  की  आगे  कोई  आशा  भी  नहीं

 है,  उन  को  बन्द  कर  दिया  जाय  ।  दूसरी
 सिफारिश  यह  हैं  कि  जो  संस्थायें  ऐसी  हें  कि

 है
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 जो  ठीक  तरीके  से  काम  कर  रही  हैं  या  नये

 क़ानून  और  क़ायदे  बनाये  जाने  पर  जिनके  ठीक

 काम  करन  की  आशा  है,  उनको  जारी  रखा

 जाय,।  लेकिन  उनके  ऊपर  निगरानी  ठीक

 तरीक़े  से  की जाय  -  तीसरी  यह  हैं  कि  सर-

 कार  की  तरफ  से  माडल  इंस्टीट्रयूशअन्स  बनाए

 जाये  ।  में  समझता  हूं  कि  इस  क़िस्म  की

 कोई  बात  सेंट्रल  गवन॑  मेंट  को  भी  करना  मुना-
 सिर  होगा  |

 जहां  तक  कि  रजिस्ट्रेशन  का  ताल्लुक

 हैँ  और  सुपरविजन  और  कंट्रोल  का  ताल्लुक

 है,  उसके  बारे  में  में  निवेदन  करूंगा  कि  इस

 लीज  पर  प्लानिंग  कमीशन  ने  भी  विचार  किया

 था  और  प्लानिंग  कमीशन  ने  भी  यही  कहा  था

 कि  जो  संस्थाएं  आजकल  अनाथों  को  अपने

 यहां  रख  रही  हे  और  उनकी  निगरानी  कर  रही

 @,  उन  सब  का  रजिस्ट्रेशन  होना  चाहिए,
 उन  सब  की  निगरानी  ठीक  तरीक़े  से  सरकार

 को  करनी  चाहिये  a  प्लानिंग  कमीशन  ने,

 जिसने  कि  इस  महत्वपूर्ण  प्रश्न  पर  काफी  अच्छी

 तरह  से  विचार  किया  था,  कहीं  पर  यह  नहीं

 कहा  कि  ऐसी  तमाम  संस्थाएं  जिनकी  संख्या

 इस  वक्त  गवर्नमेंट  के  सामने  नहीं  है,  और  तू

 कोई  ऐसे  स्टैटिस्टिक्स  इस  वक्‍त  तक  हासिल

 किए  गये  हैं  कि  कितनी  संस्थाएं  इस  वक्‍त

 हमारे  देश  में  हर  प्रान्त  में  चल  रही  हें,  वे सब

 ले  ली  जायें।  इस  सिलसिले  में  में  भवन  का

 ध्यान  इस  ओर  दिलाना  चाहता  हुं  कि  इन

 संस्थाओं  को  ठीक  से  चलाने  के  लिए

 सबसे  ज्यादा  ज़रूरी  और  सबसे  अधिक

 आवश्यक  जो  चीज़  है  वह  यह  है  कि

 उन  संस्थाओं  के  चलान॑  वाले,  उनके

 निरीक्षक  और  जो  लोग  उन  संस्थाओं

 के  अन्दर  रखे  जायें,  उनमें  उस  विशेष  काम

 को  करने  की  योग्यता  हो  ।  उत्तर  प्रदेश  में

 जितनी  भी  संस्थाएं  हम  लोगों  को  देखने  का

 इत्तिफाक़  हुआ,  वहां  पर  यही  चीज़  मालूम
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 हुई  कि  इन  संस्थाओं  के  चलाने  वाले  ठीक

 नहीं  हैं  -  न  उन  में  चरित्र  हैं,  न  उनमें  कोई

 योग्यता  है,  न  लगन  है  और  न  उनमें  सेवा  की

 भावना  हूँ  कि  ऐसी  संस्थाओं  को  चला  सकें  ।

 महज  अपने  फ़ायदे  के  लिए,  खुदग़रजी  के  लिए,
 यतीमखाने  और  अनाथालय  खोले  हुए  हैं
 जिन  से  कि  बच्चों  को  भी  धोखा  देते  हैँ,  पब्लिक

 को  धोका  देते  हे  और  देश  के  साथ  बड़ा  भारी,
 अन्याय  करते  हें  इन  तमाम  संस्थाओं  को  देखने
 के  बाद  यह  मेरा  विचार  बिल्कुल  मुस्तक़िल
 हो  गया  हूँ  कि  इन  संस्थाओं  को  पुरुष  लोग,

 मर्द,  अच्छी  तरह  से  नहीं  चला  सकते  ।

 इनको  अगर  ठीक  तरीक़े  पर  चलाया  जा

 सकता  है  तो  स्त्रियां  ही चला  सकती  हैं।  महा-

 राष्ट्र  और  बम्बई  में  जहां  पर  कि  हम  को  जाने
 का  इत्तिफ़ाक़  हुआ,  और  जहां  अच्छी  हालत
 में  इन  संस्थाओं  को  हमने  देखा,  वहां  हमने
 पाया  कि  योग्य  और  लगन  वाली  स्त्रियां  इस
 काम  को  लिए  हुये  हैं  और  वे  इसको  कर  रही
 है  और  उस  में  उनको  ,  बड़ी  सफलता  प्राप्त

 हुई  है  ।

 उपाध्यक्ष  महोदय,  में  आपकी  इजाजत
 से  एक-आध  दृष्टान्त  रखना  चाहता  हूं  जहां
 पर  कि  स्त्रियों  ने  बहुत  ही  प्रशंसनीय  कार्य
 किया  है  -  मुझे  अहमदाबाद  में  महिपतराम
 रूपराम  अनाथालय  में  जाने  का  इत्तिफ़ाक

 हुआ  ।  हर  प्रकार  के  वहां  पर  बच्चे  थे,

 लड़कियां  भी  थीं  लड़के  भी  थे  ।  हमारे
 साथ  यू०  पी०  के  एक  दूसरे  सदस्य  मौजूद  थे

 और  बम्बई  प्रान्त  के  ऐजुकेशन  विभाग  के  एक
 सरकारी  अफसर  थे,  जबकि  उस  अनाथालय

 में  हम  लोग  गये  ।  काफ़ी  अच्छी  उसकी

 इमारत  थी  t  काफ़ी  अच्छा  उस  का

 इन्तजाम  था  |  वहां  पर  एक  लड़की  की  तरफ

 हम  लोगों  का  ध्यान  गया।  मेँ?  वहां  की
 लेडी  सुपरिटेंडेंट  स ेपूछा  कि  यह  लड़की  कौन

 है  {  उन्होंने  उस  लड़की  को  हम  लोगों  के

 सामने  बुलाया  ।  उसका  हमने  नाम  पूछा
 तो  उसने  बताया  कि  मेरा  नाम  गोदावरी

 है।  मेने  पूछा  आपकी  कया  अवस्था  है,  उसने

 कहा  कि  मेरी  उम्र  सोलह  सत्रह  वर्ष  की  है
 जब  पूछा  कि  तुम्हारे  माता-पिता  का  क्‍या

 नाम  हँ,  उसने  कहा  कि  न  में  अपनी  माता  का

 नाम  जानती  हूं,  न  अपने  पिता  का  ही  नाम

 जानती  हूं।  मेने  पूछा  कि  आप  किस  जगह
 'से  आई  हूं  ।  उसने  कहा  कि  मुझे  अपना

 निवास  स्थान  भी  नहीं  मालूम  ।  तो  इससे

 मुझे  हैरत  हुई  और  में  सोचने  लगा  कि  यह

 लड़की  सीतांजी  की  तरह  है,  क्‍या  यह  मिट्टी
 के  घड़े  से  पैदा  हुई  है  ।

 Mr.  Deputy-Speaker:  There  are  a
 number  of  hon.  Members  who  want  to
 participate  in  the  discussion.  Speakers

 must.  therefore,  have  an  idea  of  the
 time.

 श्री  राठौर  सहाय  :  I  will

 be  very  brief.  उसके  बाद  यह

 मालूम  हुआ  कि  यह  लड़की  बहुत  ही

 थोड़े  दिनों  की  थी,  जबकि  वह  इस
 आश्रम  में  रख  दी  गई  थी  जब  से  बराबर

 उसी  आश्रम  में  उसने  शिक्षा  पाई  मुझे  यह  भी

 मालूम  हुआ  कि  जिस  दिन  हम  वहां  गये  थे

 उसके  ३-४  दिन  बाद  ही  उस  की  शादी  वहां  के

 एक  विख्यात  मजिस्ट्रेट  के  लड़के  के  साथ  होने
 जा  रही  थी  ।

 उपाध्यक्ष  महोदय,  में  आपका  ध्यान

 इस  ओर  दिलाना  चाहता  हूं  कि  इसमे  लड़की

 की  तारीफ़  नहीं  है,  बल्कि  उस  लेडी  सुपारी-
 पेंडेंट  की  तारीफ़  है  7  उस  लेडी  सुपरिटेंडेंट
 का  नाम  सरोज  पटेल  है,  यह  उसकी  तारीफ़

 है  कि  उसने  इस  लगन  से  काम  किया  कि  एक

 दीर ख्वार  बच्ची  को,  जो  कि  पांच  छः:  दिन  की

 बच्ची  थी,  इस  तरह  तैयार  करके  सोलह  सत्रह
 वर्ष  में  इस  योग्य  कर  दिया  कि  उसकी  शादी

 एक  मजिस्ट्रेट  के  लड़के  से  हुई  1  में  चाहता

 हैं  कि  हमारे  देश  में  जो  अनाथालय  हें  उन

 सब  में  इस  प्रकार  की  योग्य  स्त्रियां,  जैसी  कि
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 सरोज  पटेल  अहमदाबाद  में  हमको  देखने  को

 मिलीं,  उसी  प्रकार  की  स्त्रियां  इन  तमाम

 संस्थाओं  को  चलाने  के  लिए  मिल  सकें  |

 लेकिन  में  कहना  चाहता  हुं  कि  हमारे  उत्तर

 हिन्दुस्तान  में  ऐसी  हालत  नहीं  है।  में  माफी

 'चाहता  हूं  अगर  में  यह  बात  कहूं  कि  जो  चीज

 हमको  महाराष्ट्र  और  बम्बई  में  देखने  को

 दिली  वह  यहां  पर  नहीं  हैं।  यहां  पर  स्त्रियों

 में  तालीम  है,  योग्यता  है।  लेकिन  जहां  पर

 कि  योग्यता  हैं  और  तालीम  हैं,  बहां  पर

 सामाजिक  सेवा  करने  की  भावना  कम  हैं  1

 हमारे  यहां  हर  स्त्री  जिसको  कि  कुछ  ज्ञान  पैदा

 होगा  वह  राजनीतिक  क्षेत्र  में  आना  पसन्द

 करेगी,  वह  ऐम०  ऐल०  ए०  बनना  पसन्द

 करेगी  वह  पालियामेंट  का  मेम्बर  बनना

 पसन्द  करेगी,  वह  लोकल  बोडो  में  जाना  पसन्द

 करेगी  ।  लेकिन  सरोज  पटेल  की  तरह  वह

 अपना  जीवनदान  दे  कर  समाज  सेवा  करना

 पसन्द  नहीं  करेगी  |  इस  ची  त  को  भी  हम  को

 ध्यान  में  रखना  है  और  जैसा  मेन  पहले  कहा
 उन  तमाम  अनाथालयों  को  अपने  हाथ  में  लेकर

 हमें  उनको  पिंजरापोल  नहीं  बनाना  है  ।

 अपने  अनाथालयों  को  हमें  ऐसी  योग्य  स्त्रियों

 के  हाथ  में  रखना  हैं  जोकि  उन  बच्चों  की  देख-

 भाल  करें  और  उन  बच्चों  को  अच्छा  नागरिक

 बनायें  |

 इस  सिलसिले  में  में  यह  कहना  चाहता  हूं
 कि  यह  सवाल  इंग्लैड  में  भी  बड़े  विकट  रूप  में

 उस  वक्‍त  उपस्थित  हुआ  जबकि  दूसरी  लड़ाई

 खत्म  हुई  थी।  बहुत  बड़ी  संख्या  में  वार

 आरफन्स,  लड़ाई  के  अनाथ,  पैदा  हो  गये  और

 जब  उनकी  संख्या  ज्यादा  वही  तो  इंग्लैण्ड  वालों

 ने  यह  देखा  कि  किस  तरीक़े  पर  इन  अनाथों

 की  शिक्षा  का  और  इनकी  देखभाल  का  इन्स-

 जाम  किया  जाय  ।  उस  वक्‍त  इंग्लैण्ड  वालों
 ने  यह  नहीं  किया  कि  एकदम  जल्दी  में  आ  कर

 पार्लियामेंट  के  अन्द्रर  कोई  बिल  उपस्थित
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 कर  दिया  हो  और  वहां  पर  यह  मांग  की  गईं

 हो  कि  तमाम  बच्चों  को  सरकार  के  हाथ  में

 तुरन्त  दे  दिया  जाय  ।  उन्होंने  कमेटियां

 मुक़र्रर  कीं,  एक  किस  कमेटी  मुक़र्रर  की

 और  दूसरी  एक  केयर  आफ  चीन  कमेटी

 मुकेश  की  ।  उन्होंने  इन  तमाम  मामलों  पर

 जाकर  तहक़ीकात  की  और  काफी  बड़ी  और

 काम्प्रिहेंसिव  रिपोर्ट  पेश  की  ।

 इन  दोनों  कमेटियों  की  रिपोर्टो  का

 नतीजा  यह  हुआ  कि  इंग्लैण्ड  में  सन्‌  १९४८  में

 चिल्ड्रेन्स  ऐक्ट  बनाया  गया  जिसमें  इस

 समस्या  को  हल  करने  की  कोशिश  की  गयी  |

 में  चाहता  हूं  कि  हमारे  देश  में  भी  अब  वह
 समय  आ  गया  है,  जब  हम  एक  ऐसा  करो-

 हिन्दी  चिल्ड्रेन्स  ऐक्ट  बतायें  जोकि  तमाम

 प्रान्तों  और  प्रदेशों  के  ऊपर  लागू  हो  |  में

 जानता  हूं  कि  हमारे  कई  एक  ऐसे  प्रान्त  हैं

 जहां  पर  कि  चिल्ड्रेन्स  एक्ट  मौजूद  है  ;  लेकिन

 इसके  साथ  साथ  ऐसे  प्रान्त  भी  हें  जहां  पर

 चिल्ड्रेन्स  ऐक्ट  मौजूद  नहीं  है  ।  इसलिए

 आल  इंडिया  लेविल  पर  सेन्टर  को  एक  कम्प्री-

 हेन्सिव  एक्ट  बनाना  चाहिए  जो  सब  क्षेत्रों  में

 समात  रूप  से  लागू  हो  सके  ।  इंग्लैण्ड  में

 इन  कमेटियों  के  बताये  जाने  पर,  इन  रिपोर्टों

 के  आने  पर  और  चिल्ड्रेन्स  ऐक्ट  बन  जाने

 पर  एयर  नया  तरीक़ा  जारी  किया  गया  कि

 बच्चे  उन  इंस्टीट्यूशन्स  में  जो  सरकार  की

 तरफ  से  चलते  हैं  और  जो  वहां  के  लोकल

 बोर्ड  की  तरफ  से  चलते  हैं  सिर्फ  उन्हों  में  त

 रखे  जायें,  क्योंकि  उन्होंने  महसूस  किया  कि

 बच्चे  महज  इंस्टीट्यूशन्स  में  रहकर  योग्य

 नागरिक  नहीं  बन  सकते  हैं,  बल्कि  वे  बच्चे

 जिनके  मां  या  बाप  नहीं  हैँ  या  जिनके  मां  या

 बाप  हैं  लेकिन  जो  उसको  ठीक  तालीम  और

 तरबियत  नहीं. दे  सकते  हें,  उनसे  हटा  कर  वह

 ऐसे  एडाप्टेड  पेरेंट्स  और  फ़ोस्टर  पेरेंट्स
 के  पास  रखे  जायें,  जो उनकी  देखभाल  कर-सकें

 Orphanage  Bill  4996
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 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  May  I  inform  my
 hon.  friend  that  a  Children’s  Bill  is
 under  the  active  consideration  of  Gov-
 ernment  and  will  be  introduced

 और  जो  उनको  सही  और  उत्तम  नागरिक

 अना  सकें  ।  हमें  इस  सवाल  पर  भी  गौर

 करना  पड़ेगा  कि  आया  अब  मौका  आ  गया  है
 या  नहीं  कि  अपने  देश  में  भी  इस  प्रथा  को  जारी

 करें  कि  ऐसे  अनाथ  बच्चों  को  शहर  और  देहात
 में  खास  २  घरों  में  रखा  जाये  जहां  पर  उनकी

 देखभाल  का  भार  उन्हीं  व्यक्तियों  क ेऊपर  छोड़

 दिया  जाये  ।  इंग्लैण्ड  में  ऐसा  नहीं  है  कि

 एडाप्टेड  और  फ़ोस्टर  पेरेंट्स  के  पास

 अच्चा  छोड़कर  उनकी  फिर  निगरानी  बिल्कुल
 छोड़  दी  जाती  है,  उनकी  निगरानी  सरकार

 बराबर  करतो  रहती  है,  उनके  लिए  जो  विशेष

 आफ़िस सं  नियुक्त  किये  जाते  हें,  वह  वक्त

 फ़वक़तन  उनके  पास  जाते  हैं  ओर  देखभाल  करते

 हैँ  कि  आया  बच्चे  ठीक  प्रकार  उन्नति  कर  रहे

 है  और  ठीक  प्रकार  बढ़  रहे  हे  कि  नहीं  और

 जब  कभी  उन  सरकारी  अफ़सरों  को  इस  बात

 का  अन्देशा  हो  जाता  है  कि  बच्चा  उन्नति  नहीं
 कर  रहा  है,  तो  वे  उनको  फ़ोस्टर  और  एडाप्टेड

 पेरेंट्स  के  पास  से  हटा  लेते  हें।  बाज
 दफा  उनको  सजायें  भी  दी  जाती  हैं  और

 उनसे  एक  इस.  प्रकार  का  इक़रा  नामा  लिखाया

 जाता  हैँ  कि  वह  किस  तरीक़े  पर  उन  बच्चों

 को  तालीम  और  तरबियत  देंगे  ।  तो  में

 यह  समझता  हूं  कि  इस  महत्वपूर्ण  प्रश्न  पर

 विचार  करते  समय  हमको  इस  बात  पर  भी
 सोचना  पड़ेगा  कि  हम  सरकारी  संस्थाओं  को

 सुरूर  बनायें,  उनमें  योग्य  स्त्रियों  और  काम

 करने  वालों  को  जरूर  रखें,  लेकिन  इसके

 साथ  २  क्‍या  हम  इस  तरीक़े  को  भी  अपने  देश

 में  जारी  करं  सकते  हें  या  नहीं  कि  एडाप्टेड

 और  फ़ोस्टर  पेरेंट्स  का  तरीक़ा  यहां  पर  शुरू
 किया  जाये  ।  मेने  जैसा  कि  शुरू  में  कहा,

 में  इस  बिल  के  उद्देश्य  से  पूरा  पूरा  सहमत  हूं
 लेकिन  उसको  मंजूर  करने  से  पहले  में  एक

 संशोधन  इसमें  जरूर  उपस्थित  करूंगा,  एक

 सुझाव  अवश्य  दूंगा  कि  सरकार  अपनी  तरफ़

 shortly.

 क्रि  रघुबीर  सहाय  :  में  यही  चाहता
 था  कि  सरकार  अपनी  तरफ  से  इस  क़िस्म

 का  बिल  लाये।  उसी  केसाथ  २  में

 यह  चाहता  हूं  कि  वह  जल्दी  से  जल्दी  उसे

 लाये  ।  लेकिन  लाने  से  पहले  मंत्री  महोदय
 की  सेवा  में  मेरा  एक  सुझाव  और  भी  है  और

 बड़  यह  है  कि  एक  ऐसी  फैक्ट  फ़ाइंग्डिंग  कमेटी

 वह  मुक़र्रर  करे  जो  देश  के  तमाम  हिस्सों  में

 जाकर  वहां  से  तमाम  मैटीरियल  इकट्ठा
 करे  कि  कितने  बच्चे  आज  हमारे  मुल्क  में  ऐसे  हैं
 कि  जो  बारह  वर्ष  की  अवस्था  के  हें  और  जिनके

 माता-पिता  नहीं  हैं  या जो  ऐसे  हैं  कि  जिनके

 माता  पिता  तो  हैं,  लेकिन  उनकी  निगरानी

 करने  की  ज़रूरत  हैं।  में  पहले  कह  चुका  हूं
 कि  इस  प्रक/र  के  हमारे  पास  कोई  आंकड़े  नहीं

 है  और  जब  तक  वह  चीज़  आपके  सामने  नहीं

 होगी,  उस  वक्‍त  तक  आप  यह  नहीं  कह  सकते

 कि  हमको  कितनी  सरकारी  संस्थाएं  खोलनी

 चाहिएं  और  कितनी  गैर  सरकारी  संस्थाओं

 को  हमको  अपने  कंट्रोल  में  लाना  है,  कितने

 बच्चे  फोस्टर  पेरेंट्स  और  एडाप्टेड  पेरेंट्स
 के  पास  रक्खे  जा  सकते  हैं।  हमको  इस  बात

 पर  सोचना  पड़ेगा  कि  जिन  संस्थाओं  को  हम
 अपने  हाथ  में  लेंगे  उनका  कन्ट्रोल,  उनका

 सुपरविज्षन  और  उनकी  निगरानी  कौन

 करेगा  ।  क्‍या  जो  आजकल  मैटीरियल  है,
 जो  आजकल  के  काम  करने  वाले  हैं,  उनके

 सुपुर्द  कर  दिया  जायगा  यथा  महज  सरकारी

 आदमी  संस्थाओं  को  चला वेंग  ?  आपको

 वह  मैटीरियल  प्राप्त  करना  पड़ेगा  ।  इस

 समय  आप के  बड़े  २  प्रोजेक्ट्स  चल  रहे  हैं
 और  बड़े  बड़े  'रिसर्च  इंस्टीट्यूट्स  चल  रहे  हे  1

 उस  सम्बन्ध  में  हमारे  प्राइम  मिनिस्टर  और

 दूसरे  मंत्री  महोदय  कहते  हे  कि  हमको  उपयुक्त
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 पर्सनल  नहीं  मिलता,  ज़रूरी  मैटीरियल  नहीं

 मिलता  और  उसके  लिए  हमको  बाहर  से  ऐड

 मंगानी  पड़ती  है  ।  उसी  तरह  आपको

 सोचना  पड़ेगा  कि  हमारे  पास  आज  इन  संस्थाओं

 को  चलाने  के  लिए  मैटीरियल  है  या  नहीं  ।

 अगर  नहीं  है,  तो  उसके  लिए  आपको  अपने

 यहां  एक  ट्रेनिंग  ग्राउंड  पैदा  करनी  पड़ेगी

 और  उसके  लिए  साधन  पैदा  करने  और  जुटाने

 पडेंगे  ।  में  चाहता  हूं  कि  इन  तमाम  प्रश्नों

 पर  हम  अच्छे  तरीके  से  विचार  करें  और

 इन  तमाम  प्रश्नों  को  उस  फ़ैक्ट  फ़ाइंडिग  कमेटी

 के  सामने  रखें  ताकि  वह  मैटीरियल  हासिल

 करके  गवनेमेंट  के  सामने  रखे,  जिस  तरीके

 पर  इंग्लैंड  में  किस  कमेटी  और  केयर  आफ़

 चिल्ड्रेन  कमेटी  बनी  और  उनकी  रिपोर्ट

 की  बेसिस  पर  वहां  चिल्ड्रेन  ऐक्ट  पास  किया

 गया  था,  उसी  तरीक़  से  में  चाहता  हूं  कि  एक

 फ़ैक्ट  फ़ाइन्डिंग  कमेटी  यहां  भी  बनाई  जावे

 जो  सरकार  के  सामने  अपनी  रिपोर्ट  पेश  करे

 और  उसके  अनुसार  सरकार  द्वारा  यहां  पर

 एक  बिल  पेश  किया  जाय  |

 huramaiah  (Tenali).  Sir.  I

 Par  Bexnt  of  order.  I  shall  prove
 in  a  minute  that  the  Bill  is,  or  at

 ay
 rate  certain  clauses  in  t  are  wu

 tra
 -pires  of  the  Constitution,  if  I  am  pe
 mitted.  I  draw  your  attention  ;

 to

 lauses  4  and  5  of  the  Bill.  Taking
 first  clause  4  of  the  Bill,  it  provides:

 rs  orphans.  shall  remain  un-

 der  the  custody  of  the  State  for  the
 purposes  mentioned  in  section  2

 till  each  one  of  them  has  acquired
 an  age  and  education  to  enable
 him  to  earn  his  livelihood  and  pass
 his  life  as  a  full-fledged  citizen  of
 India”

 he  treatment  of  minors  is,  no

 doubt,  a  concurrent  subject.  But  this

 sets  no  limit  to  the  particular  ao
 within  which  alone  the

 oa can  keep  a  certain  orphan  under  a
 custody.  As  the  clause  now  stands,
 it  imposes  a  duty  on  the  State  to

 cia tain  ‘under  its  custody  an  orphan,  an
 an  obligation  on  every  orphan  to  re-
 main  under  such  custody,  till  a  very
 vague  period  of  age—till  such  age  as
 will  enable  the  orphan  to  carn  his
 livelihood.
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 Mr.  Deputy-Speaker:  Order.  order.
 Points  of  order  must  state  the  points.
 There  need  not  be  arguments  in  ex-
 tenso.  Let  me  know  what  exactly
 are  the  points—l,  2,  3,  etc.  Then,  if
 I  find  it  necessary  34  would  recuest  the
 hon,,  Member  to  tell  me  how  for  the

 urpose  of  elucidation  I  want  further
 nformation.

 Shri  Raghuramajah:  That  is  one
 point.

 Mr.  Deputy-Speaker:  That  there  is
 no  age  limit.

 Shri  Raghutamaiah:  There  is  no
 age  specified  in  the  clause  aid  there-
 fore  it  is  a  restriction  on  individual
 liberty  contemplated  under  article  9
 of  the  Constitution.

 I  will  come  to  the  next  point,  and
 that  is  with  respect  to  clause  5  of  the
 Bill.  (Clause  5  says:

 “In  each  orphanage  arrange-
 ments  shall  be  made  for  the  estab-
 lishment  of  technical  education...

 Technical  education  of  the  nature
 contemplated  in  orphanages  is  not  a
 Central  subject,  and  I  would  invite
 your  attention  to  Entry  5  of  List  III,

 shea
 is  a  subject  in  the  Concurrent

 ist.

 Mr.  Deputy-Speaker:  It  is  in  the
 Concurrent  List.

 hri  Raghuramaiah:  But  I  will
 prove  in  a  minute  that  it  comes  under
 the  State  List.

 Mr.  Deputy-Speaker:  He  may  state
 the  point.

 bri  Raghuramaiah:  Technical
 education  of  the  nature  contemplated
 here  comes  under  the  State  Iist.  On
 these  two  grounds  I  say  it  is  ultra
 vires  of  the  Constitution.

 Mr.  Deputy-Speaker:  Regarding  the
 point  that  there  is  no  age  limit  pre-
 scribed  here,  whatever  legislation  is
 passed  is  always  subject  to  the  Funda-
 mental  Rights  of  the  Constitution.
 Therefore,  wherever  there  is  any  in-
 consistency  the  Constitution  will  pre-
 vail.  If  in  the  course  of  the  Bull  the
 age  of  an  orphan  is  provided  as  a  chiic
 below  eighteen  years,  that  can  be
 made.  There  is  no  inconsistency.

 Regarding  technical  education,  it  is
 not  as  if  the  Central  Government  is
 trying  to  regulate  technical  education
 for  the  whole  of  India,  which  is  .er-
 tainly  a  State  subject,  but  only  with
 respect  to  particular  persons  who  are
 kept  under  the  care  and  custody  of
 the  Central  Government.  It  is  not  as
 if  we  are  passing  legislation  in  respect
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 of  technical  education  for  the  whole
 of  India.  I  do  not  see  that  either  of
 these  points  of  order  is  relevant.

 Shri  Raghuramaiah:  We  row  _  re-
 quire  the  State  Governments  to  afford
 technical  education  to  these  orphans.
 We  are,  therefore,  legislating  for  the
 whole  of  India  in  respect  of  technical
 education.  which  is  a  State  subject.  It
 is  for  consideration  whether  that
 would  be  intra  vires  of  the  Constitu-
 tion.

 Mr.  Deputy-Speaker:  As  I  have  al-
 ready  said,  technical  education  is  not
 sought  to  be  regulated  by  this  Bill.
 Education,  in  general,  for  the  poor
 children  or  orphans  is  the  main  object
 of  this  measure.  I-do  not,  therefore,
 see  how  it  contravenes  the  provisions
 of  the  Constitution.

 Shri  Altekar  (North  Satara):  Item
 No.  25  in  the  Concurrent  List  relates
 to  vocational  and  technical  training.

 Mr.  Deputy-Speaker:  I  do  not  want
 any  further  reinforcement  of  my  argu-
 ment.

 Shri  B.  8s.  Murthy  (Eluru):  Now
 that  a  point  of  order  has  been  raised
 by  my  hon.  friend  Mr.  Raghuramaiah,
 I  have  another  point  of  order.  If  this
 Bill  is  passed  it  entails  a  lot  of  ex-
 penditure  and  as  such  previous  sanc-
 tion  of  the  President  is  essential.  Is
 it  in  order  that  we  should  pass  a  piece
 of  legislation  like  this  and  force  the
 hands  of  the  President,  without  giving
 him  notice?

 Mr.  Deputy-Speaker:  I  was  thinking
 that  would  be  the  point  of  order.  Gov-
 vernment  may  appeal  for  private
 funds  and  spend  it.  When  we  come
 to  ‘that  particular  clause  this  aspect
 may  be  considered,  and  we  shall  then
 see  whether  President’s  sanction  is
 necessary  in  advance.

 There  is  no  harm  in  proceeding  with
 the  general  discussion.

 Shrimati  Jayashri  (Bombay—Subur-
 ban):  Sir,  I  thank  you  for  giving  me
 this  opportunity  to  speak  on  this  very
 important  Bill.  I  also  thank  the  hon.
 Member.  who  has  introduced  the  two
 Bills,  the  Orphanage  Bill  and  the  Va-
 grancy  and  Begging  Bill.  I  would  re-
 quest  him  to  ask  the  Government  to
 move  a  more  comprehensive  Bill  based
 on  the  Children’s  Act  passed  in  the
 Bombay  State  and  the  Madras  State.
 As  far  as  I  know  there  is  also  a  model
 Children’s  Bill  which  the  Government
 intend  to  introduce  and  I  would  #€-
 quest  the  hon.  Member  to  wait  till
 that  Bill  is  introduced,  because  that
 is  a  more  comprehensive  Bill  which
 will  include  besides  orphan  children
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 250  children  suffering  from  other
 handicaps  like  delinquency,  destitu-
 tion  and  other  problems.

 We  all  know  that  the  basic  needs  of
 a  child  if  they  are  not  properly  inet,
 give  rise  to  various  problems.  In
 the  Indian  Constitution,  article  39
 lays  down  that  the  State  shall  in
 particular  direct  its  policy  towards
 securing  that  childhood  and  youth  are
 protected  against  mora!  and  material
 abandonment.  For  implementing  this
 principle  the  State  has  to  deal  witn
 the  children  without  discrimination,
 which  are  socially  handicapped  and
 that  is  why  I  would  request  him  that
 we  should  also  see  that  other  chil-

 oe
 also  are  looked  after  by  the

 ate.

 There  is  a  growing  concern  and
 Gesire  that  all  children  should  be
 given  the  same  _  opportunity  for  full
 development.  “Mankind  owes  to
 child  the  best  it  has  to  give”.  are  the
 words  of  the  Charter  of  Children’s
 Rights  passed  in  Geneva.  But,  alas!
 for  millions  the  future  holds  little  pro-
 mise,  for  the  child  is  not  given  the
 chance  for  the  physical,  mental  and
 spiritual  development  it  requires.  The
 child  is  ‘always  dependent  on  _  its
 parents,  society,  community  and  the
 State.  Considering  the  sive  of  the
 population  of  our  country  and_  the
 problems  that  it  involves  and_  the
 nature  and  complexity  of  the  problems,
 the  total  responsibility  of  welfare  has
 to  be  shared  by  regional  community
 as  well  as  the  State.  In  support  of
 the  argument  that  to  augment  State
 resources  efforts  have  to  be  made  by
 private  organisations,  l  would  tell  the
 Member  that  there  is  the  Indian  Coun-
 cil  of  Child  Welfare  which  is  trying
 to  organise  many  homes  and  other  in-
 stitutions,  for  the  welfare  of  children.
 As  Mr.  Sahai  informed  the  House,  in
 Bombay  very  good  workis  done  by  the
 Children’s  Aid  Society  and  the  Shra-
 dhanand  Asharam  and  the  Hindu  Din
 Dayal  Sangh,  and  the  Vanitha  Ashram
 and  rescue  homes  run  by  the  Women’s
 Council.  They  are  doing  very  use-
 ful  work  and  even  if  the  Government
 runs  its  institutions,  I  think  it  will  be
 depriving  the  children  of  many  of  the
 amenities  and  other  facilities  which
 they  are  able  to  get  in  these  institu-
 tions.  In  order  to  avoid  overhead
 charges  the  State  would  be  inclined  to
 establish  very  large  institutions  where
 hundreds  of  children  would  be  herd-
 ed  together  and  this,  as  you  are  aware
 would:  be  a  very  bad  thing  for  these
 children  from  the  emotional  and  psy-
 chological  point  of  view.  For  this
 reason,  I  appeal  to  the  Member  that
 those  institutions  which  are  properly run  by  private  organisations  should
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 [Shrimati  Jayashri]
 be  allowed  to  continue,  ‘hough  I  would
 oe

 eee  a  feng ed  8  ae
 of  सहायतायें  देती  है  कौर  उन  में  जो  अनाथ us  have  brought  legislation  for  licens-

 ing
 of

 omenis  I  Rod
 and  बालक  हे  बहू  अच्छी  तरह

 से  शिक्षा  प्राप्त  कर
 widows’  homes.  ope  Government  +

 कामघन्धे  हें  धन्धे will
 accent  ee

 pri
 _  dle,  pecause

 as  रहे  हें  और
 काम धन्धे  सीख

 रहे  और
 काम  धन्धे

 Mr,  Sahai  informed  the  House,  there  =
 संस्थापकों are  some  bogus  institutions  run  which  सीख

 कर  बाहर
 निकलते  हैं,  गीत  . are  exploiting  children  anq_  also  को  भी  सरकार  प्रश्न  हाथ  में  ले  ले  ।  मुझे  कुछ women.  For  this  reason  I  should  re-

 श्रनाधालयों  में quest  Government  that  they  should  झ्रनाथालयों  का  अनुभव  है  में  ने  कई  ग्र नाथा-
 ask  all  these  institutions  to  register  a  Py

 में
 ea  Goveroment  ghoula

 recognise  लय  देखे  हें  धौर  में  ने  इन  में  से  कई  में  यह  देखा
 ese  institutions  and  give  some  finan-

 बच्चों
 कल  me

 It
 is  acta

 desirable  है  कि  जिन  अनाथ  बच्चों  को उन  म
 दाखिल a  ose  orphanages  which  are  pro-

 perly  er  ee
 private  effort  should  किया  जाता  है

 उन  का
 प्राणी  तरह

 से  पालन
 e  helpe  y  the  Government.  Instead

 of  orphanages  being  gaken  up  under  पोषण  किया  जाता
 है,

 उन  को
 पाया  लिखाया State  management,  covery  orphanage  जाता  है  शौर  पढ़ा-लिखा  कर  के  जब  बहू should  be  issued  a  license  after  proper  ea

 enquiry,  so  that  the  State  should  have  १८  या  २०  वर्ष  की  अवस्था  के  हो  जाते  हैं
 some  control  over  its  working.  Bonrds  ee
 of  Visitors  should

 be  appointed  by  तो  उन  को  किसी  काम-धन्धे  में  लगाने  की
 various  ate  Governments  within

 में
 whose  boundaries  f  these  orphanages

 कोशिश  की  जाती  है  ।  हां  में  यह  ज़रूर  कहूंगा
 are  situated,  consisting  of  well  known

 ग्रनाथालयों
 social  babedege

 fhe  case
 a  pe

 कि  जो  बच्चे  प्रनाथालयों  से  १८  या  २०  वर्ष orphanages,  I  would  suggest  that  on  गे

 beatae
 visitors  should  be  allowed  to  की  भ्रवस्था

 होने
 कि तिक

 हें
 उन  के

 र्‌  है SI  em.  एक  अन्धकार  सा  होता  &  |  वह  भ्रन्धकार
 On  the  whole,  I  believe  the  present  भ्रन्धका  र  बेकारी Bill  requires  thorough  overhauling.  It  गरीबी

 का,  वह
 .  है  बेकारी

 7  i
 needs  proper  scrutiny.  I,  therefore,  उन  के  पास  न  कोई  कहने  लायक  अपनी  सम्पत्ति
 suggest  that  Government  should  have
 a  model  Children’s  Act,  which  will  होती  है  भ्र ौर  न  उन  का  कोई  भ्रपना  घर  होता serve  as  a  pattern  on  which  the  diffe-  7.  नि

 ऐसे rent  States  should  develop  their
 own  है  ।  इसलिए  यह  में  ज़रूर  चाहूंगा  कि  ऐसे

 egislation  based  on  e  existing  re-
 बच्चों  अनाथालयों

 ‘
 eG  Fa  coordinated  t  machinery

 नाथ  बच्चों  को  जो  कि  अनाथालयों  से  अपनी
 a  e  Centre  shou  e  established  to

 हें, eve
 id

 to
 etext

 States  to  build  शिक्षा  पूरी
 कर  के  निकलते  ?  नौकरी  या

 up  their  work  and  then  give  leader-  काम-धन्धा  दिलाने
 ship  through  proper  chante

 Ia
 -धन्धा  दिलाने  की  प्राथमिकता,  प्रान्तीय

 e  Unite  ates  there  is  a  Children’s  केन्द्रीय
 Paes  a  pooner  vi

 the  lines
 ay  हा  जोरसे

 या  केन्द्रीय

 निम  रे specified.  With  regard  to  this  I  would  चाहिए  ॥  होता  यह like  to  draw  the  attention  of  the  House  झोर
 जा  हो

 द
 iat

 I
 HAVE  et  ong.  amendnent

 to  उन  को  प्राथमिकता  नहीं  मिलती  तो  वह  यह clauses  an  हे  a.  m  th  a
 द्विवेदी amendment?

 Move  °

 Pa  करते  हैं,  जैसा  कि  द्विवेदी  जी  न  कहा,  कि  वह

 Mr,  Deputy-Speaker:  Not  now.  उन  को  बोरों  के  भ्रन्दर  रख  दिया  जाता  है

 श्री  नवल  प्रभाकर  (बाह्य  दिल्ली---रक्षित  शौर  उत  के  पैर  सिकुड़  जाते  हैं  भ्रमर  उन  के

 --अनुसूचित  जातियां)  :  उपाध्यक्ष  जी,  यह  नाम  पर  भीख  मांगी  जाती  है  ।  बहुत  सारे

 एक  ऐसा  प्रश्न  है  जो  कि  वास्तव  में  दया  के  योग्य  ऐसे  भी  होते  हें  कि  जो  एक  जथा  सा  बना

 है  और  इस  पर  सहानुभूतिपूर्वक  विचार  किया  लेते  हें  कौर  वह  बाजा  बजाते  हैं  कौर  दरवाजे-

 जाना  चाहिए  ।  लेन  में  यह  समझता  हूं  कि  दरवाजे  जाकर  गाना  गाते  हैं  शौर  भीख  मांगते

 इस  विधेयक  को  लाने  की  कोई  आवश्यकता  नहीं  हैं।  वह  अपनी  पांच-छः  साल  की  उम्र  से  यंही

 थी  ।  इस  विधेयक  को  लाने  का  तो  पथ  यह  है  काम  उस  समय  तक  करते  हैँ  जब  तक  कि  बहू

 कि  जो  संस्थायें  अच्छी  तरह  से  काम  कर  रही  प्रनाथालम  में  १८  या  ०  साल  तक  रहते

 है'  और  जिन  को  सरकार  विभिन्न  प्रकार  से  है  ।  ये  यतीमखाने  छोटे  से  जेलखाने  से  होते  हैं
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 जहां  पर  यह  बच्चे  रखे  जाते  ह  भ्र ौर  शिक्षा

 पाते  हे  ।  जब  वह  निकलते  हैं  तो  उन  का  वही

 दृष्टिकोण  रहता  है,  उन  के  सामने  बेकारी

 मुंह  खोले  खड़ी  रहती  है  ।  तो  ऐसी  हालत  में

 उन  को  यही  नज़र  जाता  है  कि  क्यों  नहीं  में  भी

 दस  बीस  लड़कों  को  पकड़  लूं  कौर  यह  धन्धा

 शुरू  कर  दूं।  वास्तव  में  खामी  यहां  पर  है
 कौर  वहू  खामी  यही  है  कि  वहू  इस  मुल्क  में

 दरवाजे-दरवाजे  घूमते  |  और  कहा  जाता  है  कि

 यह  अनाथ  बच्चे  हें  उन  को  भीख  दीजिये,
 उन  के  पोषण  के  लिए  कुछ  दीजिये  ।  तो  मेरा

 यही  कहना  है  कि  जो  अनाथालय  अच्छी

 प्रावस्था  में  हे  उन  अनाथालयों  को  सरकार

 भरपूर  सहायता  दे श्नौर  उस  सहायता  से  उन

 बच्चों  की  अ्रच्छी  शिक्षा  हो,  उन  को  काभधन्धे

 सिखाने  के  लिए  सरकार  छोटी-छोटी  मशीनें

 दे  ताकि  वह  काम  सीख  सकें  |
 10,  a.  M.  !

 इस  के  अलावा  में  यह  भी  कहना  चाहता  हूं
 कि  जो  भ्ननाथालय  भ्रच्छी  हालत  में  हैं  उन  के

 पास  भी  बच्चों  को  उच्च  शिक्षा  प्राप्त  कराने  के

 को  साधन  नहीं  होते  हैं  -  वह  ज्यादा  से

 ज्यादा  छठवां,  सातवां  दरजा पास  करा  देते

 है  या  ज्यादा  से  ज्यादा  मैट्रिक  पास  करवा

 देते  हैं  कौर  उस  के  बाद  वह  खत्म  कर  देते  हैं  1

 इन  अनाथ  लड़कों  में  में  ने बहुत  से  बालक

 ऐसे  देखे  हें  जो  कि  बहुत  ही  लायक  होते  हैं
 लेकिन  उन  के  लिए  तरक्की  करने  का  कोई

 रास्ता  नहीं  होता  ।  तो  में  यह  ज़रूर  कहूंगा  कि

 जो  इस  तरह  के  कुशाग्र  बुद्धि  बालक  हों
 उन  के  लिए  यह  देखा  जाय  कि  वह  किस  दिशा

 विशेष  की  तरफ  जाना  चाहते  हैं  7  जिस  की

 जिस  तरफ  रुचि  हो  उस  को  उस  तरफ  जाने  में

 सहायता  दी  जाय  में  तो  यह  चाहूंगा  कि  जिस

 तरह  से  सरकार  अनुसूचित  जातियों  को  शौर

 जनजातियों  को  मदद  देती  है,  उसी  तरह  से

 इन  बालकों  को  स्कालरशिप  वगैरह  दे  कौर

 उन  को  अच्छी  तरह  से  शिक्षित  करा  दे  ।

 तो  में  चाहूंगा  कि  यह  इस  तरह  से  हो  ।

 24  APRIL  953  Orphanage  Bill  $006

 द्विवेदी  जी  न ेउस  दिन  कहा  था  कि  बहुत
 सारे  ऐसे  हैं  जो  भीख  मांगते  फिरते  हें  ।  में  यह
 ज़रूर  कह  देना  चाहता  हूं  कि  कुछ  गिरोह  ऐसे

 हैं  कि  जिन  का  यह  पेशा  होता  है  कि  वह  भीख
 मांगें  और  बहुत  सारे  ऐसे  होते  हैं  कि  वह  कुछ
 बच्चों  को  इकट्ठा  करते  हें  श्लोक  इकट्ठा  कर  के

 वह  भीख  मांगते  हैं  ।  उन  में  से  कुछ  लड़कों
 के  माता-पिता  भी  मौजूद  होते  हैं  किन्तु  उन  को

 एक  लत  हो  जाती  है  भ्रौर  उस  लत  के  वशीभूत
 *

 हो  कर  वह  ऐसा  करते  हैं।  भीख  मांगने  के  बहुत
 से  नये  नये  ढंग  निकालते  हैं  ।  लेकिन  यह  कहना
 कि  यह  सब  अनाथालय  करते  हें  यह  तो  ठीक

 नहीं  जंचता  ।  १

 में  यही  कहना  चाहता  हूं  कि  उन  भ्रताथा-

 क्यों  पर  जो  कि  सिर्फ  प्रसादालय  का  ढोंग

 करते  हैं,  कड़ी  निगरानी  रखी  जानी  चाहिए
 कौर  उन  लोगों  पर  जो  कि  प्रतीक्षालयों  के

 नाम  से  पैसा  कमाते  हैँ  कड़ी  निगाह  रखी  जानी

 'चाहिए  और  ऐसे  अनाथालयों  को,  जहां  पर  कि

 लड़कों  से  भीख  मंगवायी  जाती  है,  उन  को  कोई

 शिक्षा  नहीं  दी  जाती,  उन  को  कोई  काम  धन्धा

 नहीं  सिखाया  जाता,  सरकार  को  खत्म  कर  देना

 चाहिए  शौर  उन  के  ऊपर  खूब  नज़र  रखनी

 चाहिए  ।  में  द्विवेदी  साहब  को  यह  बताना

 चाहता  हुं  कि  यदि  यह  अनाथालय  सरकार

 की  देखरेख  शौर  नियंत्रण  में  चलाये  जायें  भर

 जैसा  कि  हमारे  कानून  मंत्री  जी  ने  कहा  है
 मगर  सरकार  इस  के  लिए  एक  बिल  लाये  तो

 बहुत  बरच्छा  हो  ।  लेकिन  में  एक  बात  बतलाना

 चाहता  हूं  ।  हमारे  यहां  दिल्‍ली  राज्य  में  एक

 पुकार  हाउस  है।  जब  वह  पुर  हाउस  बना  तो

 लोगों  ने  बड़ी  खुशी  मनायी  लेकिन  जो  कुछ

 पुकार  हाउस  के  बारे  में  सुनने  को  मिला  है  वह

 यह  है  कि  वह  पुर  हाउस  इसलिए  बनाया

 गया  है  कि  जो  भिखारी  लोग  बेकार  घूमते  हैं

 शहर  में,  उन  को  वहां  ले  जाते  हैं.  श्रद्धा  यह
 थी  कि  उन  को  काम धन्धा  सिखा  कर  बाहर
 निकाला  जायगा  ।  लेकिन  होता  यह  है  कि
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 [श्री  नवल  प्रभाकर  ]
 बेकार  भिखारी  लोगों  को  पकड़  कर  ले  जाया

 जाता  है  कौर  उन  को  वहां  उसी  तरह  से  रख

 दिया  जाता  है  जैसे  कि  जेलखाने  में  भ्र ौर  न

 उन  को  काम  सिंखाया  जाता  है  कौर  न  भर  कुछ
 होता  है  ।  जब  कोई  अ्रधिकारी  वर्ग  जाते  हैं  तो
 उन  को  नये  कपड़े  पहना  दिये  जाते  हें  उन  के

 बिस्तरे  साफ  होते  हें  कौर  उन  की  झाड़  पोंछ
 कर  दी  जाती  है  भ्र ौर  कुछ  मशीनें  लाकर  रख
 दी  जाती  हैं,  यह  दिखलाने  के  लिए  कि  उन  को

 काम  सिखाया  जाता  है।  मगर  इस  विधेयक
 को  पास  कर  के  इसी  तरह  के  शभ्रनाथालय  बनने

 हैं  तो  में  चाहता  हूं  कि इस  विधेयक  को  पास

 न  करें  और  ऐसे  भ्र नाथा लय  न  बनायें  जैसा  कि

 दिल्ली  का  पुर  हाउस  हैग

 उपाध्यक्ष  महोदय,  मेरा  फिर  इस  हाउस
 से  यही  निवेदन  है  कि  जो  अनाथालय  अच्छी
 अवस्था  में  हैं,  जहां  पर  बच्चों  की  अच्छी  तरह
 से  देखभाल  होती  है,  उन  को  शिक्षा  दी  जाती  है
 और  कामधन्धा  सिखाया  जाता  है,  उन  को

 श्राप  तरजीह  दीजिये  और  उन  को  सरकार  की

 तरफ  से  सहायता  भी  मिलनी  चाहिए  किन्तु
 में  फिर  इस  बात  को  दुहरा  देना  चाहता  हूं  कि

 उन  पअ्नाथालयों  में  से  जो  नौजवान  निकलते

 हैं  सरकार  को  उन  की  बेकारी  की  समस्या  हल
 करनी  है  ताकि  उन  के  दिमाग  में  जो  भ्र नाथा लय

 का  वातावरण  भरा  इश्रा  होता  है  वह  बाहर
 निकल  जाय  और  बहू  फिर  से  अपना  एक  नया

 संसार  बसा  सकें  कौर  एक  नई  जिन्दगी  शुरू
 कर  सकें  और  अपना  जीवन-पालन  कर  सकें  |

 इतना  कह  कर  के  में  भ्र पना  भाषण

 समाप्त  करता  हूं  ।

 श्री  पी०  एम०  राजाभोज  (शोलापुर-

 रक्षित-अ्रनुसूचित  जातियां  )  :  उपाध्यक्ष  महो-

 दय,  इस  बिल  के  जाने  से  मुझे  बहुत  सन्तोष

 हुआ  है  7  इस  बिल  की  बहुत  प्रा वश्य कता

 थी।  राज  हमारे  देश  में  ऐसे  बच्चे  बहुत  हैं  जिन

 के  मां-बाप  नहीं  हें।  बह  पैदा  क्‍यों  हुए  यह  तो
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 दूसरा  प्रश्न  ह ैलेकिन  इतना  में  कहना  चाहता

 हूँ  कि  इन  में  नैतिकता  बहुत  कम  है  भर

 इन  की  झा धिक  हालत  बहुत  खराब  है  |

 माता-पिता  बहुत  गरीब  हो  गये  हैं  कौर  देश  में

 जो  भ्राथिक  अवस्था  है  उस  में  जो  बहुत
 गिरी  हुई  जातियां  हैं  उन  में  जो  बैकवर्ड  क्लासेज

 हैं,  क्रिमिनल  ट्राइ बस  हैं,  उन  की  मैजारिटी  है  ।

 प्राजक  क्या  होता  है  कि  ऐसा  कोई  बिल  श्री

 जाता  है  तो  कहते  हें  कि  गवर्नमेंट  को  बहुत
 काम  है।  तो  हम  किस  वास्ते  शाये हैं?  ?  पब्लिक

 का,  गवर्नेमेन्ट  का  और  देश  का  भी  अच्छा

 होना  चाहिए  ।  पंडित  नेहरू  बालबच्चों  को

 बड़ा  प्यार  करते  हें,  उसको  बच्चे  प्यारे  हैं
 लेकिन  वह  ऐसे  बच्चों  को  नहीं  प्यार  करते

 जो  प्ननाथ  हैं,  गरीब  हें,  जिन  की  अवस्था

 खराब  है  ।

 शनी  नशूनबाल,  (भागलपुर  मध्य)  :

 करते  हैं  -  उन  को  भी  करते  हैं

 श्री  पी०  एम०  शालदोज  :  में  ने  ऐसी

 जगह  जाते  नहीं  देखा  ।  आपने  देखा  होगा  ।

 मेरा  ख्याल  है  कि  दिल  बड़ा  होना  चाहिये,
 साफ  होना  चाहिये,  अच्छा  होना  चाहिये  ।

 ग़रीबों  क ेलिए  आजकल  देहातों  में  क्या  होता

 है।  पूना  में  श्राप  जावें।  ड्राप  जहां  जायेंगे

 वहां  प्रनाथालय  हैं।  प्रभी  में  जापान  गया  था।

 जापान  में  एक  लायसेंस  लगा  दिया  गधा  है  कि

 जो  भीख  मांगने  वाले  हैं,  उन  को  लायसेंस  लेना

 पड़ेगा  ।  अच्छी  तरह  वह  रहेंगे,  तब  भाव

 मिल  सकेगी  ।  यहां  क्या  होता  है  गाड़ी  में

 बैठिये,  ट्रेन  में  जाइये,  कहों  पर  भी  इस  के  लिए
 गवर्नमेंट  कुछ  नहीं  करती  |  इन  के  लिए  गवर्नेमेन्ट

 को  कुछ  करना  चाहिए।  बिहार  में,  बंगाल

 में  कहीं  भी  जाते  हें  तो  वहां  इतनी

 दरिद्रता  ह ैऔर  वहां  इतने  अताथ  लोग  हैं
 कि  इन  की  व्यवस्था  करने  के  लिये  गठन  मेंट
 का  फर्ज  हू  कि  अच्छी  तरह  से  इनका  इन्स  जाम

 हो।  जयंती  कि  देश  की  हालत  है,  इसमें  जो  हम
 9
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 वेलफेयर  स्टेट  बनाना  चाहते  हे  वह  हम  कैसे

 बनावेंगे  जब  तक  कि  हमारे  गरीब  बालबच्चों

 की  संभाल  ठीक  नहीं  होती  और  उन  के  लिये

 अच्छा  इन्तज़ाम  नहीं  होता  ?

 दूसरी  बात  यह  हूँ  कि  इस  के  लिये  फैक्ट

 बाइंडिंग  कमेटी  के  बारे  में  जो  एक  मित्र  ने

 कहा  है  वह  बहुत  अच्छा  है,  क्योंकि  हमारा  देश

 इतना  बड़ा  हैँ  और  गांव  गांव  में,  देहातों  में,
 ज़िलों  में  और  हर  प्रान्त  में  रीति  रिवाज  कई
 प्रकार  के  हे  -  तो  फैक्ट  फाइंडिंग  कमेटी  बनाने

 से  उन  की  परिस्थिति  मालूम  हो  जायगी  ।

 आज  सब  लोग  चिल्लाते  हे  कि  गवर्नमेंट  को

 शिक्षा  देनी  चाहिये  7  जब  तक  हमारा  देश

 शैक्षणिक  दृष्टि  से  अच्छा  नहों  होता, कम्पलसरी

 ऐजुकेशन  नहीं  होती,  जिसके  लिये  हम  लोग

 हर  वक्‍त  बोलते  हैं,  तब  तक  हमारी  अवस्था

 ठीक  नहों  हो  सकती।  अभी  पूना  में,  बम्बई  में,
 कई  अनाथालय  हैं  और  वे  वहां  चल  रहे  हैं
 लकिन  उनकी  सहयता  भी  अच्छी  तरह  से

 मिलती  नहीं,  क्योंकि  इन  की  तरफ़  पब्लिक
 का  जो  देखने  का  दृष्टिकोण  है,  वह  अच्छा

 नहीं  है  ।  आप  बनारस  जावें,  काशी  जावें,

 पंढरपुर  जावें,  वहां  अनेक  निराश्रित  लोग  है
 जिन  के  लिये  स्थान  बने  हें।  उनके  लिये

 कथन  करना  मुझे  यहां  बहुत  खराब  मालूम
 पड़ता  है।  बनारस  में  शोर  दूसरे  जो  स्थान॑  हैं,

 जहां  जहां  तीर्थ  यात्रा  के  स्थान  हें,  वहां  तो  सब  से

 ज्यादा  खराब  हालत  है।  वहां  जहां  पुण्य  का

 काम  होना  चाहिये  पाप  होता  है।  गवर्नमेंट

 को  यह  रोकना  चाहिए  |  इस  के  लिए  कोई  प्रति-

 बन्ध  लगाना  चाहिये  |  इस  के  लिए  कुछ  न  कुछ
 अनाथालय  या  इस  प्रकार  की  ऐसी  संस्थाएं
 निकालनी  चाहियें  कि  जिस  से  हमारे  देश  में

 जो  प्रभाव  हें  उन  का  प्रबन्ध  हो सके  ।  कभी-कभी

 आप  लोग  कहते  हैं  कि  भगवान  के  बच्चे  हैं  ।
 भगवान  के  तो  हम  सभी  हैं  ।  यह  ठीक  है
 लेकिन  इस  में  दूसरा  नाम  दे  कर  श्राप  हम  को

 e
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 हरिजन  बनाते  हैँ  ;  यह  शब्द  बहुत  खराब  हैं

 हम  हरिजन  हैं,  तो  श्राप  किस  के  जन  हैं  ?  क्‍या

 बाप  दानव  जन  हैं,  या  कि  राक्षस  जन  हैं  ?  हम
 सब  मानव  जन  हैं  ।  तो  मानव  की  दृष्टि  से

 मानव  का  उद्धार  होना  चाहिये  ।  और  इस

 मनीष  में  जो  गिरी  हुई  जातियां  हैं,  पिछड़ी  हुई
 जातियां  हैं  उन  का  ख्याल  होना  चाहिये  ।

 कभी  हमारे  डिप्टी  मिनिस्टर  साहब

 होम  के  बैठे  हैं  ।  उन  को  देखना  चाहिये  कि

 यह  कितना  बड़ा  काम  है  ।  मिनिस्टर  बन  गये,

 कितनी  रिस्पांसिबिलिटी  बाप  के  ऊपर  है  ।

 यह  इधर  ला  मिनिस्टर  बैठे  हैं  1 बिल  आता

 है।  कभी  कभी  उस  के  ऊपर  बोलने  को  मिलता

 है।  लेकिन  ऐसे  बिल  को  ज्यादा  समय  मिलना

 चाहिये  ।  उस  के  लिए  सिलेक्ट  कमेटी  बनती

 है  तो  ठीक  तरह  से  बननी  चाहिये।  लेकिन

 सिलेक्ट  कमेटी  बनाने  का  एक  तरीक़ा  हो  गया  है
 कि  कोई  बड़े  बड़े  नाम  रख  दिये  जाते  हैं।  उन्हीं
 को  ले  लिया  जाता  है  जो  इंटरंस्टेड  लोग  हें,
 जो  सच्चे  इसी  काम  को  जानने  वाले  हैं

 उन्हीं  को  लेना  चाहिये  ।  कोई  कहे  कि  मेरा

 नाम  भी  रखो  तो  यह  बोलना  ठीक  नहीं  मालूम

 होता  |  यह  दृष्टिकोण  ठीक  से  होना  चाहिये  |

 हमारे  बैकवर्ड  क्लास  के  एक  भाई  मिस्टर

 देशमुख  साहब  भी  बैठे  हूँ  ।  उन  के  ज़िम्मे  भी

 काम  है।  गांव  गांव  में  उन  को  जाना  पड़ेगा
 कौर  देखना  पड़ेगा  कि  क्‍या  हालत  है।  शब

 तो  वह  बड़े  मिनिस्टर  बन  गए,  तनख्वाह  मिल

 जाती  है,  ठीक  है  ।

 कृषि  मंत्री  [डा०  पी०  एस  बेदा मुख)  :

 तनख्वाह  बिल्कुल  ठीक  नहीं  है  ।

 श्री  पी०  एमन०  रोज  :  तो  इस  के

 लिये  भी  कुछ  न  कुछ  ज्यादा  श्राप  को  काम

 करना  पड़ेगा  ।  हमारी  जो  बैलफंयर  स्टेट

 है  वह  कसे  बनेगी  ।  जब  तक  यह  हमारे  जो

 निश्चित  लोग  है  उन  की  हालत  नहीं  सुधरेगी,
 उन  के  लिये  फैक्ट  फाइंडिग  कमेटी  नहीं  बने

 तब  तक  काम  नहीं  चलेगा  |  चित्ड रन्स  ऐक्ट
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 [  श्री  पी०  ऐन  ०  'राजाभोज  ]
 के  लिये  तो  ला  मिनिस्टर  ने  बोल  दिया  है  कि

 भाने  वाला  है।  कब  जावेगा  ?  जल्दी  से  जल्दी

 उस  को  लाना  चाहिये  |  यह  तो  इस  में  सामाजिक

 सुधार  करना  है।  में  तो  कहता  हूं  कि

 राजनीतिक  सुधार  से  भी  पहले  सामाजिक

 सुधार  जब  तक  नहीं  होता  है  तब  तक  हालत
 ठीक  नहीं  हो  सकती  ।  राजनीतिक  सुधार
 हो  जाने  से  तो  बड़े  बड़े  लीडर  हो  गये  ।  लेकिन

 सामाजिक  स्वतन्त्रता  हम  को  मिलनी  चाहिये  1

 वह  हम  को  नहीं  मिली  है।  राज  की  स्व्रतन्त्रता

 के  लिए  हम  झगड़ा  करतें  लेकिन  सामाजिक

 स्वतन्त्रता]  नहीं  मिलने  से  हालत  ठीक  नहीं

 होगी।  इस  वक्‍त  तो  फुटबाल  की  तरह  की

 परिस्थिति  है,  कभी  इधर  गई,  कभी  उधर

 गई  तो  यूनीफार्म  पालिसी  होनी  चाहिये  ।

 स्पीकर  महोदय  कहते  हूँ  कि  हमारी

 संस्कृति  बड़ी  है।  बड़ी  तो  थी,  जब  नहीं  है  ।

 शब  बड़ी  वह  कहां  रह  गई  |  श्री  तो  हालत

 हमारी  बरबाद  हो  गई  है  बाप  ऐसे  नियम

 बनाइये,  ऐसे  कुछ  काम  करिये  कि  हमारे
 जो  निश्चित  लोग  हैँ  उन  की  हालत  सुधर

 सके  1  अभी  जो  हम  लोग  हे  तो  किसी  ने  उन  को

 क्रिश्चियन  बना  दिया,  किसी  ने  मुसलमान
 बना  दिया  ।  अगर  मां  नहीं,  बाप  नहीं,  ग़रीब

 है,  तो  कहा  चलो  भाई  तुम  को  हम  ईसाई  बना

 दे,  तुम  ईसाई  बन  जाओ  या  मुसलमान  बन

 जीवो  |  यह  स्लॉटर  हाउस,  जैसे  कसाई  खाने

 की  हालत  है,  बसी  ही  हमारे  ग़रीब  लोगों  की

 परिस्थिति  इस  देश  में  हो  चुकी  है।  हमारा  देश

 शब  आजाद  हो  चुका  है  ।  देश  को  सब  प्रकार  से

 आगे  बढ़ना  चाहिये  t  प्रभी  हम  आगे  नहीं  बढ़

 रहे  हें  यह  हम  लोगों  को  शिकायत  है  ।  हम  कोई

 परदेश  या  किसी  दूसरे  देश  के  वास्ते  नहीं
 ब्रोल  २हे  हैं  i हम  इसी  देश  के  वास्ते  बोल  रहे

 हैं।  आचार,  विचार,  संस्कृति  कौर  सामाजिक

 संस्कृति,  सब  दृष्टि  से  हम  को  आगे  बढ़ना

 चाहिये  ।
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 इसी  वास्ते  यह  जो  बिल  हमारे  भाई  लाये

 हूँ,  उस  में  थोड़ा  सा  यह  होना  चाहिये  कि  जिन

 का  थोड़ा  सा  शारीरिक  भंग  हो,  जो  प्रथा  हैं,

 लूले  हे  लंगड़े  हें,  पंगु  हे,  उन  को  लाभ  उठाना

 चाहिये  ।  नहीं  तो  खाली  जिन  के  मां  बाप

 नहीं,  उन  के  लिये  कर  दिया  शर  जिन  के

 शारीरिक  प्रेम  नहों  हँ  बसा  नहीं  किया  तो

 ऐसे  प्र नाथ  लोग  तो  बहुत  हें।

 श्री  एम०  एल०  दिये दी  (जिला  हमीर-

 पुर):  मं  सदस्य  महोदय  का

 दूसरे  बिल  की  तरफ  ध्यान  आकर्षित  करना

 चाहता  हूं  जिस  में  बै ग्रेसी  कौर  बेगम  के  बारें

 में  प्रावीजन  किया  गया  है  1

 श्री  पी०  एन०  राजभोज  :  चार  छ:  बिल

 नहीं  दाने  चाहिये,  यह  सब  एक  ही  बिल  में

 आ  जाता  चाहिये  ।  सामाजिक  सुधार  की

 जितनी  बातें  हें  वह  ठीक  हें,  रानी  चाहियें
 लेकिन  सब  एक  ही  जगह  होना  चाहिये

 एक  प्रमेंडमेंट  इसलिये  इस  बिल  में  ऐसी

 होनी  चाहिये  ।

 दूसरे  उन  के  लिये;  चिल्डरन्स  और

 बालबच्चे  कौर  इस  प्रकार  के  जो  लोग  हैं
 उन  सब  के  लिये  ज्यादा  फिक्र  करने  की

 ज़रूरत  है  ।

 पंडित  ठाकुर  दास  भागने  (गुड़गांव)  :

 औरतों  का  जिक्र  नहीं  है  ।

 श्री  पी०  एन०  राजभीज  :  औरतों  का

 जिक्र  तो  नहीं  है  |  लेकिन  निराश्रित  के  लिये  है
 जो  निश्चित  है,  चाहे  भारत  हो  या  बच्चा  हो,
 चाहे  लड़की  हो  या  लड़का  हो,  सब  इस  में

 भा  जाते हैं  ।  इस  वास्ते  में  हाउस  से

 प्राथंना  करना  चाहता  हूं  कि  इस  बिल

 कौ  शोध  पास  होने  को  आवश्यकता

 है धौर  में  चाहता  हूं  कि  इस  को  कानून  का
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 रुप  देने  से  पहले  इस  को  सेलेक्ट  कमेटी  में  भेजा

 जाय  तो  ज्यादा  अच्छा  -होगा।  सामाजिक

 सुधारों  के  लिए  इस  प्रकार  का  बिल  पास

 किया  जाना  प्रति  आवश्यक  है  श्र  इस  सम्बन्ध

 में  हमारे  हाउस  के  कई  मित्रों  ने  भाषण  दिये  ह
 शौर  इसलिए  में  इस  के  ऊपर  हाउस  का  ज्यादा

 समय  नहीं  लेना  चाहता  हूं  । इसलिए  इस  बिल

 को  उन  सुझावों  को  लाइट  में  संशोधित  कर  के

 जिन  को  हम  ने  बतलाया  है,  दुनिया  के  बेकार

 लोग,  निश्चित  शौर  अंधे,  लूले  लोगों  का

 जल्दी  से  जल्दी  इन्तज़ाम  होना  चाहिए,  राज

 देश  में  कितनी  बेकारी  है  शौर  हर  जगह
 लोग  भीख  मांगते  दिखते  है,  यह  कितनो  खराब

 बात  है  ।  दूसरे  देश  में  श्राप  को  इस  तरह  की

 अ्रसौीम  दरिद्रता  और  भीख  मांगने  की  प्रथा

 देखने  को  नहीं  मिलेगी,  यह  सत्र  देखकर  मुझे
 विश्वास  नहीं  हो  पाता  कि  केवल  पंचवर्षीय

 योजना  तैयार  कर  लेने  मात्र  से  हमारे  देश  में

 हालत  ठीक  हो  जायगी,  क्योंकि  मुझे  दुःख  के

 साथ  कहता  पड़ता  है  कि  हमारे  नेता  लोग

 जिन  के  हाथ  में  शासन  की  बागडोर  है,
 थ्योरिटिकल  ज्यादा  हें,  प्रैक्टिकल  बहुत  कम  हैं

 बड़ी  २  शौर  लम्बी  २  स्की में  तो  ज़रूर  बना

 देते  हें  लेकिन  अमल  में  नहीं  लाते,  देहातों  में

 क्या  सुधार  किये  जाने  चाहियें  कौर  देश  से

 दरिद्रता  और  दूसरी  खराबियों  को  दूर  करने  के

 लिए  क्या  फिया  जाता  चाहिये,  इस  दृष्टि
 से  विचार  होना  चाहिये  जो  कि  राज  नहीं  किया

 जा  रहा  कौर  जब  तक  श्राप  इस  में  सफल  नहीं

 होते  ग्राहकी  यह  पंचवर्षीय  योजना  किसी

 काम  की  नहों  है  ।  में  आशा  करता  हूं  कि  यह
 बिल  शीघ्र  पास  किया  जायगा  और  उचित

 संशोधन  सहित  क़ानून  का  रूप  इस  को  पहनाया
 जायगा  ।  बस  इतना  बोलकर  म॑  अपनी  बात

 को  समाप्त  करता  हूं  ।

 Shri  Barrow:  I  have  read  the  Or-
 phanage  Bill  with  deep  appreciation  of
 the  humanitarian  spirit  which  has
 prompted  the  hon.  Member  to  place
 this  Bill  before  the  House.  I  feel,
 however,  that  the  Bill  is  restricted  in
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 which,  in  principle,
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 scope.  superficially  drafted  and  over-
 ambitious  in  its  financial  implications.
 I  am  not  saying  this  in  any  sense  of
 depreciation,  but  to  indicate  briefly
 the  lines  on  which  my.criticism  of  the
 Bill  will  be  based.

 The  very  title  of  the  Bill  shows  how
 restricted  in  scope  ic  is.  Jf  we  are
 to  accept  the  principle  uaderlying  the
 Bill,  ie.  the  responsibility  for  the
 care  of  orphans  because  eed  have  no
 one  to  look  after  them,  then  we  must
 extend  the  benefits  of  this  principle  to
 other  classes  of  children.  In  August,
 1949,  at  the  Education  Ministers’  Con-
 ference,  a  Resolution  was  passed

 accepted  that
 State  Governments  must  takecare  of
 all  uncared  for  children.  I,  therefore,
 feel  that  the  title  of  the  Bil!  should  be
 changed  to  the  “Care  of  Children
 Bill”,  and  that,  as  in  the  Children  Act
 of  948  of  the  United  Kingdom,  this
 Bill  should  be  extended  to  the  follow-
 ing  three  other  classes  of  children:

 qd)  those  children  whose  parents
 or  guardians  have  abandoned
 them;

 (2)  those  whose  parents  or
 guardians  sruffe-  from  some

 ermanent  disability  render-
 ng  them  incapable  of  caring

 for  their  children;  and

 (3)  those  whose  parents  or  guar-
 dians  are  of  such  habits  or
 mode  of  life  as  make  them
 unfit  to  have  the  care  of  chil-
 dren,

 These  three  classes  of  children  ob-
 viously  also  require  protection  and
 guidance.

 Now  I  turn  to  the  question  of  super-
 ficial  drafting.  This  has  already  been
 referred  to  earlier  in  the  point  of
 order  that  was  raised  on  the  question
 of  the  age  limit.  I  am  not  concerned
 about  the  age  limit  from  the  point  of
 view  of  majority  or  minority.  but  I
 am  concerned  about  the  age  limit  from
 the  point  of  view  of  managing  chil-
 dren,  because  ¢nildren  of  a  certain
 age  become  difficult  to  manage  be-
 cause  of  their  psychology.  It  is,
 therefore,  necessary  that  those  chil-
 dren  should  not  remain  in  these  or-
 phanages.  but  should  ke  remaved  ६0
 other  places,  especially  after  they  have
 reached  the  age  of  17.  Therefore,  the
 Bill  will  have  to  be  redrafted  so  that
 there  should  be  provision  for  after-
 care  of  these  children.  Some  of  them
 will  probably  not  he  fitted  to  take
 their  place  in  the  aea  of  life,  gnd_  it
 will  therefore  be  necessary  to  have
 some  Homes  where  they  can  get  this
 after-care.
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 {Shri  Barrow]
 I  turn,  next  to  the  financial  implica-

 tions  of  the  Bill.  I  do  not  know  if
 my  hon.  friend  means_  to  nationalise
 charity  in  this  way.  The  Bill  seeks
 to  take  over  all  the  orphanages  of  the
 voluntary  organizations,  and  the  Cen-
 tre  or  the  States  will  have  to  find  the
 finances  to  run  these  organizations.

 Shri  Achuthan  (Crangannur):  Not
 so.  They  will  be  recognized.

 Shri  Barrow:  Not  according  to  the
 present  Bill,  as  it  has  been  drafted.

 My  hon.  friend  has  brought  me_  to
 my  next  point.~  We  must  turn  to
 voluntary  organisations  to  supplement
 any  State  organisations  which  may  try
 to  help  in  this  field  of  social  service.
 Historically  speaking,  voluntary  or-
 ganizations  have  been  first  in  the
 field,  and  this  Bill  must  recognize  that
 fact.  It  must  recognize  the  fact  that
 these  organizations  are  not  competi-
 tive.  but  that  they  are  complementary,
 and  I  would  ask  that  the  Bill  be  re-
 drafted  so  as  to  make  provision  for
 these  voluntary  organizations.  The
 Children  Act  of  948  of  the  United
 Kingdom  makes  provision  for  these
 voluntary  organizations.  They  must
 be  registered,  zules  are  laid  down  for
 their  conduct,  ‘ertain  Visitors  appoin-
 ted,  and  further,  uny  organization
 which  continues  to  function  without
 registration  is  liable  to  certain  penal-
 ties."  I  would  ask  the  hon.  Mtmber
 to  take  this  into  account  when.  asl
 hope,  the  Bill  gues  to  a  Select  Com-
 mittee.

 I  come  next  to  an  important  consi-
 deration,  viz,  that  if  we  do  away
 with  the  voluntary  organizations,  we
 at  one  stroke  stem  toe  well  of  charity
 and  breathe  into  these  institutions  the
 dryness  of  the  Sahara.  I  am  using
 the  word  “charity”  in  its  proper  mean-
 ing,  viz.,  love,  because  workers  in
 these  voluntary  organizations  are
 prompted  by  the  deepest  and  purest  of
 all  human  motives—love—and  there-'
 fore  they  achieve  very  much  better
 results  than  will  be  ever  achieved  by
 organizations  run  by  the  State.  I  call
 upon  Plato  to  bear  witness.  In  his
 “Sympusium”  we  have  these  words:

 “Therefore......  I  say  of  Love
 that  he  is  the  fairest  and  best  in
 himself  and  the  cause  of  what  is
 fairest  and  best  in  all  things....:.
 the  God.  who  Gives  peace  on  earth
 and  calms  the  stormy  deep.  Who
 Stills’  the  winds  and  bids  the
 sufferer  sleep.”

 We  want  here  to  destroy  the  work
 of  love  and  substitute  Duty.  Duty,  as
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 Wordsworth  says:
 “a  rod  To  check  the  erring  and

 reprove.”
 I  do  not  want  to  go  into  the  psy-

 chology  of  love  and  Duty,  but  cne,
 obviously,  is  spontaneous  and  the
 other  has  all  the  marks  of  ab  extra
 control,  Any  action  that  comes
 from  love  will  get  a  better  respynse
 than  an  action  that  comes  from  cold,
 stern  Duty.  Therefore,  I  ask  the
 hon.  Mover  again  to  remember  that
 these  organizations—many  of  them—
 are  working,  and  their  workers  are
 prompted,  by  love,  and  by  nothing
 else.

 I  come  to  my  last  point  which,  I
 think,  is  fundamental.  I  come  to
 the  question  of  the  religious  training.
 This  Bill  provides  a  resting  place  for
 the  bodies  of  the  orphans:  it  provides
 for  technical  education,  so  that  after
 they  leave  these  orphanages,  they
 may  have  their  own  Homes  for  physi-
 cal  rest,  but  there  is  no  provision  at  all
 for  an  anchor  -for  their  spiritual  needs.
 We  are  providing  them  with  a  train-
 ing  so  that  when  they  go  home  after
 their  day’s  work,  they  will  be  able  to
 rest  their  bodies  but  there  is  no  pro-
 vision  for  any  sort  of  spiritual  Haven.
 T  believe  that  -most  delinquency  is
 based  on  this,—-that  people  do  not
 have  a  spiritual  anchorage.  When
 the  busy  day  is  hushed  and  the  even-
 ing  shadows  lengthen.  it  is  then  that
 our  minds  turn  to  things  which  we
 have  been  taught  in  our  _  infancy.
 If  these  children  are  to  have  a  spiri-
 tual  anchorage  we  must  teach  them
 to  store  up  a  spiritual  heritage  where
 moth  and  rust  do  not  corrupt.

 ‘

 Although  I  approve  of  the  principle
 of  the  Bil)  and  the  spirit  in  which  it
 has  been  moved,  I  must  oppose  it,  in
 its  present  form.

 श्रीमती  उसा  नेहरू  (जिला  सीतापुर  व
 जिला  खेरी-...प॒श्चिम  )  :  जनाब  डिप्टी  स्पीकर

 साहब,  में  बाप  की  बहुत  मदत:  हैं  कि  ड्राप  ने

 मुझे  मौक़ा  दिया  कि  में  भ्र पते  विचार  इस  बिल
 पर  प्रकट  करू  |  सब  से  पहरे  तो  में  यह  कहना
 चाहती  हूं  कि  मुझे  ज्यादा  पद  होता  अगर

 इस  बिल  का  नाम  श्राफ़ेनेज  बिल  न  होता  ।
 जब  में  श्राफ़नेजे  और  वधवा  आश्रमों  को
 देखती  हूं  तो  मुझे  बहुत  ही  दु:ख  कौर  तकलीफ़

 होती  है  ।  में  समझती  हूं  देश  भर  में  जितनी
 संस्थानों  का नाम  प्राफिट  या  विधवा  प्राइम
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 है  सब  से  पहली  चीज़  उन  के  सम्बन्ध  में  हमें

 यह  करनी  है,  प्रौढ़  प्राइवेट  इंस्टीट्यूशन्स  को

 भी  करनी  चाहिये,  कि  ये  नाम  हटा  दिये  जायें  |

 अनाथालय  नाम  को  भी  हटायें  श्र  विधवा

 आश्रम  के  नाम  को  भी  हटाइये  ।  कौर  जैसे

 चिल्ड़न्स  होम्स  हैं  या  कौर  भ्रमण-प्रलय  नाम

 हैं  उन  को  रखना  चाहिये  ।  सब  से  पहली  चीज़

 सो  हमें  यह  करनी  है  ।

 दूसरी  चीज़  यह  है  कि  में  अपने  भझानरेबल

 मेम्बर  श्री  रघुवीर  सहाय  जी  को,  जिन्हों  ने

 अभी  व्याख्यान  दिया,  यह  बताना  चाहती  हूं
 कि  उन्होंने  अ्रपने  व्याख्यान  में  हमारी  बहन
 सरोज  पटेल  का  नाम  लिया  ।  साथ  उन्हों  ने

 यह  भी  कहा  कि  हमारी  बहुत  सी  बहनें  ग्राम

 देश  में  ह ेजिन  को  यह  पसन्द  है  कि  वह

 एम०  एल०  ए०  हों,  या  एम०  पी०  हों  शभ्रौर

 लेजिस्लेचर्स  में  बावे ।  लेकिन  ऐसी  बहनें  नहीं
 दिखाई  देतीं  ज॑  सी  कि  सरोज  पटेल  हैं।  में  खुद
 सरोज  पटेल  की  बहुत  तारीफ़  करती  हूं,  लेकिन

 में  अपने  भाई  को  बताना  .चाहती  हूं  कि  वह
 चारों  तरफ  हिन्दुस्तान  भर  में  घने  हे  लेकिन

 उन  को  यह  भी  पता  नहीं  है  कि  मू०  पी०  में,

 जहां  कि  कभी  बहुत  ज्यादा  काम  नहीं  हुआ  है,

 इस  वक्‍त  भी  बहुत  से  चिल्ड्रेन्स  होम्स  खुले

 हुए  हे  t  उन  के  इन्दर  बहुत  सी  स्त्रियां  है  जो

 रात  दिन  काम  करती  हें।  यह  मुझे  उन  को

 उत्तर  प्रदेश  के  लिए  बताना  है  1  बहुत  सी  ऐसी

 बहने  हैं,  लेकिन  राज  उन  का  नाम  ज्यादा

 फैला  नहीं  है  ।  एक  तो  समाज  के  ग्रन्थ  उन

 की  स्थिति  ऐसी  है,  दूसरे  वह  अपने  आय  कभी
 भी  अपनी  ढफली  नहीं  बजाती  हैं  ।  इसलिए
 उन  का  नाम  कम  ही  सामने  भ्राता  है।  में
 तो  पने  भाई  से  कहूंगी  कि  वह  मेरे  साथ
 अमर  करें  शौर  में  उत  को  मेरठ  कौर  दूसरी

 जगहों  में  दिख लाऊंगी  कि  बहुत  सी  ऐसी
 स्त्रियां  हैं  जिन  को  दुनियां  जानती  नहीं  है
 लेकिन  वह  बड़े  बड़े  काम  कर  रही  हें  ।  यह  तो
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 में  उत्तर  प्रदेश  के  बारे  में  कह  रही  हूं  लेकिन

 दक्षिण  के  बारे  में  तो  वह  भी  काफी  जानते  हैं

 इस  के  बाद  मुझे  भाप  से  यह  कहना  है  कि

 खुद  मुझ  को  चिल्ड्रेन्स  होम्स  और  विधवा

 झ्राश्रमों  से  मुहीत  से  बड़ी  दिलचस्पी  रही  है  ।

 एक  दफ़ा  ऐसा  समय  पाया  था  कि  खुद  मेरा

 इरादा  हुआ  था  कि  में  विधवा  आश्रम  में  जा कर

 उस  को  संभालूं  ।  लेकिन  मुझे  दुःख  के  साथ

 कहना  पड़ता  है  कि  जो  विधवा  प्रश्न  में  ने

 देखे  कौर  जो  उन  की  मैनेजिंग  कमेटियां  में  ने

 देखीं  तो  उन  में  मुझे  सारी  पुरुषों  की  कमेटियां

 मिलीं  -  शौर  उन  के  शझन्दर  जो  बदचलनी

 में  ने  देखी  मुझे  उस  का  जिक्र  करते  हुए  दुःख
 होता  है।  इसलिए  में  तो  कहूंगी  कि  यह  जो

 काम  है  यह  अगर  गवर्नमेंट  प्र पने  हाथ  में
 लेना  चाहती  है  तो  गवर्नमेंट  को  यह  काम

 हमारी  बहनों  के  हाथ  में  देना  चाहिये।  स्त्रियों
 के  ही  हाथ  में  होना  चाहिये  I  मैनेजिंग  कमेटियों
 में  पुरुष  नहीं  होने  चाहियें  ।  पुरुषों  को  विधवा
 झा शमों  के  करीब  नहीं  जाना  चाहिये  ।  अपने
 बच्चों  के  वास्ते  भी  मे  श्राप  से  कहूंगी  कि
 माता  के  हाथों  की  जरूरत  होती  है।  जब  तक
 उन  के  मां  का  हाथ  नहीं  लगता  बच्चों  में  संसार
 की  खूबसूरती  नहीं  भा  सकती  है  -  इसलिए
 बच्चों  में  भी  स्त्रियों  का  ही  काम  है,  पुरुषों  का

 नहीं।  इसलिए  में  कहूंगी  कि  प्यार  सरकार  यह
 काम  भ्र पने  हाथ  में  लेती  है  तो  उस  को  भी  इस
 की  शोर  ध्यान  देना  चाहिये  t

 सब  से  बड़ी  बात  जो  मुझे  कहनी  है  वह

 यह  है  कि  जब  में  श्राप  के  प्रोग्राम  को  देखती

 हैं  तो  यह  पाती  हूं  कि  बहुत  से  दूसरे  इम्पोटेन्ट
 बिल  हस  के  भीतर  हैं  ।  भ्रमर  गवन  सेन्ट  को  यह
 बिल  मंजूर  हो  जो  कि  द्विवेदी  साहब  ने  पेश
 किया  है  तो  इस  को  जल्दी  से  खत्म  कर
 दिया  जाप  ताकि  जो  हमारे  कौर  बिल्स  हूँ
 उन  पर  हम  विचार  कर  सकें  कौर  दस  बिल.  पर
 ज्यादा  समय  न  लगीं  \
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 श्री  बी०  एन०  राजभोज  :  बच्चों  को

 जो  दूध  माता  पिलाती  है  वह  बाजार  का  दूध
 पिलाती  है  ।

 श्रीमती  उमा  नेहरु :  में  अपने  भाई  से

 यह  कह  दूं  कि  इस  में  कोई  शक  नहीं  [है  कि  भ्रमर

 माता  आज  बच्चे  को  दूध  पिलाने  से  इन्कार  कर

 दे  तो  वह  जिन्दा  भी  नहीं  रह  सकते हैं  |  लेकिन

 मिंतो  बच्चे  को  दूध  पिलाती  ही  है।  माता  के

 ,दूध  में  या  घुट्टी  में  यह  होना  चाहिये  कि  उसे  पी

 कर  बच्चे  में  देश  प्रेम  कौर  देश  सेवा  भा  जाय  ।

 और  जितनी  चीज़ें  रजि  पुरुषों  में  हें  बह  हट  जायें

 अगर  माता  विद्वान  हो  और  ज्ञानवान  हो  ।  म

 यह  चाहती  हूं  कि  माता  ऐसी  योग्य  हो,  ज़मीन

 इतनी  मजबूत  हो  कि,  जो  पेड़  उस  में  से  निकले

 वह  बढ़  सके  और  झपना  साया  दे  सके  मेरा

 यह  मतलब  था  |

 में  इतना  कहने  के  वाद  यह  कहना  चाहती

 थी  कि  हमें  थोड़ी  सी  देर  में  इस  बिल  को  पास

 कर  देना  चाहिये  क्‍योंकि  गवर्नमेंट  ने  इसे

 मंजूर  करने  को  कह  ही  दूसरा  है।  उस  को

 जल्दी  ही  इसे  मंजूर  कर  लेता  चाहिये  ताकि

 शौर  जो  हमारे  बिल  रह  गये  हैं  उन  पर  भी  हम
 विचार  कर  सथ  ग्रोवर  जिन  को  हमारी  गवर्नमेंट

 मंजूर  करना  चाहे  उन  फो  मंजूर  कर  ले  ।

 *
 मुझे  यह  कहना  है  कितने  कमेन्ट  को  इस  के

 लिए  एक  बिल  तैयार  करना  है  ।  में  समझती  हूं
 कि  गवर्नमेंट  जब  किसी  चीज़  को  हाथ  में  लेती

 है  तो  उसको  खूबी  से  चलायेगी  ।  इसलिए

 हमें  इस  की  फिक्र  बहत  कम  है।  लेकिन  साथ

 में  मुझे  एक  शक  है  कि  इतना  बड़ा  हमारा  देना

 है  तो  गवर्मेट  किस  तरह  खूबी  से  इस  काम

 को  चला  पायेंगी. 1  इसलिए  इस  के  साथ  यह
 भी  जरूरी  है  कि  जो  प्राइवेट  इन्स्टिट्यूवान्स  हें

 उन  को  भी  रहने दिपा  जाय  बचतें  कि  वह
 शभ्रच्छा  काम  कर  रहे  हों  |  जैसे  हमारे  इलाहाबाद
 में  सेव  दि  टिल्डन  होम'  है  जो  कि  नैशनल
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 कौंसिल  साफ  सोल्ड  वेलफेयर  का  है  '
 स्त्रियां  ही  उस  को  चला  रही  हूँ  भौर  बहुत

 खूबसूरती  से  वह  होम  चल  रहा  है  t  ऐसे  ही

 दक्षिण  भारत  में  हमारे  बहुत  से  इंस्टीट्यूशन्स
 हैं  जो  निहायत  अच्छी  तरह  से  चल  रहे  है  ।

 कौर  वह  सब  स्त्रियों  के  भ्रार्गनाइजेशन्स  के

 अन्दर  चल  रहे  हूँ  ।  इस  पर  गवर्नमेंट  को

 विचार  करना  चाहिये  कौर  जो  ऐसे  अच्छे

 इंस्टीट्यूशन्स  हें  उन  को  उसे  नहीं  लेना

 चाहिये  ।  मुझे  हमेशा  से  यह  यकीन  रहा  है:
 कि  गवर्नमेंट  के  साथ-साथ  प्राइवेट  एन्‍्टर्प्राइज
 का  होना  ज़रूरी  होता  है।  भ्रमर  सब  काम

 गवर्नमेंट  के  हाथ  में  ही  चले  जायेंगे  तो  प्राइवेट

 एन्टर््राइज  खत्म  हो  जावेगी  tar  होने  पर

 गवर्नमेंट  इस  काम  को  पूरा  भी  नहीं  कर

 सकेगी  इसलिए  श्राप  जितना  मौका  प्राइवेट

 एन्ट्रेरप्राइज  को  दे  सकें  उतना  देना  चाहिये  t

 लेकिन  साय  साथ  में  यह  भी  जरूरी  है  कि  प्राइवेट

 एन्टर्भ्राइज  में  जो  भो  बहनें  हों  उन  को  देशभक्त

 होता  चाहिये,  भ्र पने  यहां  के  बच्चे  को  तैयार

 करना  चाहिये  और  अपने  मुल्क  के  करें  करें

 से  उन  को  मुहब्बत  होनी  चाहिये  |  प्रखर  ऐसी
 कोई  संस्था  है  जो  नुकसानदेह  है  तो  उस  को

 गवनेमेन्ट  को  फौरन  ही  खत्म  भी  कर  देना

 चाहिये  |

 मुझे  इतना  ही  कहना  था  लेकिन  साथ
 में  में  यह  भी  कहना  चाहती  हूं  कि  अगर
 गवर्नमेंट  यह  काम  शापने  हाथ  में  लेती  है
 तब  तो  ठीक  ही  है  वरना  इस  काम  के  लिये
 मिशनरी  स्पिरिट  की  जरूरत  होतो  है  -  जब
 तक  वह  स्पिरिट  नहों  करायेगी  तब  तक  श्राप
 बच्चों  को  बुद्धिमान  शौर  जिद्ानु  नहीं  बना
 सकते  हें  ।  में  चाहती  हूं  कि  ऐसी  स्पीति

 हमारे  देश  में  कराये  भर  हमारे  घरों  में  भी  ग्राम  5

 हमारे  बच्चे  प्र नाथ  न  कहलाये  जायें  |  यह  मेरे
 दो  तीन  सेशन्स  हैं।  हमारे  मुल्क  के  अन्दर  जो
 भी  इस  तरह  की  संस्थायें  हे  जैसे  विधवा  बाथम
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 Zar  भ्रनाथालय  हैं  उन  में  से  विधवा  आश्रम

 कौर  अनाथालय  के  नाम  को  हटा  दिया  जाय  |

 मुझे  जरा  भी  पसन्द  नहों  भाता  कि  विधवा

 श्रम  से  औरतें  निकलें  ।  वह  देश  के  रहने
 वाली  हैं,  उन  के  नाम  के  साथ  विधवा  का  नाम

 न  लगा  कर  और  दूसरा  नाम  रखना  होगा  |

 आप  को  उन  को  प्रवक्ता  कर  शौर  साथ  लेकर

 अब लना  होगा--तभी  बाप  की  स्टेट  बेलफेप्रर

 स्टेट  हो  सकती  है  ।

 श्री  नाम धारों  (फाजिल्का-सिरसा  ):
 जनाब  डिप्टी  स्पीकर  साहब,  में  इस  बिल  के

 मूवी  साहब  को  मुबारकबाद  देता  हूं  जिन्होंने

 इतनी  उत्तम  चीज़  मुल्क  के  सामने  पेश  की  है  I

 हमारी  बुजुर्ग  छेडी  मेम्बर  साहिबा  ने  बरसी

 कुछ  वचन  फ़रमाते  हैं।  उन्होंने  जो  कुछ  कहा  है

 बड़ा  मुनासिब  कहा  है  कि  औरतों  को  उन  का

 इन् चार्ज  बनाना  चाहिये  क्‍योंकि  श्रौरतों  के

 अन्दर  मां  का  हृदय  होता  है  शौर  उन  के  मुकाबले
 कोई  इस  काम  को  ज्यादा  अच्छा  नहीं  कर

 सकता  है।  और  औरतों  में  भी  हिन्दुस्तान  की

 औरत  एक  खास  माद्दा  रखती  है।  दुनिया  में

 यह  देखा  गया  है  कि  सथ  से  ज्यादा  कुरबानी
 एक  पतंगा  करता  है  जो  कि  जलती  हुई  दामां

 पर  गिर  कर  जल  जाता  है  ।  लेकिन  वह  पतंगा

 तो  एक  जलती  हुई  शमों  पर  गिर  कर  जलता  है,
 पर  हमारे  मुल्क  में  एक  ऐसा  पतंगा  है  जो  कि

 बुझी  हुई  दामां  पर  गिर  कर  जल  जाता  है  ।

 यह  कौन  सा  पतंगा  है।  वह  हमारे  देश  की

 औरतें  हैँ  जो  कि  अपने  मरे  हुए  खांविद  के  साथ

 सती  हो  जाती  हें  कौर  अपने  आप  को  कुरबान
 कर  देती  हैँ  -  कौर  में  समझता  हूं  अगर  हम

 यह  काम  अपनी  मोमिनों  भोर  बहिनों  से  लें  तो

 यह  पुरुषों  से  ज्यादा  कामयाब  होंगी  ।

 इसके  बाद  म  श्राप  से  यह  दर्जें  करना

 चाहता  हूं  कि  भ्रारफन्स  की  सेवा,  यतीसों  की

 सेवा  यह  कोई  किस्रा  पर  प्रहसन  नहीं  है  ।

 यह  तो  एक  अमली  इबादत  है।  मुझ  से  एक
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 साहब  ने  सवाल  किया  कि  हम  ईश्वर  को  किस

 तरीके  खुश  कर  सकते  हैं  तो  में  ने  उन  को  *

 झपने  जिन्दगी  के  तजरबे  से  यह  बात  बतलाई।

 में  एक  बार  मोटर  में  बैठा  हुआ  था  ।  बाजार  में

 मोटर  खड़ी  थी।  एक  ग़रीब  भ्रादमी  का  बच्चा

 मेरी  मोटर  के  करीब  भरा  गया  और  मोटर  की

 लकीरें  करते  लगा।  उस  ने  समझा  कि  सरदार

 साहब  नाराज  होंगे।  में  ने  यह  सुन  रखा  था

 कि  प्रबंध  किसी  बड़े  झ्रादमी  के  बच्चे  को  एक

 'हजार  रुपया  भी  दिया  जाय  तो  वह  उतनी

 दुम  नहीं  देगा  जितनी  कि  एक  ग  करीब  का  लड़का

 जरगर  उस  को  साठ  कराने  भी  दे  दिये  जाये  ।

 तो  में  ने  वही  नुस्खा  भ्राजमाया  ।  में  ने  उस

 लड़के  को  साठ  खाने  दिये  ।  वह  बहुत  खुश  हुमा
 कौर  मेरा  दोस्त  बन  गया  ।  उस  ने  कहा  कि

 मै  मोटर  की  सैर  करूंगा  ।  में  ने  उस  को  मोटर

 में  रख  लिया  और  सैर  करायी  ।  वह  एक

 मुसलमान  का  आठ  बरस  का  लड़का  था  |  उस  का

 बाप  मिट्टी  के  बरतनों  की  दूकान  करता  था  |

 जब  मोटर  उस  की  दुकान  के  सामने  रुकी  कौर

 उस  ने  देखा  कि  उस  का  लड़का  मोटर  में  बैठा

 हुआ  है  कौर  मेरे  पास  बैठा  है  तो  वह  खुशी  से

 पागल  हो  गया।  उस  इलाके  में  लोग  मुझे  जानते

 थे  और  मेरे  बुजुर्गों  को  भी  खूब  जानते  थे  1

 तो  में  ने  देखा  कि  एक  बाप के  बेटे  से  प्यार  किया

 जाता  है  तो  बाप  कितना  खुश  होता  है।  इसी

 तरह  इन  आरएएस  की  मदद  करना  यह  एक
 अमली  इबादत  है।  में  तो  यह  समझता  हूं  कि

 यह  एक  रिलोजस  कौर  स्प्रिचुअल  किस्म  छा

 बिल  है।  यह  कोई  मामूली  बिल  नहीं  है  ।

 में  ज्यादा  वक्‍त  नहीं  लेना  चाहता  क्यो  fie

 मेरे  और  भाई  बोलना  चाहते  हें  लेकिन  यह  में

 भज  कर  देना  चाहता  हूं  कि  यह  सिफ  गवर्नमेंट

 ही  की  ड्यूटी  नहीं  है।  यह  तो  हर  एक  की  डयूटी
 है  कि  वह  दूसरे  बच्चों  को  भी  भ्र पने  बच्चों
 जैसा  ही  समझे  ।  नगर  वह  ऐसा  नहीं समझता

 है  तो  उसे  यह  सजा  भी  मिल  सकती  है  कि
 उस  के  एक  की  जगह  दो  तीन  चार  बच्चे  हो
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 ,  जायेंगे,  फिर  क्‍या  वह  उनकी  परवरिश  करेगा

 या  नहों  -  कौर  उस  हालत  में  उस  को  एक  एक

 बच्चे  पर  सौ-सौ  कौर  पचास-पचास  रुपया

 महीना  खर्च  करना  होगा  -  कौर  उन  का

 इन्तजाम  करना  पड़ेगा  |  कभी  तो  सिर्फ  दस

 रुपया  दे  कर  ही  उस  की  जान  छूट  जायगी  |

 झगर  ऐसा  नहीं  करेगा  तो  हो  सकता  है  कि

 उस  को  पांच  बच्चों  का  इन्तजाम  करना  पड़े  |

 में  इस  बिल  को  होनहार  डली  सपोर्ट

 करता  हुं।  हमारे  कुछ  भाई  ऐसे  हैं  जो  कि

 गिरने  कमेन्ट  की  तरफ  से  आने  वाली  हर  चीज़  को

 क्रिटिसाइज़  करते  हें  लेकिन  में  उम्मीद  करता  हूं
 कि  उन  के  भी  ह्यू मै  निटेरियन  हार्ट  है  कौर

 वह  भी  इस  बिल  को  सपोर्ट  करेंगे  और  जैसी

 हमारी  बुजुर्ग  माता  जी  की  तजवीज़  है,  हम

 उन  के  कमांड  के  नीचे  काम  करें  कौर  हम  सब

 उन  के  साथ  चल  कर  अपना  सेवा  करने  का  फर्ज

 पूरा  करें  ।

 स्वामी  रामानन्द  शास्त्री  (जिला  उन्नाव  व

 जिला  रायबरेली--पश्चिम  व  जिला  हरदोई---

 दक्षिणपूर्व--रक्षित--भनुसूचित  जातियां)  :

 माननीय  उपाध्यक्ष  महोदय,  श्राप  ने  मुझे  समय

 दिया  है  इस  के  लिए  में  आप  को  धन्यवाद

 देता  हूं

 ara  जो  यह  बिल  पाया  है  में  समझता  हूं
 कि  यह  एक  बड़े  महत्व  का  बिल  है  हमारे  देश

 में  प्रायः  बहुत  संकुचित  भावनायें  हैं  -  में  यह

 समझता  हूं,  जैसा  कि  भ्र भी  सरदार  जी  तथा

 दूसरे  महानुभावों  ने  भी  कहा,  कि  इस  बिल  का

 राष्ट्रीय  रूप  इस  प्रकार  होता  चाहिये  कि

 जितने  भी  इस  प्रकार  के  बच्चे  हें  व ेअपने  मन

 में  यह  अनुभव  न  करें  कि  वे  अनाथ  हैं।  में  यह
 समझता  हूं  कि  झगर  इस  प्रकार  के  बच्चों  को

 ठीक  शिक्षां  दी  जाय  तो  और  लोगों  की  तरह  वे

 भी  राष्ट्र  क ेलिये  बहुत  उपयोगी  बन  सकते  हैं  |
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 मुझे  प्रंग्रेजी  का  इतना  ज्ञान  नहीं  है  लेकिन

 में  ने  सुना  है  कि  हमारे  कुछ  वाइसराय  ऐसे

 जाये  जो  कि  इसी  तरह  पाले  गये  थे  वे  यहां
 भरा  कर  इतने  बड़े  भझफसर  बने  कौर  उन्होंने
 देश  भक्ति  दिखलायी  ।  तो  में  यह  कहना  चाहता

 हूं  कि  इन  बच्चों  के  मन  में  यह  बात  न  भावे

 कि  वे  अनाथ  हें।  वे  यह  समझें  कि  वे  भी  राष्ट्र
 का  एक  बराबर  का  रंग  है  इस  पर  हमें  पूरा
 ध्यान  देना  चाहिए  ।  इन  प्रतीक्षालयों  में  से

 बहुत  सों  से  जनता  का  .सम्बन्ध  है  प्रौढ़  उस

 सम्बन्ध  में  यहां  बातें  हुईं  -  मुझे  भी  भ्रनाथालयों

 का  ज्ञान  है  क्योंकि  मेरा  ज्यादातर  ऑरार्यसमाज  से

 सम्बन्ध  रहा  है।  में  आर्यसमाज  के  प्रतीक्षालयों

 के  विषय  में  जानता  हूं  7  महर्षि  दयानन्द  ने

 इस  प्रकार  के  बच्चों  के  लिए  जो  कि  कोई

 आश्रय  न  होने  के  कारण  ईसाई  हो  जाते  थे  और

 मिशन  में  भरती  कर  लिए  जाते  थे  यह  प्र नाथा-

 लय  खोले  थे  तो  महती  दयानद  ने  भारतवर्ष

 में  प्रतीक्षालयों  की  स्थापना  की  शौर  इस  प्रकार

 के  बच्चों  का  उद्धार  किया  ।  उस  के  बाद  कुछ
 ऐसी  परिस्थितियां  बायीं  कि  कुछ  संकुचित
 विचार  के  लोग  आर  गये  और  उन्होंने  अपने

 व्यक्तिगत  स्वार्थों  के लिये  कुछ  गड़बड़ियां  भी

 कीं  ।  लेकिन  फिर  भी  में  कहता  हूं  कि  जहां  पर

 कोई  भी  चीज़  नहीं  थी  और  तमाम  लोग

 ईसाइयों  के  मिशन  में  जाकर  अपने  बच्चों  को

 रख  देते  थे,  तो  वह  चीज़  रुक  गई  |  बतो

 यह  स्थिति  नहीं  है  भ्र बतो  इस  को  एक

 राष्ट्रीय  रूप  देना  है  भ्र ौर  इन  बच्चों  के  मन  में

 यह  भावना  नहीं  पानी  चाहिए  कि  हम
 ग्र नाथ  हैं  I

 इस  के  साथ  ही  जहां  लड़कों  का  सवाल  है

 वहां  लड़कियों  का  भी  सवाल  है  t  लड़कियों  के

 लिए  भी  इसी  प्रकार  का  प्रनताथालय  होना

 चाहिए।  जैसा  कि  हमारी  माता  श्रीमती

 नेहरू  जी  ने  कहा,  उनका  नाम  भनाथालय  नहीं

 होना  चाहिये  ।  में  भी  उन  से  सहमत  हूं  जहां
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 तक  विधवा  भ्राश्नमों  का  सवाल  है  वहां  औरतों

 को  ही  काम  करना  चाहिये  लेकिन  जो

 पुरुष  काम  करना  चाहें  उन  को  भी  मौका  देना

 चाहिये।  हां  इस  बात  का  ख्याल  रखना  चाहिये
 कि  कोई  भ्र न्याय  न  होने  पावे  श्राप  ऐसा  नियम

 रख  दें  कि  जो  पुरुष  काम  करना  चाहे  वह  साठ

 या  सत्तर  साल  का  हों  कौर  भ्रनुभवी  हो  और

 इस  प्रकार  की  सेवा  में  दिलचस्पी  रखता  हो  ।

 इस  प्रकार  पुरुषों  को  भी  भ्र वसर  देना  चाहिये  ।

 यह  सम्भव  नहीं  है  कि  इस  काम  को  भ्रकेली

 झौरतें  ही  कर  लें।  बहुत  से  पुरुषों  को  भी  अच्छा

 प्रभुत्व  होता  है।  उन्होंने  भ्र पने  बच्चों  का पालन-

 पोषण  किया  होता  है  ।  उन  की  सहायता  से  भी

 यह  संस्थायें  चल.नी  चाहियें  |  तो  में  यह  फिर

 प्रतिरोध  करूंगा  कि  यह  जो  जनता  की  संस्थायें

 हैं  उन  में  सुधार  किया  जाय  और  उन  को

 झ्ाथिक  मदद  दी  जाय  कौर  उन  के  ऊपर

 बराबर  सरकार  का  नियंत्रण  शौर  निरीक्षण

 रहे।  इसी  रूप  में  वह  भ्रच्छी  प्रकार  से  उन्नति

 कर  सकती  है  1  में  ने  देखा  है  कि  छोटे-छोटे

 नाथ  लड़के  रेलों  में  भीख  मांगते  फिरते  हैं  ।

 पर  वह  क्या  करें?  “बुभुक्षित:  किस  न  करोति

 पापम्‌,  क्षीणा  तरा:  निष्करुणा  अवन्ति  ra

 भूखा  झ्रादमी  क्‍या  पाप  नहीं  करता  ।  वह
 सब  कुछ  करता  है।  तो  ऐसी  परिस्थिति  में

 जब  कि  उन  के  लिए  कोई  प्रबन्ध  नहीं  है  वे

 ऐसा  करते  हैं।  उन  के  पालन-पोषण  का  कोई

 प्रबन्ध  नहीं  है।  जनता  में  यह  भावना.  नहीं

 है  कि  जैसे  हमारे  बच्चे  हें  बैसे  ही  दूसरे  भी  बच्चे

 हैं  |  अपने  बच्चों  को  हम  कैसे  सुन्दर  ढंग  से

 रखते  हैं,  उत  पर  सौ-सौ  पचास-पचास  रुपया

 मासिक  खर्च  करते  हैं  लेकिन  एक  अनाथ  के

 लिए  एक  रुपया  भी  खर्च  करने  की  हमारे
 प्रन्दर  भावना  नहीं  है  |  नगर  यह  भावना  हो
 तो  इन  बच्चों  को  इस  प्रकार  से  भीख  मांगने
 की  कोई  झ्रावश्यकता  नहीं  रहे।

 जहां  तक  सरकार  का  सम्बन्ध  है,  यदि
 सरकार  खुद  उन  को  प्र पने  हाथ  में  लेगी,  तो
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 में!  समझता  हूं  कि  उस  से  भी  वह  नहीं  चल

 सकेगा,  क्योंकि  उस  में  ऐसी  बातें  हैँ  कि  वहां
 भ्रफसरी  ढंग  हो  जायगा  ।  एक  के  ऊपर  दूसरा
 अफसर  होगा,  गवर्नमेंट  पका  बहुत  रुपया  खर्च

 होगा  और  झूठे  बिल  बनेंगे  ।  तो  सरकार  ऐसी
 संस्थाओं  की,  जो  काम  कर  रही  हैं,  निगरानी

 रखते  हुए  उन  की  सहायता  जरूर  करे  कौर

 कुछ  जनता  भी  उन  की  सहायता  करे  ।  इस

 प्रकार  से  यह  संस्थाएं  हों  शौर  उन  में  एक
 विशेष  प्रकार  की  दिशा  होनी  चाहिये  |  उन  में

 एक  राष्ट्र  की  भावना  होनी  चाहिये  ।  बल्कि

 जिस  को  वीर-रस  कहते  हें  उस  प्रकार  की,

 मिलिटरी  की  शिक्षा  होनी  चाहिये  और  ऊंचे

 प्रकार  की  शिक्षा  होनी  चाहिये  ।  वहां  सामाजिक

 सुधार  की  शिक्षा  होनी  चाहिये  ।  इस  तरह  से

 बहुत  बड़ा  अच्छे  से  अच्छा  राष्ट्र  बन  सकता  है
 और  अच्छे  नेता  भी  उन  में  से  बन  सकते  हें।
 इस  प्रकार  के  वातावरण  में  पले  हुए  जो  बच्चे

 होंगे  और  ऐसी  परिस्थिति  से  जो  बच्चे  श्रावेंगे

 उन  में  बहुत  घमंड  नहीं  होगा  ।  उन  में  सेवा

 भाव  बना  रहेगा।  यह  प्रायः  देखा  गया  है  कि

 उन  में  सेवा  भाव  बना  रहता  है।  तो  |
 इसलिये  इस  की  बहुत  प्रा वश्य कता  है  ।

 है

 विशेष  न  कहते  हुए,  में  ने  जो  दो-चार

 बातें  कही  हैं  उन  पर  आप  लोग  ध्यान  देंगे  ऐसी
 शाण  है  ।  मेरे  भ्र ति रिक्त  कौर  भी  बहुत  से

 प्रनुभवी  लोगों  ने  बातें  बताई  हैं।  उन  को

 राष्ट्रीय  रूप  देते  हुए  'शिक्षा  में  ऐसी  प्रणाली

 भ्र पना  कर  उन  को,  अच्छे  से  अच्छे  प्रकार  की
 शिक्षा  देनी  चाहिये  ।  उन  के  इन्दर  यह  भी

 विचार  न  भाये  कि  मेरे  माता-पिता  हैं  कि  नहीं  1

 इस  भावना  से  वे  पलेंगे  भर  हर  प्रकार  से  उन  के

 स्वास्थ्य  का  ध्यान  होगा,  उन  के  ऊपर  अच्छी
 निगरानी  होगी,  इस  प्रकार  राष्ट्र  के  प्रकार

 बहुत  उन्नति  हो  सकती  है  ।  यदि  इस  प्रकार  से
 इन  बच्चों  का  पालन  होगा  जिन  के  मां  या  "बाप
 नहीं  होते  हैं,  उन  को  _बचपन से  ही  ऐसी  शिक्षा
 दी  जायगी  तो  जिन  बच्चों  के  माता  पिता
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 होते  हें  कौर  जो  उन  के  द्वारा  पलते  हैं,  उन  के

 संरक्षण  में  पढ़ते  हैं,  उन  से  वे  बच्चे  ज्यादा  अच्छे

 राष्ट्र  की  सम्पत्ति  हो  सकते  हैं  i  जिन  के  माता-

 पिता  मर  जाते  हें  उनको  ऐसे  वातावरण  में

 रखना  चाहिये  ।

 इन  बातों  को  कहते  हुए  में इस  प्रस्ताव  का

 भ्रनुमोदन  करता  हूं
 Shri  8,  V.  Ramaswamy:  On  a  point

 of  order,  Sir.  I  do  not  Know  whe-
 ther  the  recommendation  of  the  Presi-
 dent  has  been  obtained  and  for  that
 Treason  .  a

 Mr.  Deputy-Speaker:  This  point  has
 already  been  raised  and  over-ruled.

 Shri  8.  S.  Murthy:  I  welcome  this
 measure  and  I  have  sympathy  for  the
 principles  for  which  it  has  been
 brought  and  I  congratuiate  the  Mover
 for  the  laudable  inspiration  he  want-
 ed  to  give  to  the  Government.  It  is
 the  intention  of  the  Congress  Govern-
 ment  to  establish  Ramrajya.  And,  in
 this  connection  I  would  like  to  recall
 to  the  minds  of  these  Congress  Mem-
 bers  what  happened  during  the  days
 of  Rama.  There  was  the  Death  of  a
 Brahmin  Child.  (Shri  P.  N.  Rajabho}):
 Is  it  about  Sambuka?)  I  would  not
 like  to  talk  about  Sambuka;  I  would
 like  to  take  the  other  side  of  the  pic-

 —_
 So,  Sir,  the  Brahmin  child  died

 and......
 Mr.  Deputy-Speaker:

 orphan  or  a  child?
 Shri  8,  S.  Murthy:  Well,  Sir,  it  is

 not  stated  whether  he  was  an  orphan
 or  a  child.

 Mr.  Deputy-Speaker:
 adult.

 Shri  B.  S.  Murthy:  I  would  not  like
 to  89  further  with  regard  to  that.  It

 is  said  in  the  Ramayana  that  the
 child  of  a  Brahmin  was  dead  and  the
 corpse  of  the  child  was  taken  to  Rama.
 They  complained  to  Rama—the  child
 is  dead  and  gone:  it  is  an  untimely
 death  and  it  is  stated  in  the  Vedas
 that  the  untimely  denth  of  any  child
 is  due  to  misrule.  So,  you  are  res-
 ponsible,  and  so  on  the  story  goes
 on.  Ido  not  want  to  go  further  than
 that  because  there  is  a  lot  of  contro-
 versy  about  the  sequel  to  this  death.
 Therefore  this  story  tells  us  that  it  is
 incumbent  on  every  Government  to
 seg  that  every  child  is  fully  provided
 for  and  gll  facilities  are  given  for  the
 full  fruftion  of  the  thild  into  man-
 hood.  It  is  said,  I  think.  by  Words-
 worth  that  ‘Child  is  the  Father  of  the
 Man’.  As  long  as  a  nation  does  not

 Was  he  an

 He  was  an
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 take  care  of  its  children,  it  is  not
 possible  for  a  nation  to  develop  its
 strong  manhood  and  to  compete  with
 other  nations.  A  child  should  not
 be  treated  either  with  reference  to  the
 caste.  he  belongs  to  or  the  status  he  is
 born  into.  Every  child  is  the  pro-
 perty  of  the  Government  and  there-
 fore  the  Government  should  see  that
 all  facilities  are  provided  for  the  nor-
 mal  growth  of  all  children.  We  do
 not  know  from  which  village  or  from
 which  cheri  the  future  ruler  of  this
 country  is  going  to  come.

 Full  mahy  a  gem  of  the  purest
 ‘ray  serene.

 The  dark  unfathomeq  caves  of
 the  ocean  bear.”
 So  says  the  poet.  But,  we  must

 see  that  every  child  born  in  this  coun-
 try  is  given  all  the  facilities  to  deve-
 lop  himself  and  tu  serve  this  nation.
 Therefore  in  this  manner  we  must
 carry  out  the  burden  of  the  Govern-
 ment  and  see  that  not  a  single  child
 whether  orphan  or  otherwise  is  given
 to  bad  habits  or  given  to  decay.

 In  Madras  it  is  my  unhappy  ex-
 -perienze  that  on  ihe  pavements  many
 children  are  left  to  take  care  of  them-
 selves.  Perhaps  no  mother,  perhaps
 no  father;  and  sometimes  father  and
 mother  have  been  tuken  away  from
 that  place,  though  not  exactly  from
 this  world.  Therefore  we  cannot
 allow  this  valuable  human  resource  of
 our  nation  to  be  frittered  away  and
 we  cannot  afford  to  wink  at  this  and
 create  a  nation  of  irresponsible  per-
 sons.  Therefore,  it  is  quite  essential
 that  the  Government  should  think
 seriously  about  this  matter.  No  dpubt.
 in  the  Planning  Commission  Report
 the  Government  have  stated  their
 policy  of  giving  a  plan  and  a  scheme.
 But,  merely  having  a  scheme  in  the

 Planning
 Commission's  Report  is  of  no

 use.  o  doubt,  there  are  many  non-
 official  organisations  in‘this  country.
 We  have  organised  for  many  years—
 nay  for  many  decades—institutions  to
 look  after  orphaned  children.  But,
 most  of  them  have  not  been  werking
 well  because  of  internal  administrative
 difficulties  or  because  of  persons  res-
 ponsible  for  the  conduct  of  the  institu:
 tion  being  very  indifferent  in  the  dis-
 charge  of  the  duties  they  sre  called
 upon  to  discharge.  So,  we  should  not
 allow  children  to  be  stragglers  and
 then  become  irresponsible  citizens,

 Another  point  I  would  like  to  stress
 is  this.  In  most  of  these  orphanages,
 I  see,  casteism  is  being  given  free
 play.  The  bane  of  the  country  is
 caste.  Unfortunately,  we  have  had
 to  suffer  lots  of  harrowing  difficulties
 because  of  adhering  to  this  urhealthy
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 principle  of  caste  system,  I  do  rot
 mean  to  say  that  caste  should  be  abo-
 lished  here  and  now.

 Hon.  Members:  Why  not.
 Skr:  8.  S.  Murthy:  Rama  Rajya

 Parishad  says  that  the  system  is  vici-
 ous.

 Shri  Nand  Lal  Sharma  (Sikar):  No,
 not  according  to  me.

 Shri  B.  S.  Murthy:  According  to  me,
 if  hon.  friends  have  the  patience  to
 hear  what  the  untouchable  in  me
 would  like  to  say  is  this.  This  re-
 prehensible  system  in  Hinduism  is
 one  which  has  depraved  humanity.

 Mr.  Deputy-Speaker:  Should  he
 enter  into  a  general  discussion?

 Shri  B.  S.  Murthy:  No,  Sir,  I  am
 only  tellfng  hon.  Members  of  this
 House  that  we  should  take  care  that
 children  should  not  he  poisoned  with
 caste  system,  and  especially  orphans.
 I  waz  trying  to  say  that  no  religion
 and  no  caste  system  should  be  intro-
 duced  into  the  orphanages.  By  say-
 ing  “no  religion”,  l  do  not  mean  ‘irre-
 ligion”.  What  I  mean  is  this  that  the
 ‘culture  and  human  traditions  for  which
 India  is  well  known  must  be  given  full
 play  in  these  institutions,  instead  of
 teaching  a  particular  side  of  religion
 or  taking  only  orphans  belonging  to
 a  certain  community.  That  sort  of
 restriction  must  be  tabooed.

 Government  may  not  be  able  to  un-
 dertake  a  huge  task  like  this,  It  is
 the  primary  duty  uf  the  nation  85
 well  as  the  Government  to  see  that  all
 these  ch¥dren  are  well  provided  for.
 But  a  lot  of  money  is  required  for
 this  purpose,  and  if  that  is  not  forth-
 coming,  this  legislation  ‘will  only  adorn
 the  Statute  Book  or  the  archives  of
 the  Government  We  must  nationa-
 lise  Jand  and  socialise  industry  if  Gov-
 ernment  is  to  take  proper  care  of  the
 economy  of  the  country,  but  accord-
 ing  to  the  present  rulers,  it  is  not  yet
 time  to  do  this.  So,  I  wuuld  suggest
 that  in  the  meantime  Government
 should  give  full  help  to  those  organisa-
 tions  which  are  doing  real  service  for
 rehabilitating  orphans.  All  persons
 connected  with  national  centres  of
 child  welfare  work  should  be  given
 compete  support.

 There  is  one  canger  in  organising
 orphanages.  In  this  country,  the
 biggest  industry  seems  to  be  procrea-
 tion.  It  is  going  on  in  full  swing.
 Inspite  of  all  talks  of  family  planning,
 birth  control,  danger  of  food  scarcity
 etc.  there  is  no  control  exercised  to
 see  that  owr  population  does  not  go
 beyond  a  certain  limit.  Sometimes,
 we  read  in  the  papers  that  parents
 who  are  unable  to  maintain  their
 families  commit  suicide,  taking  the
 children  with  them.  Others  find  the
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 orphanages  handy.  Many  parents
 like  to  leave  the:r  children  in  some
 place  to  be  picked  up  as  orphans.  The
 greatest  boon  to  a  child  is  the  human
 touch  from  the  father  and  the  mother.
 Once  the  motherly  affection  and
 fatherly  love  are  denied  to  the  child,
 there  is  a  void  created  in  the  child’s
 mind.  This  must  be  avoided.  We  are
 not  thinking  in  terms  of  a  totalitarian
 nationhood.  As  long  as  we  keep  to
 our  Indian  traditions,  culture  ana
 civilisation  and  rely  on  the  Upanishads.
 Vedas  and  Puranas,  we  _  should  see
 that  this  void  is  not  created  in  the
 minds  of  our  children,  and:they  are
 given  the  benefit  of  fatherly  affection
 andthe  blessings  of  mother-
 ly  doting  love  which  alone  can  enable
 them  to.  rise  to  their  full  personality.
 Therefore,  the  people  who  are  placed
 in  charge  of  these  orphanages  must  be
 trained  persons,  whose  heart  flows
 with  the  milk  of  human  kindness  and
 who  are  epitomes  of  patience  and  who
 do  not  distinguish  children  from  chil-
 dren.  This  precaution  is  very  csscn-
 tial.  Otherwise.  the  child  will  be-
 come  an  automaton  without  any  res-
 ponsibility,  without  any  human  touch,
 without  any  love  for  the  society  in
 which  it  lives  and  grows  up.

 As  regards  the  funds,  I  would  like
 to  make  one  suggestion.  Funds  from
 religious  institutions,  to  whatever  re-
 ligion  such  institutions  may  pertain,
 should  be  utilised  for  this  nation-build-
 ing  purpose,  ‘There  are  many  tein-
 ples  in  the  country  which  have  a_  lot
 of  money  unspent.  Some  of  the  big
 temples  in  the  South  are  trying  to  or-
 ganise  colleges  and  high  schuols,  but
 they  have  not  so  far  thought  of  or-
 phanages.  Therefore,  I.  would  urge
 upon  these  privute  organisations  to
 get  money  from  these  religious  institu-
 tions  along  with  the  help  given  by
 Government,  to  do  their  work  unham-

 pered
 for  want  of  finances.

 A.M.
 Shri  S.  N.  Das  rose—
 Mr.  Deputy-Speaker:  I  think  he  will

 speak  on  the  proposed  reference  of
 the  Bill  to  the  Select  Committee.

 Shri  S.  N.  Das:  Yes.  I  have  tabled  an
 amendment  to  that  effect.

 उपाध्यक्ष  महोदय,  हमारे  दोस्त  श्री

 एम०  एल०  द्विवेदी  ने  समाज  के  बहुत  बड़े
 उपेक्षित  रंग  के  सम्बन्ध  में  यह  जो  विधेयक

 पेश  किया  है,  में  उन  को  इस  के  लिए  बधाई

 देता  हूं।  किसी  भी  कल्याणकारी  राज्य  में

 प्रसाद  जैसे  लोगों  का  भ्रस्तित्व  ही  उस  के  लिए
 उपहास  का  एक  कारण  हो  जाता  है।  जो  नया
 विधान  हम  ने  बनाया  कौर  प्रपने  राज्य  के  लिए
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 जो  सिद्धान्त  अपने  सामने  रक्खे  भ्र ौर  जो  कार्य -
 क्रम  हम  ने  बनाया  है  उस  की  दृष्टि  में  में समझता

 हैं  कि अगर  जल्दी  से  जल्दी  हम  लोगों  ने  अपने

 देश  से  नाथ  नाम  को  नहीं  हटा  दिया  तो

 यह  नहीं  कहा  जा  सकता  कि  हम  प्र पने  कत्तव्य
 को  पूरी  तौर  से  पालन  करते  हें  -  जैसा  कि

 झझरी  श्रीमती  उमा  नहरू  ने  कहा  अब  हमारे
 देश  में  श्रीनाथ  भ्र ौर  विधवा  का  नाम  रहना
 हमारे  लिए  कलंक  है  ।  लेकिन  में  इस  बिल  के

 सम्बन्ध  में  यह  कहना  चाहता  हूं  कि  जैसा  ही

 यह  महत्वपूर्ण  विषय  है  वैसा  ही  कठिन  यह
 काम  है  और  इस  महा  कठिन  काम  को  करने  के

 लिए  बहुत  व्यापक  संगठत  को  झ्रावश्यकता  है  ।

 झगर  सरकार  राज  की  अवस्था  में  यह  चाहे
 कि  इस  काम  को  वह  पूरी  तौर  पर  ज़िम्मे-

 दारी  लेकर  कर  सकेगी,  तो  मेरा  रूमाल  है  कि

 ऐसा  कहना  सरकार  के  लिए  मुनासिब  नहीं

 होगा।  साथ  ही  साथ  यह  भी  कहना  सरकार  के

 लिए  मुनासिब  नहीं  होगा  कि  यह  उस  की  ज़िम्मे-

 वारी  नहीं  है।  विधान  में  जो  मौलिक  अधिकार,
 डाइरेक्टिव  प्रिसिपफल्स  श्राफ  स्टेट  पालिसी,
 निर्धारित  किये  गये  हें,  उन  के  भ्रनुसार  हमारा
 यानी  सरकार  का  यह  काम  है  कि  हम  उपेक्षित ों

 के  ऊपर  विशेष  रूप  से  ध्यान  दें,  खासकर

 ऐसे  उपेक्षितों  के  ऊपर  जो  राज  बच्चे  कहे
 जाते  हैं  -  राज  के  बच्चे  कल  हमारे  देश  के.

 नागरिक  होंगे  शर  नागरिक  होने  की  हैसियत
 से  उन  के  ऊपर  जो  ज़बदेस्त  ज़िम्मेदारी  जायेगी,

 उस  को  उठाने  कौर  चलाने  का  भार  और

 दायित्व  उन  के  ऊपर  होगा  ।  इसलिए  बच्चों

 की  उपेक्षा  करने  का  मतलब  होगा.  देश  के

 भविष्य  को  अंधकारमय  बनाना  |  सरकार

 इस  बिल  के  सिद्धान्तों  को  पूरी  तौर  पर  मान

 कर  जल्द  से  जल्द  क़ानून  के  ज़रिये  ऐसा  संगठन

 हर  प्राप्त  में,  हर  राज्य  में  क़ायम  करे  जिससे

 कि  इस  काम  को  जल्द  से  जल्द  व्यापक  तौर

 से  किया  जा  सके  ।
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 इस  के  पूर्व!  कि  में  दूसरी  महत्वपूर्ण  बात  पर

 जाऊं,  में  यह  कहना  चाहूंगा  कि  चूंकि  यह  एक
 व्यापक  विषय  है  कौर  इस  का  सम्बन्ध  समाज

 की<दूसंरी  २  बातों  से  बहुत  है।  ऐसे  बच्चे  जिन  के.

 माता  पिता  मर  जाते  हैं,  वे  श्रीनाथ  की  श्रेणी

 में  भरा  जाते  हैँ  ।  शत:  माता  पिताओं  की

 असामयिक  मृत्यु  के  कारणों  पर  भी  हमें  गौर

 करना  चाहिये  if

 Shri  R.  K.  Chaudhury  (Cauhali):
 On  a  point  of  order.  बुड्ढे  के  साथ  विधवा

 विवाह  का  क्‍या  सम्पर्क:  हैं  ।.

 Mr.  Deputy-Speaker:  The  point  of
 order  should  be  addressed  to  the

 laid
 and  not  to  another  hon.  Mem-

 er,

 Shri  R.  K..  Chaudhury:  I  apologise.
 Mr.  Deputy-Speaker:  What  is  the

 point  of  order?

 Shri  R.  K.  Chaudhury:  The  hon.
 Member  was  telling  me  the  other

 Mr,  Deputy-Speaker:  I  am  not  con-
 cerned.  with  all  that.

 What  is  the  point  of  order?

 Shri  R.  K.  Chaudhury:  I  do  not.
 quite  understand  Hindi.  I  am  an
 old  man,  he  said  the  other  day,  and
 now  he  is  speaking  of  widow  martriage,
 old  men  and  all  these  things  together.

 श्री  एस०  एन०  बात  :  उपाध्यक्ष  महोदय,
 में  यह  कह  रहा  था  कि  इस  बिल  का  मुख्य

 उद्देश्य  यह  है  कि  बच्चों  की  निगरानी  और

 उन  के  पालन  पोषण  और  उनकी  शिक्षा  का

 इन्तज़ाम  राज्य  की  ओर  से  किया  जाय  -  में

 इस  बिल  का  समर्थन  करता  हूं  ।  परन्तु  एक
 बात  की  और  संसद्‌  का  ध्यान  खींचना  चाहता

 हूं  -  बात  यह  है  कि  हमारे  देश  में  जो  मातायें

 बच्चों  को  जन्म  देती  हैं  उन  में  १,०००  में  से
 *

 पच्चीस  मातायें  ऐसी  होती  हैं  जो  जन्म  देते  ही
 मर  जाती  हैं  प्रौढ़  उन  के  बच्चे  नाथ  हो  जाते

 है।  ऐसे  बच्चों  का पालन  पोषण  ,  उनका  निर्वाह
 झौर  उन  की  शिक्षा  का.  इन्तजाम  करना  तो



 प्रमाण  कौर  राज्य  के  लिए  ज़रूरी  है  ।  परन्तु

 स  समस्‍या  को  हल  करने  के  लिए  यह

 त  ज़रूरी  है  कि  हम  माताओं  पर  विशेष

 यान  दें  ।  माताश्रों  के  खाने-पीने,  उन  के

 हने-सहने  और  जब  बच्चा  पेट  के  इन्दर

 तता  है  तब  से  उन  की  देखभाल  करने

 !  लिए  यह  ज़रूरी  है  कि  मोमिनों  की

 पैर  विशेष  ध्यान  दिया  जाय  ।  उपाध्यक्ष

 होदय,  इन  सब  समस्याश्ों  की  जड़  में,  जो

 7मालिक  विषमतायें  हमारे  मुल्क  में  हैं  उन  की

 "र  विशेष  ध्यान  देना  सब  से  ज़रूरी  है।  उन सब

 गेज  में  अभाव  ही  काम  कर  रहा  है।  राज

 हल्के  भगन्दर  जो  श्रमिक  विषमता  है,  आज

 देश  के  अन्दर  धन  की  कमी  है,  उस  कमी  के

 पैसे  हज़ार  तरह  की  जो  व्याधियां  फेली

 ड  हें  उन  सब  की  जोर  जब  हम  ध्यान  देंगे

 भी  हम  इन  समस्याओ्रों  को  सही  माने  में

 ले  कर  सकेंगे  ।  इसलिए  सब  से  पहली  बात  जो

 रकार  को  ध्यान  में  रखनी  चाहिये  वह  यह  है

 * वह  फ्  सबन्ध  करे  कि  कोई  भी  हमारी
 ताय  ऐसी  न  हों  जिन  की  बच्चा  जनने  के

 मय  निगरानी,  उन  के  खाने  पीने  की  व्यवस्था,
 न  की  देखरेख  कौर  दूसरी  हर  प्रकार  की

 अवस्था  पूरे  तौर  पर  न  हो  सके  जिस  से  वे

 काल  ही  काल  के  गाल  में  न  चली  जायें  |

 उपाध्यक्ष  महोदय,  हमारे  देश  के  भ्रमर

 'छ  ऐसे  प्रान्त  है  जहां  पर  प्रान्तीय  सरकार  ने

 नाथ,  तथाकथित  भ्र नाथ  कहे  जाने  वाले,  बच्चों

 ने  देखभाल  के  लिये  कानून  बनाये  हें  t  लेकिन,
 हां  तक  मेरा  खुशाल  है,  बहुत  से  राज्य  भ्र भी

 की  हें  जिन्होंने  इस  दिशा  में  कोई  कदम

 हीं  उठाया-है।  राज  यद्यपि  यह  काम  राज्यों

 हर  भारतीय  संघ  में  बंटा  हा  है,  केन्द्र  का
 म  होते  हुए  भी  राज्यों  का  भी  यह  काम  है  t

 सलिए  यह  ज़रूरी  है  कि  केन्द्रीय  सरकार
 स  के  लिये  एक  मॉडल  कानून  बनाये  जिस
 डेल  कानून  के  मुताबिक  सारे  राज्य  जल्द  से:
 पद  इन  कामों  को  जो  उन  के  यह  की  स्थानीय

 संस्थायें  हें,  ग्राम  पंचायतें  हूँ,  म्युनिसिपल

 बो्डस हैं,  डिस्ट्रिक्ट  बोर्ड  स  ह,  उन  के  जरिये

 से  अच्छी  तरह  चला  सकें  ।
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 दूसरी  बात  यह  है,  जैसा  कि  बहुत  से
 माननीय  सदस्यों  ने  कहा  है,  श्रभी  तक  इन
 बच्चों  की  देखभाल  करने  के  लिये  बहुत  जगहों
 पर  छोटी-मोटी  संस्थान  हें,  कई  संस्थायें  ऐसी  हे
 जो  संगठित  स्प  से  ट्रस्ट  के  ज़रिये  बहुत  बरच्छा
 काम  कर  रही  हैं,  बच्चों  के  पालन  पोषण,,
 शिक्षा-दीक्षा  का  पूरा  इन्तजाम  है,  लेकिन
 उन  की  तादाद  बहुत  थोड़ी  है।  फिर  भी  जो  भी
 प्रयत्न  उन  की  तरफ  से  गैर-सरकारी  तौर
 पर  हमारे  मुल्क  में  हो  रहे  हे  उन  सब
 का  ठीक-टीक  पता  लगाना  चाहिये  कि  उन
 का  काम  "किस  दिशा  में,  किस  हद  तक
 किस  तरीके  से  हो  रहा  है  ।  इन  बातों:
 की  जानकारी  करने  के  बाद  झगर
 सरकार  कदम  उठायेगी  तो  इस  प्रस्ताव  पर
 पूरी  तरह  भ्रमल  हो  सकेगा  t  में  अपने  माननीय
 मित्र  श्री  रघुवीर  सहाय  जी  के  भाषण  में  जो
 सुझाव  उन्होंने  दिया  है  उस  का  पूरी  तौर  से
 तो  समर्थन  नहीं  करता  हूं  फिर  भी  में  समझता
 हूँ  कि  इस  तरह  का  बिल  उपस्थित  करने  के
 पहले  सरकार  को  एक  कमेटी  ऐसी  बिठाना
 चाहिये  जो  इन  सभी  कार्रवाइयों  की  जांच
 अगर  घूम  घूम  कर  न  करे  तो  भी  सारी  प्रान्तीय
 सरकारों  से  सारे  कार्य का  विवरण  मांग  कर
 उस  विवरण  पर  विचार  करे,  और  उस  की
 रिपोर्ट  के  बाद  बिल  ड्राफ्ट  किया  जाय  तो  मेरे
 ख्याल  से  बरच्छा  होगा  -  कम  से  कम  खर्च  में
 अगर  हमें  सारे  देश  में  इस  सम्बन्ध  में  जो  कार्य

 हो  रहा  है  उस  की  जानकारी  हो  जाय,  उस  की
 सफलता  शौर  विफलता  का  परिचय  मिल  जाय
 उस  के  बाद  अगर  हम  कानन  बनायेंगे  तो  उस  से

 हिम  विशेष  फायदा  उठा  सकते  हें  ।  इसलिये  में

 यह  सुझाव  रखना  चाहता  हुं  कि  पूरब  इस  के
 कि  सरकार  इस  सम्बन्ध  में  कोई  बिल  उपस्थित

 i
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 करे,  एक  समिति  ऐसी  बनाई  जाय  जो  कि

 इस  सम्बन्ध  में  भारत  में  होने  वाले  तमाम  कामों

 की  एंक्वायरी  करे  दूसरे  देशों  से  भी  इस

 सम्बन्ध  में  जानकारी  हासिल  करे।  भासौर  तब

 अपने  सुझाव  सरकार  के  सामने  रक्खे  ।

 एक  दूसरी  बात  जिसका  ज़िक्र  में  करना

 चाहता  हूं  यह  है  कि  जहां  तक  मेरा  ख्याल  है

 इस  बिल  में  यह  कहा  गया  है  कि  जगह-जगह
 सरकार  भझाफ  तेज  खोले,  यतीमखाने  कायम  करे

 आर  उन  का  इन्तज़ाम  करे।  इस  के  सम्बन्ध  में

 में  कहना  चाहूंगा  कि  बच्चों  के  पालन-पोषण

 का  काम  जिस  तरह  घर  के.  वातावरण  में  रह  कर

 हो  सकता  है  जैसा  इन्तज़ाम  किसी  खास  संस्था

 में  नहीं  होता  है  चाहे  वहां  स्त्रियों  का  ही  प्रबन्ध

 क्यों  न  हो  ।  इसलिये  प्रखर  इस  प्रकार  का

 प्रबन्ध  किया  जा  सके  कि  बच्चों  को  घर  के

 वातावरण  में  रक्खा  जाय,  मगर  किसी,  घर

 किसी  बच्चे  का  पालन-पोषण  शभ्रच्छी  तरह

 से  न  हो  सके,  माता  के  मरने  के  बाद  जो  बच्चा

 अनाथ  हो  जाता  है,  उस  को  गांव के  भ्रन्दर  या

 शहर  के  भ्रन्दर  किसी  परिवार  में  ही  रखने  का

 इन्तज़ाम  किया  जा  सके  तो  में  समझता  हूं  कि

 हमारे  देश  के  बच्चों  का विकास  ज्यादा  अच्छी

 तरह  से  हो  सकता  है  |

 सभापति  जी,  में  संसद्‌  का  उम्दा  समय

 नहीं  लेना  चाहता  क्‍योंकि  में  जानता  हूं  कि

 और  भी  सदस्य  बोलने  वाले  हें।  में  इस  बिल

 का  तहे  दिल  से  समर्थन  करता  हूं  भर  उम्मीद

 करता  हूं  कि सरकार  जल्द  से.  जल्द  इस  बारे

 में  कदम  उठायेगी  |  जैसा  कि  सरकार  के  रुख

 से  पता  चलता  है  कि  वह  इस  सम्बन्ध  में  एक

 व्यापक  बिल  स्वयं  पेश  करने  वाली  है,  लेकिन

 व्यापक  बिल  प्रस्तुत  करने  के  पहले  में  चाहूंगा

 कि  एक  कमेटी  का  निर्माण  किया  जाय  जो

 सकीं  पूरी-पूरी  छान-बीन  कर  के  इस  के  सम्बन्ध

 में  पूरे  सुझाव  दे  ।  दूसरी  जो  संस्थायें  देश  में

 चल  रही  हे  उन  के  बारे  में  जनकारी  हासिल
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 कर  के  तब  बिल  उपस्थित  किया  जाय  तो

 अच्छा  होगा  |

 «५.  सभापति  जी,  प्रपना  भाषण  खत्म  क रते

 'के  पहले  में  प्रस्ताव  करना  चाहता  हूं  कि  यह
 बिल  सेलेक्ट  कमेटी  को  भेज  दिया  जाय  |  भ्रमर

 हाउस  को  यह  मंजूर  होगा  और  श्राप  आशा

 देंगे  तो  में  सेलेक्ट  कमेटी  के  मेम्बरों  में  कुछ
 नाम  भ्र ौर  ज़ोड़ना  चाहूंगा  ।

 Mr.  Chairman:  Yes,  he  may  go  on.

 श्री  एस  एन०  दात :  सारे  नाम  तो  में

 ने  दे  दिये  हें,  लेकिन  जिन  के  नाम  में  और

 जोड़ना  चाहता  हूं  वे  यह  हैं:  श्री  पी०  एन०

 राजाभोज,  सरदार  कमर  सिंह  सहगल,  श्री

 To  ई०  टी०  बैरो,  श्री  प्यारे  लाल  कुरील
 तालिब,  श्रीमती  सुषमा  सेन,  चौ०  रणवीर  सिंह,
 श्री  रघुबीर  सहाय,  श्री  रोहिणी  कुमार  चौधरी  t

 Mr.  Chairman:  Shri  Telkikar.

 Shri  M.  Ss.  Gurupadaswamy  (My-
 sore):  May  I  know  whether  we  have
 to  catch  the  eye  of  the  Chairman  or
 whetker  any  list  of  speakers  has  been
 prepared?

 Mr  Oaairman:  No  list  is  binding  on
 the  Speaker  or  Chairman.  and  no  list

 is  followed.  Even  if  a  list  is  given  it
 is  within  the  discretion  of  the  Chair-
 men  t.  call  any  Member  he  likes.

 श्री  तेल कीकर  (नामदेव)  :  जनाब  साहबे

 सदर,  में  इस  बिल  पर  बोलने  के  लिये  खड़ा

 ओप्रा  हूं  कौर  इस  की  ताईद  करने  के  लिये
 आमादा  हम्ना  हूं,  महज  इस  वजह  से  नहीं  कि

 यह  बिल  एक  मुकम्मिल  बिन  है  में  यह  जानता

 हैं  कि  दुनियां  के  शाइस्ता  मुल्कों  में  कुछ  बिल

 मौजूद  हे  जो  बहुत  ज्यादा  काम्प्िहेन्सिव  हे,
 लेकिन  में  इस  की  ताईद  करने  के  लिए  इस  वजह

 सेखड़ी  हुमायूं  कि  वह  इतने  मुकम्मिल  हे
 जितने  कि  हनें  जरूरत  है  ।  यह  जो  बिल  हमारे
 सामने  है  वह  ऐसा  है  कि  उसी  को  हम  अपना

 सकते  हैं,  उसी  की  इम्पलिमेस्ट  कर  सकते  है  |
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 इस  की  खास  वजूहात  यह  हें  कि  जैसा  कि  में  ने

 अभी  भ्र  किया  एक  ऐक्ट  सन्‌  १६४८  ई०  में

 इंग्लैंड  में  पास  हुआ  जिस  को  चिल्ड्रेन्स  ऐक्ट  के

 नाम  से  मौसम  किया  जाता  है।  उस  को

 देखने  से  मालूम  होगा  कि  उन्हों  ने

 श्राफेन्स  यानी  यतीमों  की  तारीफ
 में  मुख्तलिफ  चीज़ें  दाखिल  की  हँ
 जिनको  दाखिल  करना  कसीर  अख़राजात
 का  बायस  होगा  1  चुनांचे  बहू  सात  मुख्तलिफ
 भ्रकसाम  हूँ  जिन  में  पहली  किस्म  यह  है  कि
 जिन  के  मां  बापया  वालदेन  मौजूद  न  हों,
 मर  चुके  हों  ।  दूसरी  किस्म  में  बहू  यतीम
 दाखिल  हो  सकते  हे  जो  कि  गुमराह  हो  गये  हों
 या  गुम  हो  चुके  हों।  तीसरी  किस्म  में  उन
 बच्चों  को  माना  गया  है  जिन  को  मां  बाप  के

 मौजूद  होते  हुए  लग  कर  दिया  है  I  चौथी
 किस्म  के  वह  बच्चे  समझे  जाते  हे  जिन  के
 मां  ड्राप  मौजूद  हें  लेकिन  बच्चे  मां-बाप  से

 ऐसे  दूर  दराज  मुकामात  में  रहते  हे  कि उन  की
 तालीम  व  तरबियत  ठीक  नहीं  हो  सकती  ।
 पांचवीं  किस्म  के  वह  बच्चे  हें  जिन  की  इनकी-
 मिटी  या  बिमारी  की  वजह  से  उन  के  वालदेन
 तालीम  व  तरबियत  नहीं  कर  सकते  भ्र ौर  उन
 का  इन्तिज़ाम  नहीं  कर  सकते  ।  इन  तमाम
 चीज़ों  को  भ्रमर  हम  अपने  मौजूदा  बिल  में
 शामिल  करें  तो  हमारे  सामने  बहुत  सी  दुधवा-
 रियो  भरा  जायेंगी  ।  एक  तो  यह  दुश्वारी  है  कि
 इस  वक्‍त  हमारा  मुल्क  एक  मुश्किल  दौर  से
 होकर  गुजर  रहा  है।  हमारे  सामने  पंच  वर्षीय

 योजना  है  1  हमारे  सामने  मुख्तलिफ  मकासिद
 हैं।  हम  सभी  को  लेना  चाहते  हे  -  लेकिन
 वक्‍त  वाहिद  में  इन  सब  को  लेना  दुवार
 होगा  इस  वास्ते  हम  ने  एक  रास्ता  तै  किया
 है।  पहले  तो  हम  ने  यह  अम्न  तै  किया  कि
 हम  पहले  प्रायरिटीज़  डिसाइड  करें।  दूसरी
 चीज़  हम  ने  यह  ते  की  है  कि  हमारी  स्पीड
 चाहे  स्‍लो  हो  पर  दयार  हो  ।  तीसरी  चीज़  हम
 यह  चाहते  हे  कि  हम  इक्तफ़ा  करेंगे  किसी  चीज़
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 की  जुज़वी  कामयाबी  पर  दौर  उस  की

 मुकम्मल  काम  यानी  झायन्दा  ज़माने  पर

 मौकूफ  रहेगी  ।  इस  तरीकें  से  हम  को  चलना:

 होगा  ।  वरना  यह  मुश्किल  होगा  कि

 हमारे  मौजूदा  रिसोर्सेज  हम  को  आगे  बढ़ने
 की  इजाज़त  नहीं  देंगे  चुनाचे  जैसा  कि  में  ने

 इंगलैंड  के  बिल  कें  मुताल्लिक  जिक्र  किया  उस

 में  हमारे  लिए  मुश्किलें  हें  भ्र ौर  उस  के  मुताबिक

 हम  नहीं  कर  सकतें  हे  -  लेकिन  अगर  हम  उस  के

 मुताबिक  कर  भी  लें  तो  एक  और  मसला

 हमारे  सामने  करायेगा  ।  वह  मसला  यह  है  कि

 जिन  बच्चों  के  मां  बाप  है  वह  भी  उन  की  तालीम

 को  छोड़  देंगे  क्योंकि  उनको  यह  तो  इत्मीनान

 होगा  ही  कि  भ्रगर  हम  उन  की  तरफ  ध्यान

 नहीं  देंगे  तो  गवर्नमेंट  उन  का  इन्तिज़ाम'

 करेगी।  प्रभी  हमारे  मुल्क  के  इखलाकी  मेयार

 के  बेहतर  होने  की  जरूरत  है  7  इसलिए  पहला
 कदम  में  यह  ज़रूरी  समझता  हूं  कि  जो  बिल

 रखा  गया  है  वही  मुनासिब  है  ।  उस  को  हमें

 कामयाब  बनाना  चाहिये  ।  तभी  में न ेमुभज्जिजः
 व  मोहतरम  ला  मिनिस्टर  साहब  से  सुना  कि

 गवर्नमेंट  इस  तरह  का  बिल  लाना  चाहती  है  ‘

 में  उन  से  भी  यह  अर्ज  करना  चाहता  हूं  कि  वह

 भी  ऐसा बिल  बनायें  जिस  पर  अमल  किया  जा

 सके  t  यह  देख  लिया  जाय  ि  भ्रमर  हम  इंगलैंड:

 की  तरह  करेगे  तो  यह  मुनासिब  होगा  या  नहीं  ४

 मेरे  एक  भाई  ने,  यह  सुझाव  दिया  था

 कौर.  यह  तरमीम  पेश  की  थी  जो  कुछ  अवाम

 की  तरफ  से  हो  रहा  है  उस  में  सरकार  इमदाद

 करे  कौर  यतीमखानों  से  जो  बच्चे  निकलते  हे
 उन  को  नौकरियां  दिलाने  का  इन्तज़ाम  किया,

 जाय  ।  उन्होंने  ऐसी  चीज़ें  सामने  रखी  हें  जो

 कि  उन  लोगों  को  भी  नसीब  नहीं  हे  जों  कि

 यतीम  नहीं  हैं  ।  तो  हम  इस  बिल  के  ज़रिये:

 से  यह  चीज़ें  तो  नहीं  करना  चाहते  जो  कि  गैर

 यतीमों  को  भी  नसीब  नहीं  हूँ  ।  यतीमों  के  लिए
 इस  वक्‍त  इतनी  ही  इमदाद  हो  सकती  है  कि
 उन  को  बह  चीजें  दी  जा  सकें  जो  कि  पतंग'
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 [att  तेलकीकर]

 'होने  की  वजह  से  उन  को  नहीं  प्रीत  *रही॥

 वहू  चीजें  जो  उन्होंने  सामने  रखी  हें
 उन  को  हम  इस  बिल  में  दाखिल  नहीं  कर

 “सकते हूँ  ।

 तीसरी  बात  इस  बिल  के  ब्विलसिले  में

 हमारे  सामने  यह  रखी  गई  कि  यह  भी  हो  सकता

 है  कि  गवर्नमेंट  बजाय  इस  के  कि  खुद  यतीम

 खानों  को  ले,  मौजूदा  यतीमखानों  को  कुछ
 इमदाद  के  तीर  पर  दे  दे  कौर  इस  तरह  से  जो

 बच्चे  इन  यतीमखानों  से  निकलते  हे  उनकी

 सालिम  का  माकूल  इन्तिज़ाम  करे।  ख्वाह

 वहीं  हो  या  दूसरे  गवर्नमेंट  स्कूलों  में  उनको

 रियायतें  दी  जायं  ।  इस  तरह  से  हमारा
 मकसद  पूरा  हो  सकता  है  |

 दूसरे  इस  बिल  के  सिलसिले  में  में  ते

 कुक  सुझाव  भी  अपने  नोटिस  प्राण  अ्रमेंडमेंट्स
 में  दिये  हे  ।  ग्राम  इजाज़त  हो  तो  में  उन  पर

 भी  बोलूं

 Mr.  Chairman:  Amer.dments  will
 ‘come  subsequently.

 श्री  तें लकी कर  :  में  दोबारा  यही  1. उ

 करूंगा  कि  पहले  कदम  के  तौर  पर  इस  बिल

 को  मंजूर  कर  लेता  हर  तरफ  से  फायदेमंद

 होगा  शौर  में  आखिर  में  हाउस  से  यही  कहूंगा
 कि  वह  इस  को  कामयाब  बनाने  में  मदद  दे  |

 Mr.  Chairman:  Seth  Achal  Singh.  I

 would
 request  hon.  Mernberg  to  be

 सेठ  अचल  तह  (जिला  नागरा--पश्चिम  )  :

 चेयरमन  महोदय,  यह  जो  बिल  द्विवेदी  जी  ने

 पेश  किया  है  यह  समय  के  मुनाफ़िक  है।  हमारा

 एक  बहुत  बड़ा  देश  है  झौर  यहां  करोड़ों  भ्रामक

 रहते  हूं  कौर  अकाल,  बाढ़  कौर  तरह  तरह  की

 “बायें  यहां  चलती  हे  जिन  की  वजह  से  बहुत
 ससे  बच्चों  के  मां-बाप  मर  जाते  हैं  कौर  वह  बच्चे
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 रह  जाते  है।  तो  यह  राष्ट्र  का  बहुत  बड़ा  काम

 है  कि  जो  बच्चे  इस  तरह  अपने  माता-पिता  से

 छूट  जायं  उन  की  देख  भाल  की  जाय  |  हमारे
 देश  में  बहुत  से  अनाथालय  खुले  हुए  हैं  |  उन  में

 से  कुछ  तो  ठीक  काम  करते  हे  लेकिन  ज्यादातर

 लोग  प्रोफेशन  के  तौर  पर  नाम  के  वास्ते

 भनायालय  खोल  लेते  हे  भोर  पैसा  पैदा  करते

 हैं  भ्रमर  मौज  उड़ाते  हूं  ।  इस  के  वास्ते  उत्तर

 प्रदेश  सरकार  ने  एक  कमेटी  मुकर्रर  की  थी

 जिस  ने  तमाम  देश  का  भ्रमण  किया  था  और

 उन्होंने  मालूम  किया  था  कि  कितनी  संस्थायें

 बोगस  हैं  कौर  कितनी  भ्रपना  काम  कर  रही  हे।

 जब  इस  बात  की  ज़रूरत  है  कि  गवर्नमेंट  इस

 काम  को  शापने  हाथ  में  ले  और  देखे  कि  कोन

 कौन  सी  संस्थायें  ठीक  काम  कर  रही  हें  श्र

 कौन-कौन  सी  नहीं  कर  रही  हें  ।  ऐसा  करने  से

 जो  काम  खराब  होगा  वह  ठीक  हो  जायगा  ।

 मेरा  सुझाव  यही  है  कि  गवर्नमेंट  तमाम

 संस्थाओं  की  ज़िम्मेदारी  न  ले  बल्कि  यह  नियम

 बनावे  कि  जो  संस्थायें  हें  उन  का  रजिस्ट्रेशन

 हो  जिस  से  जो  संस्थायें  काम  कर  रही  हे
 उन  के  बारे  में  मालूम  हो  सके  कि  कौन  जैतून

 हैं  कौर  कौन  बोगस  है  मगर  यह  बिल  पा प्त  हो
 जायगा  और  ऐक्ट  बन  जायगा  तो  जो  लाखों

 बच्चे  हमारे  देश  में  हर  साल  ताथ  हो  जाते

 हैं  उन  की  भ्रमणी  देखभाल  हो  सकेगी  शर  वह

 अच्छे  नागरिक  बन  सकेंगे  ।  इसलिए  में  इस

 बिल  का  स्वागत  करता  हूं पौर  आशा  करता

 चूंकि  गवर्नमेंट  इस  को  लायेगी  कौर  इस  के

 अनुसार  काम  करेगी  |

 सीखो  रणबीर  तिरू  (रोहतक  )  :

 सभापति  महोदय,  में  श्री  द्विवेदी  जी  के  विधेयक

 का  समर्थन  करने  के  लिए  खड़ा  हुमा  हूं  4 हमारे
 '

 देश  ने  यह  फैसला  किया  है  -

 श्री  के  केसू  (डायमंड  हार बर)

 सिलेक्ट  कमेटी  के  मेम्बर  को  नहीं  बोलना

 चाहिए  |
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 चौ०  रणवीर  सिह:  यह  प्राइवेट

 मैम्बर  का  बिल  है।  मगर  श्राप  नहीं  चाहते  हें

 तो  में  नहीं  बोलूंगा  ।

 Mr.  Chairman:  Hon.  Member  may
 go  on.

 Wo  रणबीर  सिह:  में  यह  दर्ज  कर

 रहा  था  कि  हम ने  भ्रपने  देश-  के  भ्रन्दर

 वेलफेयर  स्टेट  बनाने  का  फैसला  किया  है  और

 जिस  देश  में  वैलफेयर  स्टेट  बनने  जा  रही  हो
 उस  का  सब  से  पहला  फर्ज  भ्र पने  बच्चों  की  देख

 भाल  करना  है  ।  कौर  खास  तौर  से  उन  बच्चों

 की  जिन  के  मां-बाप  न  हों  जिनका  सरकार

 के  सिवा  कोई  देखभाल  करने  वाला  न  हो  ।

 इस  के  अलावा  भ्र ौर  भी  मुश्किलात  हें
 आज  देश के  भ्रमर  कुछ  ऐसे  यतीमखाने  हे  जो

 इन  नौजवानों  को  भिखारी  बनाना  सिखाते

 हे।  बजाय  इस  के  कि  उन  को  देश  का  अच्छा

 नवयुवक  बनाया  जाय  ताकि  वह  देश  की

 तरक्की  में  हाथ  बंदा  सकें,  उन  को  भिखारी

 बनने  पर  मजबूर  किया  जाता  है  और  जो

 लोग  पति  आदमी  हे  शौर  जो  भिखारी  को

 देखकर  दान  करना  भ्र पता  फर्ज  समझते  हें

 ऐसे  पआ्रादमियों  के  पैसे  का  नाजायज  इस्तेमाल

 कराया  जाता  है।  इसलिए  में  समझता  हूं  कि

 ऐसे  बिल  की  बहुत  झ्रावश्यकता  है  और  हमारे

 स्टेच्यू  पर  ऐसा  बिल  होना  चाहिये  यह  भी

 डाक  है।  लेकिन  इस  के  साथ-साथ  यह  भी  बात

 सही  है  कि  हमारा  देश  सौ  डेढ़  सौ  साल  से

 गुलाम  रहा  है  और  वह  देश  जो  कारीगरी  में

 दौर  दूसरी-दूसरी  चीज़ों  में  सब  से  आगे  था,
 जब  कि  दूसरे  देश  हमारे  कपड़े  को  इस्तेमाल
 करते  थे  और  दूसरी  चीजों  का  भी,  उस  देश  में

 गुलामी  के  वक्‍त  में  इतनी  गिरावट  करायी  कि

 सुई  जैसी  छोटी  चीज़  भी  दूसरे  देशों  से
 आनी

 शुरू  हुई  ।  जो  देश  सोने  की  चिड़िया  कहा
 जाता  था  वह  देश  एक  गरीब  देश  बन  गया।

 इत  पांच  छः:  साल के  भ्रन्दर  इन्दर  इस
 देश  से  यह  तवक्को  भी  नहीं  की  जा  सकती  है  कि
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 बावजूद  इस  बात  के  कि  हमारा  यह  फैसला  है
 कि  हम  इस  देश  के  भगन्दर  एक  वैलफेयर  स्टेट

 कायम  करें,  वह  इतनी  जल्दी  क़ायम  हो  जाय  |

 उस  के  लिये  वक्‍त  चाहिये  ।  ऐसी  हालत  में

 जब  कि  देह  के  भ्रन्दर  फायनेसेज  बहुत  कम  हों
 कौर  देश  भ्र पनी  नींवों  के  लगाने  में  लगा  हुमा

 हो,  जैसे  कि  भाखरा  डेम है  कौर  दूसरे  बड़े-बड़े
 बांध  बन  रहे  हैं,  इन  के  लिये  ही  रुपया  मुशिकल
 से  मिलता  हो  तो  इस  तरीके  पर  बच्चों  के

 लिए  रुपया  तलाश  करना,  हालांकि  बड़ा

 ज़रूरी  है  भौर  करना  चाहिये,  लेकिन  इस  के

 साथ  साथ  इन  दूसरी  चीज़ों  के  लिये  भी  बहुत
 ज़रूरी  है श्रौर  इन  का  ध्यान  रखना  बहुत
 आवश्यक  है  इतना  आसान  नहीं  ।  अगर  हमारे
 देश  के  अन्दर  बिजली  होगी,  जैसे  कि  शराब

 मल्टी  परपजेज  स्कीम्स  के  भ्रन्दार  है,  तो  देश  के

 अन्दर  तरक्की  हो  सकेगी  और  जब  वह  बच्चे

 बालिग़  होंगे  तो  उन  के  लिये  रोजगार  भी

 मिल  सकेगा  ।

 इन  हालात  में,  जैसे  मेरे  भाई  दास  साहब
 ने  सिलेक्ट  कमेटी  के  लिये  रेफरेंस  का  मोशन

 किया  है,  में  समझता  हुं  कि  वह  ज़रूरी  है  भौर

 मेरा  €पाल  है  कि  द्विवेदी  जी  को  भी  इस  में

 कोई  ग्रा पत्ति  नहीं  होगी  मगर  सिलेक्ट  कमेटी

 में  उन  के  बिल  में  कुछ  थोड़ी  सी  इस  किस्म  की

 तबदीली  की  जाय  कि  इन  सब  यतीम  खानों

 को  सरकारी  तो  न  बनाया  जाय,  बल्कि  यह  रूप

 दिया  जाय  जिस  से  सरकार  की  देख  रेख

 ठीक  तरह  से  हो  सके।  हर  किस  आदमी  के

 लिये  यतीमखाने  के  लिये  छूट  न  रहे  कि  वह
 बच्चों  को  भिखारी  बनने  पर  मजबूर  करे।

 जो  धन  इकट्ठा  होता  है  उस  का  ठीक  इस्तेमाल

 हो,  इस  की  देख  रेख  के  लिए  इस  किस्म  का  एक

 झारगेनाइजेशन  बने  ।  देश  के  इन्दर  जो  स्टेट्स
 हैं  और  सेंटर  है,  उन  में  एक  ऐसा  महकमा
 बने  जो  इन  की  देखभाल  करें  शौर  यतीमखानों

 को  ठीक  तरीके  पर  चला  सके  ।  आइडियल  तो

 यह  ठीक  है  कि  स्टेट्स  की  तरफ  सेही  वह
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 चलने  चाहियें  भौर  हो  सकता  है  कि  देश  के

 इन्दर  जल्दी  ही  ऐसा  वक्‍त  जाये  जब  कि  देश

 तमाम  यतीमखानों  को  अ्रपने  हाथ  में  ले  सके  ।

 लेकिन  जब  तक  वह  वक्‍त  नहीं  जाता  है  उस

 वक्‍त  तक  हमें  लोगों  की  मदद  की  तरफ़  श्रांत

 रखना  है  भभोर  उन  पर  ही  निर्भर  रहना

 चाहिये  ।  जितना  काम  हो  रहा  है  वह  भ्रच्छे
 ढंग  से  हो  कौर  कुछ  ज्यादा  भ्रमर  हो  सकता  है
 तो  उसी  से  हम  को  कभी  तसल्ली  करनी

 होगी  ।

 इसलिए  में  समझता  हुं  कि  इस  बिल  को

 सिलेक्ट  कमेटी  के  सुपुर्द  कर  दिया  जाय  और

 सिलेक्ट  कमेटी  इस  बात  पर  गौर  करे  कि

 इस  बिल  को  इस  तरह  से  झमेले  किया  जाय  कि

 उस  के  मुताबिक  जो  यतीमखाने  हें  उन  की

 कमेटियों  का  सुधार  किया  जाय  कौर  कमेटियों

 के  ऊपर  सरकारी  निरीक्षक  भेजने  का  इंतजाम
 किया  जाय  ताकि  जितने  यतीमखाने  हैं  उन  का

 इन्तज़ाम  ठीक  चल  सके  और  सरकार  भी  कुछ

 सहायता  दे,  मगर  ज्यादा  नहीं  दे  सकती  है

 तोथोड़ीहीदे।  ,
 मेरे  बोलने  से  पहले  बहन  सुभद्रा  जी  ने

 मुझे  एक  बात  सुझाई  झ्ौौर  कहा  कि  दूसरे  किस्म

 के  भी  कुछ  अनाथ  हे  जो  इस  हाउस  में  बैठते  हें
 कौर  जब  सैदन  खत्म  हो  जाता  है  तो  उन  की

 देख  भाल  करने  वाल!  कोई  नहीं  है  ।

 Bro  राम  सुलग  सिह  (शाहबाद--
 दक्षिण  )  :  कौन  है  भाई  ?  ह

 था  रणबीर  सिह:  पालियामेंट  के

 मैम्बर  हे  जिन  को  सेशन  के  बाद  कोई  दूसरा
 धन्धा  नहीं  है  और  रेल  का  पास  भी  नहीं  है  ।

 शौर  खास  कर  दिल्‍ली  वाले  दोस्त  है  जिन  को

 इतवार  के  लिये  भी  एक  तरह  से  श्री  रन  बनना

 पड़ता  है  :  द्  को  कोई  खर्चा  पानी  नहीं
 मिलता  है।  तो  उत  की  संभाल  भी  होनी

 चाहिये  ।

 (Unterruptions).  That  is  a  tempor-
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 Mr.  Chairman:  Order,  order.  This
 is  not  the  occasion  for  a.  private  talk.

 May  I  remind  the  hon.  Member  that
 many  other  hon.  Members  are  very
 anxious  to  speak.  I  would  request
 him  to  conclude  new.

 सौ०  रणबीर  तह  :  सभापति  महोदय,
 में  प्राचीन  में  यही  पील  करते  हुए  बैठता  हूं
 कि  इस  बिल  को  सिलेक्ट  कमेटी  के  सुपुर्द  कर

 दिया  जाय  और  इस  भप्रस्तिप्रार  के  साथ  किया

 जाय  कि  जो  में  ने  सुझाव  दिये  हें  वह  उस  के

 भ्रन्दर  श्मा  सकें  ।

 Sari  M.  Ss.  Gurupadaswamy:  =  Sir,
 after  all  I  have  been  able  to  get  a

 Mr.  Chairman:  The  hon.  Member  is
 not  entitled  to  cast  any  aspersion:  ©
 the  Chair.  When  I  came  here,  his
 name  was  in  the  list.  After  all,  he
 has  been  speaking  on  all  important
 subjects.  In  fact,  many  hon.  Mem-
 bers  did  not  even  get  a  chance  to
 speak.  He  should  take  this  in  a
 sporting  manner.  There  should  not
 be  any  grievances  On  fis  part.

 Shri  M.  5.  Gurupadaswamy:  The  hon.
 Member,  by  bringing  this  Bill,  has
 focussed  the  attention  uf  the  House  on
 the  problem  of  orphans  and  from  that
 point  of  view,  I  congratulate  him.  The
 Bill  hag  got  many  loopholes.  it  is  not
 properly  drafted.  I  would  deal  with
 its  provisions  later,  but  now  I  say  that
 this  debate  has  succeeded  in  drawing
 the  attention  of  the  House  on  an  im-
 portant  problem  facing  the  country.

 The  Bill  proposeg  to  bring  all  the  or-
 phanages  in  the  country  under  the
 State.  I  do  not  find  any  reason  for
 bringing  them  all  under  State  control
 and  management.  We  must  be  very
 serious  when  we  talk  of  this  problem.
 The  problem  is  very  stupendous  and
 we  do  not  know  how  many  orphans  are
 there  in  the  country.  I  tried  to  find
 out  the  number  of  orphans  who  are  in
 the  country  and  who  need  protection.
 I  went  through  the  censug  figures  but
 the  information  that  I  got  was  scratchy.
 I  tried  to  find  out  whether  the  Govern-
 ment  has  collected  any  statistics  regard-
 ing  the  various  types  of  handicapped
 children,  but  I  did  not  get  any  infor-
 mation  and  I  was  tuld  that  Govern-
 ment  has  not  collected  information.
 They  have  not  made  any  survey.  So
 we  do  not  know  how  many  orphans  are
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 there  in  the  country  who  need  urgent
 protection.  vernment  hag  not  done
 this  primary  duty  of  collecting  figures
 of  orphans  but  anyway,  I  can  say  that
 the  number  of  orphang  rung  into  mil-
 lions.  We  know  how  it  was,a_  stu-
 pendoug  job  for  us  to  tackle  the  pro-
 blem  of  refugees  who  run  into  a  few
 milliong  but  the  number  of  orphans  is
 much  more  and  the  solution  of  the
 problem  is  still  more  complicated.
 Whenever  we  think  of  protecting  the
 orphans,  whenever  we  attempt  to  solve
 this  problem,  we  must  think  of  two

 or  three  important  points.  One  is  the
 financial  responsibilities  involved,  an-
 other  is.  the  method  of  organising  or-
 phan  institutiong  and  the  third  problem
 is  to  secure  proper  personnel  to  run
 these  institutions.  I  am  _  connected
 with  afew  orphanages  in  my  own
 State  and  I  know  their  problems  very
 intimately.  The  first  problem  is  hous-
 ing.  It  is  very  easy  to  collect  orphans.

 Orphans  come  voluntarily  and  offer
 themselves.  I  have  seen  this.  The
 problem  ishow  to  provide  accommoda-
 tion.  Till  today,  neither  the  State
 Governments  nor  the  _  philanthropic
 urganisations  have  been  able  to  cope
 up  with  this  problem  because  the  pro-
 blem  is  so  huge  and  gigantic  in  its  pro-
 portions.  There  are  not  many  houses
 or  accommodation  facilities  available.
 We  try  to  persuade  some  vf  the  owners
 of  vacant  houses  to  give  them  tempo-
 rarily.  But,  that  does  not  provide  a
 permanent  solution.  The  problem  of
 housing  is  very  acute.  We  want  to
 construct  more  houses;  but  again  it
 comes  to  the  question  of  money.  Where
 to  get  money?  I  must  acknowledge
 our  gratitude  to  some  of  the  philanthro-
 Pic  organisations  run  by  \private
 agencies.  Of  course,  there  are  so
 many  defects  and  loophvles  in  the
 management  of  the  organisations.  But,
 it  is  out  of  ignorance  that  such  defects
 and  loopholes  have  cropped  up.
 They  donot  know  how  to  orga-
 nise  these  institutions.  It  requires  a
 special  staff  altogether.  It  requires
 both  men  and  women;  especially  more

 women.  There  is  a  great  paucity  of
 women  trainers  to  take  care  of  these
 children.  However  much  we  try  to
 attract  and  persuade  women  and  some
 of  the  women’s  social  organisations,  the
 response  is  not  forthcoming.  They  do
 not  come  forward  and  offer  their
 services.  That  is  another  difficulty.

 -
 The  third  difficulty  is  about  finance.

 he  State  Governments  are  over-bur-
 dened  by  their  own  work  and  they  are
 not  able  to  grant  money  adequately. The  Central  Government's  assistance  is
 meagre.  There  is  no  programme  or
 plan  so  far  drawn  up  to  pool  all  the
 resources  and  integrate  local  plans.

 94  P.S.D.
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 Therefore,  I  find  there  is  a  lack  of  plan-
 ned  approach  to  this  question  also.

 Shri  Achuthanm:  Are  you  against  the
 nationalisation  of

 orphanages?
 Shri  Nambiar:  It  is  already  national-

 ised.

 Shri  M.  8.  Gurupadaswamy:  I  am
 not  talking  of  nationalisation.  I  am
 only  concerned  with  solving  the  pro-
 blem.  I  am  only  explaining  how  diffi-
 culties  have  arisen  and  how  we  have
 not  been  able  to  tackle  this  problem
 effectively.  The  mere  passing  of  a  Re-
 solution  or  a  Bill  like  this  will  not  help
 us  to  tackle  this  problem.  It  will  not
 in  any  way  satisfy  the  people  and  it
 will  not  take  us  one  step  further.  What
 is  required  is  an  appreciation  of  the
 problem  in  all  its  aspects.  That  is
 very  necessary.  After  appreciation,
 there  must  be'a  proper  approach.  The
 Government,  both  Central  and  State,
 should  approach  this  problem  in  a
 practical  way  and  they  should  give  due
 priority  to  this  problem.

 I  want  to  make  another  point  in  this
 connection.  It  is  proposed  to  limit  the
 operation  of  this  Bill  to  only  .one
 category  of  orphans,  that  is,  orphans
 who  have  no  parents,  children  who
 have  lost  their  mother  or  father.  But
 there  are  other  categories  of  children
 who  are  also  helpless.  I  craw  the
 attention  of  the  House  to  the  problem
 of  mentally  and  physically  crippled
 children.  Their  number  runs  _  into
 millions.  In  the  Mysore  State.  I  know
 there  is  a  school  for  deaf  and  dumb
 children.  Due  to  financial  stringency
 and  even  more,  the  ignorance  of  ’  the
 parents  themselves,  good  work  is  not
 being  done.  The  parents  are  poor;
 they  cannot  bring  up  their  chi  faren’
 Moreover,  they  do  not  know  how  to
 train  their  children.  The  parents
 should  be  educated  in  this  respect.
 That  is  very  necessary.  The  responsi-
 bility  of  the  parents  is  really  great  and
 it  is  as  great  as  the  responsibility  of
 the  State.

 I  know  how  these  orphanages  are
 conducted  in  Russia.  Their  method  is
 different.  All  the  orphan.  children
 who  are  crippled  or  non-crippled,  will
 be  taken  charge  of  by  the  State  agen-
 cies  and  they  will  be  put  in  Children
 Welfare  Houses.  But.  there  is  a  diffi-
 culty  even  in  Soviet  Russia  ard  they
 have  failed  to  solve  this  difficulty.  The
 mere  aggregating  of  children  in  one
 place  will  have  a  crippling  effect.  As
 you  know,  children  need  great  foster-
 ing  care  and  there  should  be  more  in-
 timate  association  between  the  chil-
 dren  and  the  people  who  take  care  of
 the  children.  If  children  are  brought
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 and  huddled  together  in  a  particular
 place,  it  is  very  difficult  to  give  atten-
 tion  to  each  individual  case.  Psycho-
 logists  say,  that  the  age  between  five
 and  ten  is  a  very  sensitive  period  and
 individual  care  is  necessary  in  that
 period.  If  individual  care  is  not  bes-
 tewed,  even  though  the  crippled  chil-
 dren  may

 row,
 even  though  we  may

 educate  and  train  them  they  grow  as
 crippled  children.  The  very  purpose
 of  training  will  be  defeated.  It  is  a
 very  delicate  responsibility,  a  very  de-
 licate  task.  The  Soviet  Government
 is  facing  this  difficulty.  They  have
 huddled  up  all  the  children  available
 in  the  country.  They  have  put  them
 in  one  place.  After  training  these
 children,  after  making  them  to  earn
 their  livelthood,  stil]  they  find  that
 these  children  are  far  from  satisfac-
 tory.

 ancy
 are  far  below  the  nor-

 mal  standard.  The  problem  is  to  give
 individual  care  to  these  children.

 Some  of  the  western  countries  have
 tackled  this  problem  to  some  extent;
 for  example  Denmark  and  Sweden.
 There,  all  the  children  are  not  brought
 together.  They  are  not  huddled  up;
 they  are  not  congregated  in  one  place.
 On  the  other  Hand,  they  divide  the
 children  into  small  groups  and  leave
 them  in  orphanages  in  localities  where
 there  are  family  houses.  All  the
 families  in  that  street  or  locality  are.
 requested  to  visit  these  orphanages  and
 tender  advice.  They  will  be  persuaded
 tosend  their  children  also  for  purposes
 of  play  to  the  orphanages  so_  that
 there  may  be  a  mixing  up  of  all  chil-
 dren.  This  will  provide  a  certain
 family  atmosphere  in  the  orphanages.
 To  a  certain  extent,  Denmark  and
 Sweden  have  succeeded  in  their  effort.
 But  fhere  also,  there  is  a  growing  feel-
 ing  that  this  requires  very  large  per-
 sonnel,  a  large  army  of  trained  staff.
 But,  anyway  the  problem  is  being  tac-
 kled  in  the  right  manner,  and  the  same
 thing  may  be  imitated  here  also.

 There  is  another  thing  to  which  I
 want  to  draw  your  attention,  i.e.,  in
 having  these  children  spread  out  in
 various  areas,  we  must  bear  in  mind
 the  psychology  of  the  children.  Chil-
 dren  belonging  to  both  the  sexes  will
 come,  and  the  problems  of  children  of
 one  sex  will  not  be  the  same  as  those
 of  other  sex.  There  also,  some.  or-
 ganizations  in  western  countries  have
 tried  to  draw  up  two  different  pro-
 grammes  for  children.  Here  in  India
 nothing  of  this  kind  hag  been’  done.
 What'has  been  done  so  far  by  private
 agencies  is  not  rational  and  scientific.
 However  much  we  _  appreciate  the
 donations  and  the  help  given  by  the
 philanthropists,  we  must  observe  that
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 they  are  often  ineffective  to  tackle  the
 problem.  The  purpose  for  which  charity
 has  been  given  has  not  been  achieved  8०
 far.  That  is  the  reason  why  I  say  that
 it  is  the  responsibility  of  the  State  to
 Guide  these  philanthropic  organizations
 and  the  various  agencies  which  con-
 ducting  these  institutions  for  orphans,
 on  proper  Jines  and  if  possible  I  ad-
 vise  them  to  set  up  model  orphanages
 on  their  own  initiative.  That  will  set
 an  example  to  other  orphanages.  But
 I  do  not  see  whether  we  can  achieve
 our  purpose  by  taking  over  all  the
 organizations  under  State  control  and
 State  management.  Of  course,  the
 hon.  Member  who-has  drafted  the  Bill
 has  got  a  laudable  objective.  He  may
 be  thinking  that  by  bringing  all  these
 organizations  under  State  ownership
 and  State  control,  we  may  be  better
 able  to  serve  the  community  of  chil-
 dren.  There  he  is  mistaken.  As  I
 said  it  is  very  difficult  and  complex. Soviet  Russia  has  not  succeeded  in
 that.  We  must  bear  that  example  in
 mind.  No  other  country  has  also
 succeeded  in  having  all  the  orphanages under  direct  State  control.  So,  we
 must  draw  a  lesson  from  the  history of  other  nations,  and  we  must  draw
 also  a  lesson  from  our  own  experience.
 Therefore,  I  urge  upon  the  Member
 not  to  press  this  Bill,  but  I  rather
 want  the  hon.  Minister  to  bring  a  new
 Bill,  a  model  legislation

 Shri  Nambiar:  That  will  never
 happen.

 Shri  M.  S.  Gurupadaswamy:  ...which
 is  not  only  comprehensive  but  can  be
 worked  fin  a  practical  way.  If  that
 assurance  is  forthcoming  from  the  hon.
 Minister  I  think  there  is  no  necessity
 to  press  this  Bill.

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  I  had  not  meant  to
 speak  this  morning,  but  naturally,
 placed  as  I  am,  the  physical,  mental
 and  spiritual  welfare  of  the  child  is  my
 very  great  concern,  and  I  feel  that  all
 the  speeches  that  have  been  made  in
 the  House  this  morning  denote  not  so
 much  anxiety  for  the  Bil]  as  it  stands
 as  that  Government  should  do  sume-
 thing  for  the  protection  of  the  child.  I
 am  happy  to  be  able  to  say  that  my
 hon.  colleague,  the  Minister  for  Edu-
 cation  has  prepared  a  Children’s  Bill
 which  will  be  an  all-embracing  Bill,
 and  which  will  give  protection  to  the
 child,  which  the  child  has  not  up  till
 now  had.  and  therefore  I  was  glad  to
 hear  from.some  of  the  women  Mem-
 bers  of  Parliament  who  spoke  that  it
 is  that  kind  of  Bill  that  they  wish
 should  be  brought  forward.
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 After  all,  this  Bill  only  caters  for
 what  are  called  orphan  children.  Now.
 a  child  may  not  have  father  and
 mother,  but  he  may  be  cared  for  by  re-
 lations,  but  there  are  hundreds  of
 children,  millions  of  children  other  than
 orphans  who  need  just  as  much  care.
 I  am  glad  that  voluntary  organizations
 are  seeing  to  these  children.  In  the
 meantime,  until  the  Government’s  own
 Bill—all-embracing  Bili—for  children
 comes  in,  I  would  bring  to  the  notice
 of  the  Members  of  this  House  the  fact
 that  in  the  Planning  Commission’s  Re-
 port  Rs.  four  crores  have  been  set
 aside  for  voluntary  work.  It  is  for
 the  Members  of  this  House,  and  es-
 pecially  for  the  women  Members  of
 this  House  and  the  women  members
 outside  in  these  voluntary  organiza-
 tions,  to  bring  to  the  notice  of  Govern-
 ment  those  organizations  that  are
 working  for  child  welfare.  and  I  am
 quite  sure  that  out  of  this  money  pro-
 vided  they  will  get  money  which  will
 help  them  to  expand  their  activities.
 After  all,  the  actual  care  of  the  child.
 whether  he  be  an  orphan  or  whether
 he  he  maimed,  blind,  crippled  or  any-
 thing  else,  is  morally  the  cesponsibili-
 ty  of  the  State,  but  I  am  notone  that
 would  like  to  take  away  from  the  vol-
 untary  organizations  the  power,  the
 means  and  the  urge  that  they  have  to
 work  for  children.  I  think  that  they
 can  bring  their  activities  to  the  notice
 of  the  Government.  and  they  are  the
 people  who  will  be  able  to  say  which
 are  the  organizations  that  are  working
 properly.  There  is  the  Indian  Coun-
 cil  of  Child  Welfare  of  which  I  have
 the  privilege  of  being  President,  there
 is  the  Balkan-Ji-bari  which  is  doing
 magnificent  work  all  over  India;  there
 is  the  Ashok  Vihar  in  Madras.  There
 are  many  organizations  in  Bombay,  in
 Calcutta  and  elsewhere  that  are  work-
 ing  for  children.  We  have  to  look
 upon  this  not  from  the  narrow  stand-
 point  of  just  a  Bill  for  what  we  call
 orphans,  but  in  a  comprehensive  way.
 Government  has  got  a  children’s  Act
 ready,  and  therefore  I  feel  that  the
 Government  will  look  after  that  side  of
 the  question.  In  the  meantime,  we
 should  take  advantage—full  advantage
 —of  the  opportunities  that  the  Plan-
 ning  Commission  is  offering  us  in  this
 respect.

 श्रीमती  गंगा  बेबी  (जिला  लखनऊ  व  जिला

 बाराबंकी--रक्षित--अनुसूचित  जातियां)  al

 माननीय  सभापति  महोदय,  मुझे  आफेंनेज  बिल
 पर  बोलने  के  लिये  जो  समय  दिया  है  उस  के

 लिये  में  आप  को  धन्यवाद  देती  हूं  t
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 इस  बिल  पर  हमारे  बहुत  से  भाइयों  ने

 विचार  प्रकट  किये  हैं  और  मेरे  पास  बहुत

 कहने  के  लिये  नहीं  है  -  फिर  भी  में  आशा

 करती  हूं  कि  जो  कुछ  में  कहूंगी  उसको  इस
 बिल  में  लाने  का  प्रयत्न  किया  जायेगा।

 यह  जो  बिल  आज  हमारे  सामने  आया

 है  यह  हमारे  राष्ट्र-निर्माण  के  काम  में  बहुत
 महत्व  रखता  है  और  आज  हमें  इस  बिल  की

 बड़ी  आवश्यकता  है।  इसके  विषय  में  मुझे
 सिर्फ  यही  कहना  है  कि  हमारे  देश  में  अनाथ

 बच्चों  की  एक  बहुत  बड़ी  संख्या  है।  पता  नहीं
 क्यों  यहां  पर  यह  संख्या  बहुत  ज्यादा.  दिखाई
 देती  है।  इसका  एक  विशेष  कारण  मेरे  खयाल

 से  यह  भी  हो  सकता  है  कि  हमारे  देश  में

 गरीबी  बहुत  ज्यादा  है।  एक  तरफ  तो  वे  बच्चे

 हैं  जिनके  माता-पिता  नहीं  हें  जो  अनाथ  हैं,

 दूसरी  तरफ  वे  बच्चे  हें  जिनके  माता-पिता

 इसने  अयोग्य  हें  इतने  गरीब  हैं,  इतने  निर्धन  हे'
 कि  अपने  बच्चों का  पालन-पोषण  जितनी  अच्छी

 तरह  से  होना  च।हिये  उतने  अच्छे  तरीके  से

 नहीं  कर  सकते  ।  उनके  पास  कोई  साधन  नहीं
 हैं  7  इसलिये  माता-पिता  के  होते  हुए  भी

 हमारे  देश  के  कुछ  बच्चे  ऐसे  दिखाई
 देते  हें  जैसे  कि  वह  अनाथ  हों।  इसलिये
 मेरा  यही  विचार  है  कि  जहां  देश  में  बहुत  से
 अनाथालयों  का  और,  बहुत  से  अनाथाश्रमों

 का  प्रबन्ध  हो  वहां  ऐसे  बच्चों  के  लिये  भी,
 जिनके  मां-बाप  उनका  पालन  पोषण  करने

 में  असमर्थ  है,  उनको  ठीक  से  कपड़ा  और

 सिटी  नहीं  दे  सकते,  ठीक  से  उनका  इन्तिज़ाम

 नहीं  कर  सकते,  इन्तिज़ाम  होना  चाहिए।

 इसके  अलावा  दूसरी  बात  मुझे  यह  कहनी

 है  कि  हमारे  देश  में  बहुत  से  अनाथाश्रम  हें
 जिनमें  जनता  का  पैसा  आता  है,  बहुत  से

 बड़े  बड़े  धनी  सेठ  उनमें  काफी  पैसा देते  हैं,
 इस  विचार  से  कि  वहां  पर  हमारे  देश  के  अनाथ
 बच्चों  का  पालन  पोषण  अच्छी  तरह  से  हो
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 [श्रीमती  गंगा  देवी]

 सके,  उनकी  हदिया-दीक्षा  हो  सके  ।  लेकिन

 वहां  पर  अनाथ  बच्चों  की  आड़  में  उन  पैसों

 का  दुरुपयोग  होता  है  वहां  के  जो  प्रबन्धक

 हैं  वे  उस  पैसे  को  अपने  निजी  कामों  में  खर्च

 करते  हैं  और  जहां  पर  उस  पैसे  का  उपयोग

 होना  चाहिए  वहां  पर  ठीक  तरह  से  नहीं

 होता।  मुझ  से  पहले  वक्‍ताओं  ने  भी  इस  विषय

 पर  प्रकाश  डाला  था  और  कहा  था  कि  ऐसी

 संस्थाओं  की  देख  रेख  अब  सरकार  को  अपने

 हाथ  में  ले  लेनी  चाहिए।  में  भी  यही  ख्याल

 करती  हूं  कि  ऐसी  संस्थाओं  का  प्रबन्ध  सरकार

 को  अपने  हाथ  में  ले  लेना  चाहिए  और  जो

 धन  जनता  से  दान  के  रूप  में  आता  है  उसका

 कुछ  हिसाब  होना  चाहिए  और  उसको  अच्छे

 तरीके  से  खर्च  में  लाना  चाहिए  जिससे  कि  जो

 रुपया  जहां  ठीक  से  खर्च  होना  है  उसे  वहीं
 खर्च  किया  जाय  ।  मेंने  देखा  है  कि  बहुत  सी

 संस्थायें  ऐसी  हें  कि  जहां  पर  काफी  रुपया
 आता  है  लेकिन  फिर  भी  वहां  के

 बच्चे  अनाथ  कहे  जाते  हें  और  उनको  ठीक  से

 कपड़ा  नहीं  मिलता  उनको  पढ़ने  के  साधन

 नहीं  जुट  सकते,  उनको  पढ़ने  की  सामग्री  ठीक

 से  नहीं  दी जाती  और  उनको  खाने  के  लिये

 दरवाजे  दरवाजे  भिक्षा  मांगने  भेजा  जाता

 हैं  । यह  देखने  में  अच्छा  नहीं  लगता।

 यह  सोभाग्य  की  चीज़  नहीं  है।  इसलिये  सरकार

 को  चाहिए  कि  एक  ऐसा  बोर्ड  नियुक्त  करे,

 एक  ऐसी  कमेटी  बनावे  जो  कि  ऐसी  संस्थाओं

 का  इन्तजाम  करे  और  उस  .रुपये  का  सदा-
 पयोग  हो  और  यदि  वहां  पर  ज़रूरत  हो  और

 ज़रूरत  तो  ज़रूर  ही  होगी  क्योंकि  उतने

 पैसे  से  अनाथाश्रमों  का  काम  नहीं  चल  सकेगा,

 तो  सरकार  भी  ऐसे  अनाथाश्रमों  को  कुछ
 मदद  दे  जिससे  कि  ऐसा  हो  सके  कि  वहां  के

 बच्चे  अच्छे  तरीके  से  शिक्षा  पा  सकें।  तीसरी

 चीज़  मुझे  यह  कहनी  है  कि  वहां  के  जो  बच्चे

 हूँ  उनको  जो  शिक्षा  दी  जाती  है  वह  इस  प्रकार
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 की  नहीं  दी  जाती  जिससे  कि  वह  अपने  को

 अनाथ  न  समझें।  उनको  इस  दृष्टि  से

 शिक्षा  दी  जाती  है  कि  वह  अपने  को  अनाथ

 समझते  हें।  उनके  लिये  उतना  इन्तजाम  नहीं

 हों  सकता  और  वह  शिक्षा  उनके  जीवन  में

 किसी  काम  की  नहीं  होती  ।  वह  शिक्षा  इस
 तरीके  की  नहीं  होती  कि  वह  अपना  भावी

 जीवन  उस  पर  निर्भर  कर  सकें।  किसी  लाइन
 में  जा  सकें  |  ,किसी  प्रोफेशन  को  कर  सकें

 या  किसी  सर्विस  में  आ  सकें।  उनकी  जो

 शिक्षा  होती  है  वह  अधूरी  होती  है  1  वह  कहीं
 के  भी  नहीं  रहते  ।  मज़दूरी  करने  लायक  भी

 नहीं  रहते  और  किसी  नौकरी  में  आने  लायक

 भी  नहीं  रहते  ।  इसलिये  उनको  इस  दृष्टि
 से  शिक्षा  नहीं  देनी  चाहिये  कि  वह  अनाथ

 हैं  लेकिन  उसी  प्रकार  से  देनी  चाहिए  जिस

 तरीके  से  और  लड़कों  को  जो  कि  होस्टेस में
 रहते  हैं  दी  जाती  है,  और  जिनका  काम  उनके

 माता-पिता  की  तरफ़  से  चलता  है  ।  उसी
 तरीके  से  राष्ट्र  की तरफ  से  अनाथ  बच्चों  का
 भी  इन्तजाम  होना  चाहिए  और  उनका  रहन-
 सहन  भी  इस  तरह  का  हो  जाना  चाहिए  कि

 वह  इस  चीज़  को  बिल्कुल  ही  भूल  जायं  कि

 हम  अनाथ  हैं  और  हमारे  माता-पिता

 नहीं  है  ।  दूसरे  लोगों  को  उनके  सिर  पर

 इसी  तरीके  से  हाथ  रखना  चाहिए  कि  उनके

 मानसिक  विकास  में  रुकावट  न  हो  ।  हम
 उनको  अनाथ  कहते  रहते  हैं।  इसलिए  जो
 उनके  विचार  होते  हें  वह  बिल्कुल  दब  जाते

 हैं  ओर  उनका  मानसिक  विकास  होने  नहीं
 पाता  और  वह  दबे  हुए  रहते  हें  और
 I2  NOON

 वह  अच्छे  तरीके  स ेअपनी  तरक्की  भी  नहीं
 कर  सकते  |  जो  बच्चे  उन्नति  कर  सकते  हें
 उनका  भी  मानसिक  विकास  रुक  जाता  है
 अभी  श्रीमती  नेहरू  ने  भी  कहा  था  कि  उनको

 अनाथ  क्‍यों  कहा  जाय  |  अनाथ  नाम  ही
 को  हटा  दिया  जाना  चाहिए  -  में  भी  इस  चीज
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 पर  जोर  देती  हूं  कि  इन  संस्थाओं  का  नाम

 अनाथालय  क्‍यों  रखा  जाय,  क्‍यों  न  कुछ
 और  नाम  रख  दिया  जाय  हम  बहुत  से  नाम

 दे  सकते  हें।  इन  संस्थाओं  का  नाम  अनाथालय

 रख  कर  हम  उनमें  रहने  वालों  बच्चों  के

 मार्ग  में.  एक  बहुत  भारी  रोड़ा  रख  देते  हें
 इसलिये  इन  संस्थाओं  से  अनाथालय  नाम  को

 बिल्कुल  मिटा  देना  चाहिए  क्योंकि  इससे  उनके

 दिमाग़  में  यह  चीज़  रहती  है  कि  हम  अनाथ

 हैं।  जिन  बच्चों  ने  अपने  माता-पिता  को  देखा

 तक  नहीं,  जो  यह  भी  नहीं  जानते  कि  वह
 कैसे  थे,  कौन  थे,  किस  कम्युनिटी  के  थे,  उनका

 क्या  नाम  था  उनको  हम  अनाथ  कहते

 हैं।  जो  भी  उनके  सिर  पर  हाथ  रखेगा  उनका

 गारजियन  बन  सकता  है।  उनको  प्रेम  भाव

 देकर  हम  उनको  अपना  ले  सकते  हें

 oat  हमारे  एक  भाई  ने  कहा  था  कि  उन्होंने
 देखा  है  कि  उत्तर  प्रदेश  की  स्त्रियों  के  भ्रमर
 सेवा  भाव  नहीं  है।  इस  चीज़  को  सुनकर

 मुझे  बड़ा  दु:ख  हुमा  और  में  सोचती  हूं  कि

 उन्होंने  कभी  भ्र पने  देश  की  स्त्रियों  के  सम्पर्क

 में  रह  कर  कोई  सेवा  कार्य  नहीं  किया  है  ।

 केवल  एक  दो  उदाहरणों  को  देख  कर  वह

 यह  नहीं  कह  सकते  कि  हमारे  उत्तर  प्रदेश

 की  स्त्रियों  में  सेवाभाव  नहीं  है  7  भ्राखिर  वह  भी

 तो  उत्तर  प्रदेश  के  हें  । वह  भी  तो  किसी  माता

 के  सम्पर्क  में  रह  कर  किसी  माता  की  सेवा  से

 ही  राज  यहां  पर  शाने  के  योग्य  हुए  है  {  इसलिए
 उन  को  यह  बात  नहीं  कहनी  चाहिये  ।  मुझे
 इस  पर  दुःख  है  ।

 दूसरी  चीज़  यह  है  कि  येदि  हमारे  उत्तर

 प्रदेश  की  स्त्रियां  ज्यादा  सेवा  कार्य  नहीं  कर

 सकती  है,  तो  क्‍यों  नहीं  कर  सकती  ?  वह

 इसी  लिए  कि  हमारे  समाज  में  इतनी  रुकावटें

 है,  इतनी  रोकथाम  है,  कि  हम  लोग  इच्छा

 रखते  हुए  भी  बाहर  जाकर  क्षेत्र  में  काम  नहीं
 कर  सकती  हैं  t  यह  भाप  ही  लोगों  की  पैदा
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 की  हुई  रुकावटें  हैं।  राज  भ्रमर  हम  जाकर

 किसी  सेवा  कार्य  की  करती  हूँ,  किसी  रोगी  की

 सेवा  करती  है,  मान  लो  कि  कोई  नवयुवक
 जिमी  हूँ  भोर  राज  हम  उस  की  सेवा  करती  हैं,
 किसी  उच्च  भावना  से  लेकिन  श्राप  ही  भाई

 झा  कर  हम  से  कहते  हें  कि  यह  आपने  क्‍या

 किया।  यह  श्राप  को  नहीं  करना  चाहिये  था

 बाप  को  एक  पुरुष  को  हाथ  नहीं  लगाना

 चाहिये  भा  तो  कहां  से  हमारे  भ्रन्दर  सेवा  भाव

 दावे  ?  जब  कि  हमारे  समाज  में  ऐसी  ऐसी
 रुकावटें  हें  :  में  इस  बिल  के  सिलसिले  में  यह
 बातें  नहीं  कहना  चाहती  थी  लेकिन  उन्होंने
 स्त्रियों  फे  बारे  में  यह  बात  कही  इसलिए

 मुझे  यह  कहना  पड़ा  |

 इस  बिल  के  सम्बन्ध  में  चरागे  मुझे  यह

 कहना  है  कि  ऐसे  ऐसे  बिल  लाकर  ही  हम
 झपने  देश  को  आगे  बढ़ा  सकते  हें  शौर  जो

 गिरी  हुई  जनता  है  उस  को  समानता  का

 स्थान  दे  सकते  हें  ।  बहुत  से  ग़रीब  कौर

 अनाथ  बच्चे  पिछड़े  हुए  रह  जाते  हैं  क्योंकि

 उन  के  पास  श्रागे  करने  का  पूरा-पूरा
 साधन  नहीं  होता  हित  यदि  सरकार  इस

 बिल  को  जल्दी  से  जल्दी  शौर  पूरे  गौर  के

 साथ  पास  करेगी  तो  हमारे  देश  की  यह  तकलीफ

 बहुत  जल्द  दूर  हो  सकती  है  ।

 इस  के  अलावा  हमारे  देश  में  स्त्रियों  के

 लिए  ऐसी  संस्थापकों  की  भी  ज़रूरत  है  जहां
 पर  एसी  स्त्रियां  रह  सकें  जिन  का  कहीं  भी

 स्थान  नहीं  है  भ्र ौर  जिन  का  कहीं  भी  कोई

 आश्रय  नहीं  है,  जिधर  जाती  हें  उधर  ही
 उन  को  सब  दुतकारने  वाले  भा  जाते  हे  ।  इस

 देना  में  एसी  स्त्रियां  बहुत  हें।

 स्त्री  यदि  विधवा  हो  जाती  है  तो  उस  के

 लिये  अपना  कोई  स्थान  नहीं  रह  जाता  ।  उस  के

 लिये  समाज  में  कोई  स्थान  नहीं  रहता  है  t

 ऐसी  स्त्रियों  के  लिए  विधवा  झा श्रम  खोले

 गये  है,  लेकिन  उन  का  जो  प्रबन्ध  है  वह  ठीक
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 नहीं  है  7  इस  के  लिये  पहले  बहुत  कहा  जा

 चुका  है।  लेकिन  में  भी  थोड़ा  सा  कहना  ज़रूरी

 समझती  हूं  ।  इस  में  जो  कुछ  इन्तज़ाम  करने

 वाले  हैं,  उन  के  जो  प्रबन्धक  हें  वे ठीक-ठीक

 इन्तज़ाम  नहीं  करते  हें  ।  विधवा-भ्राश्नम  कौर

 विधवा-निवास  कह  कर  वहां  पर  विद्वानों

 को  रखा  जाता  है।  लेकिन  में  चाहती  हूं  कि

 ऐसी  स्त्रियों  को  वहां  पर  शुरू  से  ही  तालीम

 देन  का  और  शिक्षा  देने  का  इन्तज़ाम  होना

 चाहिये  ।  सरकार  को  इस  में  काफी  सहयोग
 देना  चाहिये,  ध्यान  देना  चाहिये  ।  हमारे
 बजट  में  राज  श्रौर-घ्ौर  बहुत  से  कार्यों  के

 लिए  रुपया  निकल  जाता  है,  धन  खर्च  किया

 जाता  है  मगर  ऐसे  प्रांतों  की  शोर  धन  नहीं
 दिया  जाता  में  सोचती  हूं  कि  ऐसे  प्रांतों  के

 लिए,  ऐसी  विधवा  बहनों  के  लिये  सरकार

 को  खास  तौर  से  अच्छी  रक़म  देनी  चाहिये
 जिससे  कि  उन  के  इन्तज़ाम  में  कोई  खराबी

 नहीं  झा  सके  ।  वहां  पर  भ्रच्छे  प्रबन्धक  हों,  उन

 को  अच्छा  वेतन  दिया  जाय  ।  बरच्छा  वेतन  देने

 से  कोई  खराबी  पैदा  नीं  होगी  ।  भ्र भी  बाहर
 से  जो  धन  जाता  है  उस  को  वे  लोग  हड़प  जाते

 हैं  कौर  वहां  की  स्त्रियों  की  शिक्षा-दीक्षा  का  कोई

 इन्तज़ाम  नहीं  हो  पाता  है।  इसलिये  जो  उनके

 प्रबन्धक  हों,  वे  भ्रच्छे  सच्चरित्र  शोर  विश्वास-

 पात्र  होने  चाहियें  कौर  ऐसे  प्राप्ति  होने  चाहियें
 जो  किसी  बोर्ड  से  या  किसी  इसी  प्रकार  की

 संस्था  से  नियुक्त  किये  हुए  हों  ।  यह  नहीं  हो
 कि  आपस  में  चुन  कर  रख  लिये  जायं  कौर

 संयोजक  बना  दिये  जायें,  कोषाध्यक्ष  बना  दिये

 जायं  भौर  फिर  मनमाने  तौर  पर  जैसी  उनकी

 इच्छा  हो  वैसे  करते  रहें  ।  ऐसे  प्रबन्धकों  को

 रख  कर  हमें  देश  में  दुराचार  पैदा  नहीं
 करना  है  |

 इसलिये  सरकार  यदि  ऐसी  संस्थापकों

 का  प्रबन्ध  अपने  ड्राप  नहीं  कर  सकती  है
 हो  में  यहीं  कहूंगी  कि  एसे  विधवा  झा धम  जो
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 बहुत  भरी  हालत  में  चल  रहे  हे  उन  को  बिल्कुल
 बन्द  कर  देना  चाहिये।  उन  को  भाग  चलने

 से  रोक  देना  चाहिये  ,  क्योंकि  ऐसी  जो  संस्थाएं

 हेच हां  राज  बड़े  बड़े  दुराचार  हो  रहे  हे।  में

 ने  लखनऊ  में  एक  विधवा  प्राइम  को  देखा।

 वहां  में  ने  देखा  कि  जो  प्रबन्धक  है  उन्हों  ने

 हमारी  विधवा  बहनों  को  कहां  से  कहां  पहुंचा
 दिया  और  उन  के  ऊपर  बहुत  सा  रुपया

 खाया।  तोः क्या  इस  तरह  के  प्रबन्धक  रखने

 से  हमारे  देश  की  हालत  सुधर  सकती  है
 या  समाज  की  तरक्की  हो  सकती  है  ?  में

 सोचती  हूं  कि  ऐसे  विधवा  श्राश्रम  नहीं  होने

 चाहिये।  उन  की  जगह  छोटे-छोटे स्विस  प्रौढ़
 हास्पिटल  होने  चाहिये  जहां  पर  स्त्रियां

 मैनेजर  हों,  स्त्रियां  सुपरिटेंडेंट  हों  भौर  अच्छी

 क्वालिफाइड हों  कौर  उनको  भ्रच्छी  रक़म दी
 जाय।  जैसे  कि  प्रोफेसर्स  को  और  फ्रिसिपल्स

 वगैरह  को  जो  वेतन  दिया  जाता  ह  वह  उन

 को  देना  चाहिये  जिससे  कि  वे  बिल्कुल

 नियमानुसार  वहां  का  काये  चला  सके।

 अन्त  में  में  भ्र धिक  न  कह  कर  सिर्फ  यही

 श्रन्रोध  सरकार  से  करना  चाहती  हूं  कि  वह

 ऐसी  समस्याशों  का  विस्तृत  रूप  से  भ्रष् ययन  करे

 और  उन्हें  सुलझाने  के  लिये  विशेष  ध्यान  दे  1

 इसके  साथ-साथ  अन्य  मान्य नीय  सदस्यों  से

 भी  प्रार्थना  करती  हूं  कि  वे  ऐसे  बिलों  को  पास

 करने  में  पूरा-पूरा  सहयोग  दें।  और  में

 इस  बिल  का  हृदय  से  समर्थन  ही  नहीं  करती

 अपितु  यह  चाहती  हूं  कि  यह  शिष्य  ही  सलेक्ट

 कमेटी
 '

 में  भेज  दिया  जाय।

 Shri  5.  द  L.  Narasimham  (Guntur):
 I  believe  that  it  is  the  fundamental
 duty  of  every  civilised  State  to  take
 care  of  children,  to  educate  them  and
 to  prepare  them  for  the  future  life
 so  that  they  will  play  their  rightful
 part  in  the  affairs  of  the  nation  and  in
 the  comity  of  nations.  Our  Constitu-
 tion  itself  by  virtue  of  article  45  im-
 poses  an  obligation  on  the  State  that
 the  State  shall  endeavour  to  provide,
 within  a  period  of  ten  years  from  the



 5057  Orphanage  Bill

 commencement  of  the  Constitution,
 for  free  and  compulsory  education  for
 all  children  until  they  complete  the
 age  of  fourteen  years.  More  than
 three  years  have  elapsed  from  the
 commencement  of  the  Constitution.  I
 ask  the  Government  what  steps  have
 been  taken  by  them  to

 my
 lement  the

 spirit  of  article  45  of  the  Constitution?
 So  I  believe  that  this  Bill  shall  serve
 as  a  constant  reminder  to  the  Govern-
 ment  of  the  obligation  that  it  owes  to
 the  nation  in  this  respect.

 Here,  naturally  we  are  confronted
 with  the  question,  as  to  how  far  we
 have  to  depend  on  private  enterprise.
 I  pay  my  humble  tribute  to  Jl  those
 institutions  in  the  country  who  have
 been  rendering  yeoman  service  in  the
 cause  of  these  orphanages  taking  care
 of  children.  I  do  realise  the  impor-
 tance  of  such  institutions.  In  fact
 the  Planning  Commission  in  its  recom-
 mendations  has  suggested  that  these
 private  organisations  would  take  care
 of  these  orphanages  and  work  them,
 and  they  wished  that  the  State  would
 maintain  a  sort  of  control  of  these  in-
 stitutions  by  registering  them  and
 supervising  them.  But  the  vastness
 of  the  problem  is  such  and  the  resour-
 ces  of  private  institutions  are  so  Himi-
 ted,  that  I  fear  that  any  amount  of
 private  enterprise,  however  laudable
 however  sincere  it  may  be,  will  not  be
 able  to  meet  the*requirements  of  the
 situation.  As  such,  it  is  certainly  the
 duty  of  the  State  while  encouraging
 the  institutions  which  are  engaging
 themselves  in  this  magnificent  sucial
 work,  also  to  have  organisations  them-
 selves  through  Government  agency  in
 all  areas  where  there  are  no  private
 institutions  to  take  up  this  question  of
 orphanages.  As  such,  while  retain-
 ing  these  institutions,  the  State  shall

 art  tala
 themselves  of  the  responsi-

 ility............

 Shri  R.  K.  Chaudhuri:  On  a  _  point
 of  information,  Sir.  I  want  a  clari-
 fication  from  the  Chair.  This  Bill  I
 think,  offends  against  sub-section  (3)
 of  article  Wy.

 Mr.  Chairman:  The  hon.  Member
 probably  was  not  here  when  this  point
 was  raised  and  the  Deputy-Speaker
 overruled  it.

 Shri  S.  ९.  L.  Narasimham:  So  the
 next  question  will  be,  naturally,  the
 question  of  funds:  -have  we  got  suffi-
 cient  funds  on  behalf  of  the  State  for
 this  purpose?  I  would  submit:  we
 cannot  forget  that  the  child  uf  today
 shall  be  the  citizen  of  the  morrow.  As
 such,  absence  of  funds  or  the  fact  of
 private  institutions  rendering  this
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 service  should  never  let  the  Govern-
 ment  divest  themselves  of  their  res-
 ponsibility  to  the  nation  in  tnis  res-
 pect.

 In  the  light  of  these  suggestions,  I
 trust  the  Bill.will  be  amended  in  the
 Select  Committee,  and  I  entirely  offer

 ES
 support  to  the  principle  of  the

 Shri  R.  K.  Chaudhuri:  Did  I  under-
 stand  you  to  say,  Sir,  that  this  pcint
 was  raised  when  I  was  not  here?

 Mr.  Chairman:  Of  course.

 श्री  बी०  आर०  बर्मा  (जिला  हरदोई-
 उत्तर  पश्चिम  व  ज़िला  फर्रुखाबाद-पूर्व
 व  ज़िला  शाहजहांपुर--दक्षिण--रक्षित-

 अनुसूचित  जातियां)  :  माननीय  चेयरमन

 महोदय,  में  श्री  एम०  एल०  द्विवेदी  क ेबिल  का

 समर्थन  करता  हूं।  जैसा  कि  आप  जानते  हे

 हर  देश  के  बच्चे  ही  अमुक  देश  के  भावी

 निर्माता  होते  है,  हर  देश  के  बच्चे  ही  अमुक
 देश  की  भावी  सैनिक  शक्ति  होते  हें,  हर  देश

 के  बच्चे  ही  अमुक  देश  के  चरित्र  निर्माता

 होते  हें,  हर  देश  के  बच्चे  ही  अमुक  देश  के

 भावी  कुशल  कारीगर  होत  हें  और  हर  देश  के

 बच्चे  ही  अमुक  देश  की  भावी  नीति  के  निर्धारक

 तथा  शासनाधिकारी  होते  हैं।  इसीलिये  हर  देश

 के  कुशल  संचालक  देश  के  बच्चों  के  स्वास्थ्य

 तथा  उन  की  शिक्षा  और  उनके  चरित्र  के  प्रति

 विशेष  रूप  से  उत्तरदायी  और  सड़क  रहते

 हँ।  किन्तु,  चेयरमेन  महोदय,  भारत  जैसे

 महान्‌ देश  में  हम  देखते  हें  कि  हजारों  अनाथ

 बच्चे  समाज  के  भय  तथा  अपवाद  के  डर  से

 कूड़ाखान  में  फंक  दिए  जाते  हैँ  और  हजारों
 माता  पिता  विहीन  अनाथ  बच्चे  या  तो  भीख

 मांगते  हें  या  दूसरों  के  जानवर  चराते  हें  या

 दूसरों  की  घास  छीलते  हूँ,  या  दूसरों  की

 चारपाई  बिछाते  है,  या  भूक  की  ज्वाला  शान्त

 करने  के  लिये  झूठे  बरतन  मलते  हें  और  पैसे

 वालों  के  बच्चे  खेलाते  हें  ।  जहां  एक ओर

 सन्तान  उत्पत्ति  के  लिये  तरह  तरह  की  दवाइयां

 लोग  खाते  हूँ,  लाखों  रुपये  सच  करते  हे  और



 5059  Orphanage  Bill

 [  श्री  बी०  आर०  वर्मा]

 सात  सन्यासी  के  पैर  तक  दबाते  है,  वहां  दूसरी
 ओर  लाखों  दुधमुंहे  बच्चे  अनाथ  बन  कर

 दर-दर  भीख  मांगते  फिरते  हे।  यह  है  इस

 देश  तथा  समाज  का  न्याय  बच्चे  अपने

 हों  या  पराये  सभी  के  साथ  सहानुभूति  तथा

 प्रेम  रखना  मनुष्य  धर्म  है।  अगर  हम  जनाब

 बच्चों  को  जिनके  माता  पिता  नहीं  हैं  अपने

 बच्चे  समक्ष  कर  उनकी  शिक्षा  तथा  स्वास्थ्य

 की  ओर  ध्यान  दें  तो  हमारे  लाखों  बच्चे  जो

 पर्याप्त  संरक्षण  न  मिलने  पर  बर्बाद  हो  जाते

 है  अच्छे  नागरिक  बन  सकते  हैँ  ।

 इसलिए  समाज  को  चाहिए  कि  इन  लाखों

 रत्नों  को  सम्हाल  कर  रक्खे।  वरना  यह  लाल

 दूसरों  के  हाथ  में  चले  जायेंगे  और  दूसरों  के

 हाथ  में  जाकर  हमारे  राष्ट्र  के  लिए  और

 समाज  के  लिए  कुल्हाड़े  का  काम  करेंगे  ।

 अभी  कई  एक  पुत्र-वक्ताओं  ने  विधवा  आश्रम

 खोलने  के  लिए  और  उनमें  विधवाओं  को  रखने

 के  लिए  जिक्र  किया  ।  में  इन  विधवा  आश्रमों

 के  खोलने  का  सख्त  विरोधी  हूं  क्योंकि  विधवा

 आश्रम  प्रायः  सभी  व्यभिचार  के  अड्डे  हूँ  ।

 में  नहीं  चाहता  कि  हमारी  समाज  की  लड़कियां

 विधवा  होकर  अपने  पिता  के  धर  में  मर्यादा-

 पु वंक  न  रह  कर  विधवा  आश्रमों  में  रक्खी

 जायं  ।  एसा  समाज,  जिसकी  बहू  बेटियां

 व्यभिचार  के  अखाड़ों  में  रक्खी  जायें  कब  तक

 ज़िन्दा  रह  सकती  हू  ?  इसलिए  मेरे  विचार  से

 इस  हालत  म  सरकार  को  विधवाओं  के  लिए

 अनाथालय  और  विधवा  आश्रम  इत्यादि

 खोलने  की  कोई  आवश्यकता  नहीं  है,  बल्कि

 कोई  ऐसा  बिल  अथवा,  विधेयक  लाया  जाय

 कि  जिससे  विधवाएं  सधवा  हो  सक।  अकेले

 सिर्फ़  हमारे  देश  म  ही  विधवा  आश्रम  हें  और

 कहीं  नहीं  हे  1  इसलिए  हम  विधवाओं  का

 विवाह  करने  की  रीति  प्रचलित  करें  ताकि

 देश  व  समाज  का  कल्याण  हो  सके  ।  अनाथालय
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 जो  बच्चों  के  खोले  जायें,  उनमें  बगलों  का  पेट

 भरने  के  लिए  ही  नहीं  बल्कि  उन  आश्रमों

 में  बच्चों  की  पढ़ाई  का  अच्छा  इन्तज़ाम  हो,

 बच्चों  को  गृह-उद्योगों  की  ट्रेनिंग  भी  दी  जाय

 ताकि  बच्चे  उन  अनाथालयों  से  निकल  कर

 उन  आश्रमों  से  निकल  कर  हमारे  देविका

 कुशल  नागरिक  बन  सकें।  और  अपनी

 जीविका  स्वयं  कमा  सकें  |

 जहां  तक  इन  अनाथालयों  के  प्रबन्ध  का

 सम्बन्ध  है,  पूर्व  वक्‍ताओं  ने  भी  कहा  है  कि

 उनका प्रबन्ध  स्त्रियों  के हाथ  में  दिया  जाय  ।

 में  भी  यही  चाहता  हूं  कि  अनाथालयों  का

 प्रबन्ध  स्त्रियों  के  हाथ  में  हो,  तो  वहां  के  बच्चे

 अच्छी  तरह  से  रह  सकेंगे  ।  इन  शब्दों  के  साथ

 में  सरकार  से  प्राथंना  करूंगा  कि  में  विधेयक

 से  पूर्णरूप  से  सहमत  हूं  और  सरकार  द्वारा,
 जल्द  से  जल्द  इस  बिल  को  प्रवर  समिति  के

 सुपुर्द  किया  जाय  और  इसको  पास  किया

 जाय  |

 Shri  Veeraswamy  (Mayuram—Re-
 served—Sch.  Castes):  At  the  outset  I
 congratulate  the  hon.  Mr.  Dwivedi  for
 having  brought  this  Bill  for  considera-
 tion  of  this  House.  I  am  certain  that
 there  will  be  not  even  one  hon.  Mem-
 ber  who  will  be  opposed  to  ‘he  princi-
 ples  of  this  Bill  and  to  the  Bill,  as  a
 whole.  I  hope  and  trust  that  the
 Government  will  accept  this  Hill  and
 bring  in  a  fresh  Bill  embracing  the
 principle  of  this  Bill  so  that  they
 will  take  up  the  case  of  the  orphans
 and  other  destitute  children.  I  do
 not  agree  with  the  term  ‘orphanage’.
 Even  though  the  parents  have  died  and
 the  children  are  parentless,  there  is
 the  State  to  look  after  the  children
 and  to  look  after  everybody  in  this
 country  and  so  we  may  say  that  the
 institutions  that  may  be  started  or
 that  have  been  in  existence  in  our
 country  to  louk  after  the  orphans  may
 be  called  the  ‘Parentless  Children’s,
 Institutions’  but  not  orphanages.  The
 term  “Orphans”  means  Tamil
 ‘Anadhaikal’;  that  is,  there  is  no  one
 to  look  after  them,  to  give  them  any
 help  whatsoever.  But,  when  there  is
 the  State  which  could  be  described
 fittingly  as  the  real  and  permanent
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 parent  of  all  the  children  of  a  country,
 why  should  the  children  be  called  or-
 phans?  So,  I  suggest  that  the  term
 ‘orphanage’  should  be  removed  and
 the  institutions  may  be  called  ‘Parent-
 less  Chidren’s  Homes’.

 In  our  country,  for  the  past  so  many
 centuries,  the  problem  of  the  beggars
 has  been  very  acute  and  even  today
 our  brothers  and  sisters  have  been
 roaming  about  in  this  country  without
 any  shelter  to  live  in  or  without  food
 to  ‘eat  and  without  clothing  to  wear
 and  they  are  living  on  the  streets  and
 roads,  If  a  Government  is  not  able
 to  provide  their  citizens  with  the  ele-
 mentary  necessities  of  life  like  shelter,
 clothing  and  food  and  _  other  things,
 how  can  it  be  called  a  Government  at
 all?  How  can  this  country  be  called  a
 Nation  and  its  Government  a  National
 Government?  The  beggar  problem
 has  to  be  solved.  Even  in  ‘1497,  in
 Germany,  the  beggar  problem  was  dealt
 with  and  we  all  know  that  in  the  Eliza-
 bethan  age  in  Britain,  this  problem
 was  dealt  with  effectively  and  solved.
 Why  should  not  we?  Are  we  incapable
 of  doing  such  good  things  in  our  coun-
 try?  Why  not  we  solve  this  beggar
 Problem?  Do  not  the  Ministers  see
 the  beggars  on  the  streets  without  any
 food,  without  any  clothing  or  without
 any  shelter  to  live  in?

 Shri  Nambiar:  The  Minister  in
 charge  of  beggars  is  not  here.

 Shri  Veeraswamy:  It  is  really  a
 pity  this  Government  have  not  even
 thought  of  handling  this  problem  even
 after  six  years  of  Independence;  and
 it  is  up  to  the  hon.  Minister  to  take
 up  this  question  and  solve  it  at  an
 early  date.  If  the  orphans  are  brought
 up  in  well  managed  institutions.  they
 will  become  good  citizens  of  this  coun-
 try.  For  instance,  I  will  show  this
 picture  to  the  hon.  Minister  and  the
 hon.  Members.  This  boy  Shankar
 from  a  Boys’  Home,  Madras,  hag  been
 adopted  by  the  Naval  Force.  The
 Government  of  India  have  agreed  to
 meet  a  portion  of  the  expenditure  on
 him.  If  this  boy  remained  as  an  or-
 phan,  he  could  not  be  so  beautiful  as
 he  now  appears  to  be.  Our  Prime
 Minister  in  the  Shanker’s  Weekly
 Prize  Distribution  Ceremony  said:

 >
 “I  am  so  happy  to  see  that  no

 competitor  present  goes  away  with
 empty  hands;  but,  I  regret  very
 much  that  there  are  so  many  chil-
 dren  in  this  country  and  through-
 out  the  world  who  go  about  with
 empty  hands  even  for  the  bare
 necessities  of  life.”
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 Why  should  the  children  of  our  coun-
 try  go  without  the  necessities  of  life?
 Is  not  the  State  capable  of  meeting
 the  needs  of  the  children  who  are
 parentless  and  who  have  nobody  to
 look  after  them?  Is  it  not  a  shame
 for  a  national  Government  to  see
 children  going  about  from‘door  to
 door,  begging  for  a  morsel  of  food,
 or  for  a  rag,  or  for  a  shelter  for  the
 night?  Sometimes  children  are  kid-
 napped  and  maimed  and  exhibited  in’
 the  public  to  attract  the  sympathy  of
 the  public.  People  live  on  such  child-
 ren.  This  should  be  stopped.  In
 Trichinopoly  I  have  heard  that  children
 were  sold  for  one  rupee  or  two  rupees.
 It  happens  in  many  other  parts  of
 South  India  also,  because  the  parents
 are  unable  to  maintain  their  children
 feed  them  and  clothe  them,

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 How  many  children  have  you  pur-
 chased?

 Shri  Veeraswamy;  It  is  not  I  but
 others.  I  suggest  that  a  Commission
 should  be  appointed  by  the  Central
 Government  to  go  into  this  question.
 We  want  the  ‘democracy  we  have
 established  to  thrive,  but  it  cannot
 thrive  without  good  citizenship  and
 how  can  good  citizenship  be  develop-
 ed  if’  We  cannot  take  care  of  the
 parentless  children?  They  will  also
 have  the  right  to  vote:  the  right  to
 choose  their  leaders  and_  Ministers;
 and  hence,  it  is  the  duty  o?  the  State
 to  see  that  these  children  are  brought
 up  in  a  good  atmosphere  and  are
 given  training  to  become  full-fledged
 citizens.  The  Commission  I  have  sug-
 gested  should  suggest  ways  and  means
 of  tackling  this  problem  effectively
 and  early.”

 I  suggest  that  beggar  relief  centres
 should  be  opened  throughout  the
 country.  There  are  one  or  two  in  the
 State  of  Madras.  I  do  not  know  about
 other  States.  We  have  one  in  Madura
 and  one  in  Ootacamund,  but  just
 these  two  institutions  are  nble  to
 help

 ov.
 a  few  people  in  their  re-

 habilitation.  Finance  is  an  important
 problem.  I  suggest  that  we  eed  not
 fear  about  finance.  Every  year,  the
 Central  Government  derives  a  revenue
 of  Rs.  400  crores.  Why  could  it  not
 allot  a  sum  of  ru  ten  crores  for
 the  amelioration  of  the  conditions  of
 the  orphans  and  _  beggars?  We  may
 also  approach  the  big  merchants,
 traders,  industrialists  and  capitalists
 for  donations  to  a  Central  fund.  The
 States  also  should  be  urged  to  start
 a  similar  fund.  Last  but  not  the
 least.  I  would  suggest  that  Members
 of  Parliament,  Members.  of  the  States
 Legislatures  and  members  of  other
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 {Shri  Veeraswamy]
 public  bodies  should  come  forward
 and  contribute  one  day’s  allowance
 every  month,  We  Members  of  Parlia- ment  claim  to  be  the  representatives
 of  the  people;  we  say  that  we  are
 interested  in  the  welfare  of  the  back-
 ward  classes.  Therefore,  I  suggest
 that  we  part  with  at  least.  a  day’s  al-
 lowance  for  a  noble  and  humanitarian
 cause  like  this,

 Shri  Nambiar:  That  should  include
 Ministers  also.

 Shri  Veeraswamy:  Certainly.
 Dr.  Ss.  N.  Sinha  (Saran  East):  One

 of  the  most  serious  charges  which
 may  be  brought  against  our  society
 and  to  a  certain  extent  against  the
 Government,  is  the  miserable  condi-
 tion  of  the  orphans  in  our  country.
 In  our  cities,  towns,  railway  junctions
 and  stations  and  even  in  our  villages
 We  find  a  long  queue  of  children  who
 are  desolate,  desperate,  without  any
 clothes,  very  often  dirty,  filthy,  hun-
 gry  and  starving,  just  skeleton  and
 bones.  If  you  try  to  look  straight
 into  their  eyes,  they  seem  to.  be  ask-
 ing  you  a  question:  why  are  we  suffer-
 ing  in  this  way;  why  are  we  being
 punished?

 Really,  for  what  crime  do  we
 puhish  these  children?  It  is  not  the
 chiJdren  who  are  to  be  blamed.  It  is
 the  society,  it  is  the  Government
 which  is  to  be  blamed.  You  may
 say.  that  the  country  was  under
 foreign  rule  for  a  long  time  and  these
 are  the  remnants  of  alien  rule,  but
 such  reasoning  does  not  solve  the
 problem.  It  is  no  satisfaction  at  all
 to  argue  like  that,  because  the  prob-
 lem  remains.  Wherever  you  look,  you
 find  children  starving  and  miserable.
 It  is  not  only  in  our  country  that  we
 have  such  a  problem.  Such  problems
 arise  whenever  there  is  an  extraordi-
 nary  situation  in  the  country.  I
 would  mention  the  Kashmir  fighting,
 the  partition  and  also  the  troubles  in
 Telengana.  When  such  things  happen
 and  there  is  a  disturbance,  either  in-
 ternal  or  external,  a  large  number  of
 children  become  orphans.  They  are
 in  despair.  They  have  to  exist  some-
 how  or  other.  This  has  been  so  in
 many  other  countries.

 I  know  of  one  country,  Russia,  and
 about  one  man  who  has  done  some
 scientific  work  and  who  is  unique  in
 the  history  of  child  welfare,  namely
 Maxim  Gorky.  On  his  return  to  the
 Soviet  Union  after  a  long  absence,  he
 found  that  thousands  of  -hildren
 used:  to  commit  murder  and  there  was
 no  future  for  them.  It  was  a  great
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 problem  for  the  Soviet  Union  to
 tackle  this  situation.  How  to  tackle

 a
 problem  was  the  question  before

 them.

 In  order  to  realise  the  situation  as
 it  existed  then  in  that  country  let  us
 go  into  a  little  detail,  In  Russia  it
 seemed  as  jf  the  earth  itself  was
 moaning  in  the  song  which  the  or-
 phans  used  to  sing.  It  was  a  song which  became  famous  afterwards.
 The  song  in  Russian  is:

 “Umru,  Umru,  Umru  Ya,
 A  Nekto  Ne  Usnaet  Gde  Mogilka

 Moya.”
 It  means:  I  am  dying,  I  am  dying, I  will  be  buried;  and  nobody  —  will
 know  where  my  grave  will  be.  Fur-
 ther  on  the  song  goes  on:  only  in
 spring  when  the  northern  birds  will
 come,  they  may  have  some  rest  on  our
 graveyards.

 That  was  the  song  of  the  children
 there.  I¢  we  look  at  our  country  we
 will  not  find  even  the  graveyards.
 There  are  hundreds  of  thousands  of
 children  that  are  washed  away  by  the
 Ganges,  the  Godavari  ind  several
 other  rivers  far  far  away  to  the  seas.
 No  trace  is  left  behind.

 Nobody  has  studied  the  question  of
 orphans  88  yet  in  our  country  either
 scientifically  or  unscientifically.  ‘This
 question  is  a  most  important  one  in
 our  social  life.  We  cannot  deal  with
 it  lightly.  It  will  be  a  crime.

 Now  let  us  see  how  other  countries
 have  tackled  this  question,  how  they
 have  proceeded,  because  mere  senti-
 mentalism  will  not  take  us  anywhere. You  have  to,  find  a  scientific  approach to  the  whole  problem.

 When  we  throw  a  glance  towards  so
 many  countries  my  eyes  again  go back  to  Russia,  because  it  was  the
 first  country  which  studied  this  ques- tion  scientifically.  When  Gorky  in-
 sisted,  a  few  houses  were  built  there
 which  were  called  Bezprizorny houses.  One  of  the  famous  houses
 was  in  Kharkov  in  Ukraine.  I  had
 an  opportunity  of  living  there  for  six
 or  seven  months  to  study  the  prob- lem.  I  will  not  go  into  much  detail.
 But  I  will  tell  you,  in  short,  the
 studies  which  were  made  at  that  time of

 those  Bezprizornies  of  immense.
 value  the  whole  world,  and  also  to
 our  country,

 In  that  school  the  Soviet  Govern-
 ment  got  encouragement.  They  saw
 a  new  life  there.  What  was  the
 change?  Those  small  children  which
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 were  a  burden  to  society  became  80-
 cially  useful  afterwards.  Once  their
 energies  were  directed  to  (he  right
 channel  they  performed  wonders.
 Gorky  used  to  say:  “There  is  no  word
 like  ‘impossible’  or  ‘unachievable’  in
 the  dictionary  of  the  one-time  or-
 phans.”  The  Soviet  Government  saw
 that  anything  could  be  achieved.  And
 there  were  many  impossibilities.  One
 of  them  was  the  White  Sea  Baltic
 Canal  Project.  During  the  time  of
 the  Czars  also  it  was  thought  impossi-
 ble  that  such  a  canal  could  be  built.
 It  was  due  to  many  difficulties.  From
 the  point  of  view  of  engineering  it
 was  suitable.  But  due  to  the  climatic
 conditions  it  was  considered  impossi-
 ble.  Therefore  Gorky  said.  ‘We  ac-
 cept  the  challenge  of  nature.  Al-
 though  the  cold  is  forty  degrees  be-
 low  zero  my  boys  will  work  there.”
 They  did  work-—children  and  in
 scheduled  time  that  canal  was  built.

 But  it  is  not  the  history  of  the  cana)
 which  is  of  interest  to  us:  it  is  the
 history  of  fhose  children  who  have
 written  their  autobiographies  after-
 wards.  They  are  published  in  six
 volumes,  and  Gorky  himself  has
 edited  them.  No  country  _  today
 which  wants  to  make  a  scientific  ap-
 proach  to  this  question  can  ignore
 these  volumes.  Without  reading  them
 you  will  be  simply  wandering  in  dark-
 ness.

 .

 When  once  these  children  became
 socially  useful,  they  showed  their
 worth  in  several  other  fields  as  well.
 Individually  also  they  proved  that
 there  is  no  height  attained  by  man
 which  one  who  has  been  an  orphan
 cannot  attain,  or  there  is  no  lead
 which  he  cannot  give  to  society  for
 its  further  progress.  I  was  referring
 to  some  literature  because  it  is  im-
 portant  and  I  would  recommend  to
 Members  of  this  House  tv  go  through
 that  literature  to  see  in  what  way
 other  countries  have  tried  to  solve
 this  problem.

 In  this  connection  I  would  refer  to
 one  book  by  Avdenko.  It  is  called  “I
 love”.  It  is  his  own  biography.  That
 book  deals  with  how,  when  he  was  an
 orphan,  -hated  society.  How  he  loved
 life.  And  afterwards  when  he  went
 to  the  Gorky  school  what  changes
 came  into  his  life,  and  how  happy  his
 life  became,

 Any  society  where  there  are  a  large
 number  of  children  who  suffer  in  such
 a  brutal  way,  is  a  society  not  worth
 living  in  I  would  say.  It  hag  no  right to  call  itself  civilized.  Because,  it  is
 not  the  crime  of  the  children  that

 _  they  suffer,  it  is  the  crime  of  the  so-
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 ciety.  Government  also  is  to  be
 blamed  to  a  certain  extent  for  that.

 (Mr.  Deputy-SPEAKER  in  the  Chair]

 Coming  hbatk  to  India,  we  find,  that.
 in  our  country  no  work  has  been  done
 as  yet  in  this  respect.  We  have  to
 make  a  beginning.  And  it  is  a  very
 good  thing  that  our  friend  Mr.
 Dwivedi  has  brought  this  Bill  before
 this  House.  We  need  a  greater
 Gorky  in  our  country  than  what  the
 Soviet  Union  had  in  order  to  solve  this.
 problem,  and  we  hope  that  our  friend
 Mr.  Dwivedi  will  one  day  become  a
 great  Gorky.

 I  am  aware  that  I  have  another
 couple  of  minutes.  The  subject  is  so
 important.  I  would  conclude  now
 with  a  few  more  words,  and  next
 time  when  this  subject  comes  up
 again  I  would  like  to  speak  in  detail.
 Because  I  had  only  a  few  minutes  I
 could  not  claborate  my  points.  {ft  is
 not  such  a  thing  that  you  can  touch
 and  go.  It  is  a  thing  which  vou  have
 fo  thrash  and  thrash  again  to  see
 what  is  the  right  path.

 So  in  the  one  minute  left  I  would
 make  this  suggestion  that  the  Bill
 should  be  circulated  to  the  several  or-
 ganisations,  to  the  States,  to  the  Uni-
 versities,  to  orphanages,  to  Members
 of  the  House,  to  educationists  and  to
 all  those  who  are  interested  in  this
 subject  in  order  to  have  their  views.
 And  next  session  when  the  Bill  comes
 again  before  the  House  we  will  be
 ready  to  explore  further  possibilities.
 about  it.  If  the  Government  Bill  also
 comes,  it  will  not  make  this  Bill  super-
 fluous,  because  there  is  so  much  to  do.
 We  will  try  to  fing  out  what  the  Gov-
 ernmeat  has  to  do  but  before  that  we
 should  know  exactly  what  we  want  to
 achieve.  The  magnitude  of  ‘the  prob-
 lem  is  such  that  one  Bill  will  not  be
 sufficient.  Perhaps......

 Mr.  Deputy-Speaker:  The  hon.
 Member  must  resume  hig  seat.  He
 may  continue  later  on  if  the  Bill  is
 not  withdrawn.

 MESSAGE  FROM  THE  COUNCIL  OF
 STATES

 Secretary:  Sir.  I  have  to  report
 the  following  message  received  from
 the  Secretary  of  the  Council  of  States:

 “In  accordance  with  the  provi-
 sions  of  sub-rule  (6)  of  rule  62
 of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Coun-
 cil  of  States,  I  am  directed  to  re-
 turn  herewith  the  following  Bills
 which  were  passed  by  the  House
 of  the  People  at  its  sitting  held
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 Private  Members’

 Legislation
 {Secretary]

 on  the  i8th  April,  1953,  and
 transmitted  to  the  Council  0
 States  for  its  recommendations
 ‘and  to  state  that  the  Council  has

 recommendations  to  make  to
 the  House  of  the  People  in  regard
 to  the  said  Bills:

 qd)  The  Finance  Bill,  1953.
 (2)  The  Central  Excises  7

 ‘Salt  (Amendment)  Bill,  1953.
 and

 TIME  FOR  PRI-
 LEGISLATION

 (Hamirpur

 ALLOTMENT  _OF
 v  VATE  MEMBERS’

 hri  M.  L.  Dwivedi
 pitt)  :  May  I  solicit,  your  indulgence
 ‘in  asking  that  in  view  of  the  fact
 that  Members  of  this  House

 a
 greatly  interested  in  private  legisla-

 Mr.  ty-Speaker:  What  about Depu
 this  piece  of  legislation?

 Shri  M.  L.  Dwivedi.  I  find  that
 very  little  time  has  been  given  for

 «discussion  of  private  Bills  in  this
 House.  Ig  you  go  to  England...........+

 Mr.  Deputy-Speaker:  What  does
 -he  want?

 Shri  M.  L.  Dwivedi:  More  time
 should  be  allotted  for  discussion  of

 ‘private  legislation.
 Mr.  Deputy-Speaker:  We  must

 ‘this  afternoon.

 Shri  M.  L.  Dwivedi:  In  the  House
 ‘of  Commons  two  days  are  allotted
 every  week  for  discussing  private
 degislation.  Here  we  get  only  two
 days  in  three  and  a  half  months.

 Mr.  Deputy-Speaker:  We  have  now

 passed  a  rule  whereby  half  a  day  on
 every  Friday  will  be  allotted  for  non-
 ‘official  work  in  addition  to  three  half
 ‘hours  or  such  longer  time  as  may  be
 fixed  for  other  important  work  either
 arising  out  of  questions  or  indepen-
 dently  on  any  public  matter  of  impor-
 tance.  I  think  we  can  utilise  all  that
 hereafter.

 Shri  M.  L,  Dwivedi:  We  may  be
 prepared  to  sit  on  Saturdays  in  case
 ‘those  days  are  allotted  for  discussion
 of  private  legislations.

 sit

 Mr,  Deputy-Speaker:  Saturday  is
 ‘booked.

 Shri  M.  L,  Dwivedi:  In  future.

 Mr.  Deputy-Speaker:  Nothing  like
 ‘that.

 _/  Shri
 some

 ज्,  L.  Dwivedi:  There  must  be
 provision  regarding  Private
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 \’  Members’  legislation.  They  take  a  lot

 ‘

 oY

 of  interest  in  these  discussions.  In
 these  discussions  they  will  focus  the
 attention......

 Mr.  Deputy-Speaker:  Hon.  Mem-
 bers  never  get  anything  by  merely
 springing  up  and  saying  something
 and  inviting  some  decisians  offhand
 by  the  Speaker.  More  often  it  goes
 against  them.

 Shri  M.  L.  Dwivedi  rose—

 Mr,  Deputy-Speaker:  All  this  has
 been  considered.  Half  a  day  on  every
 Friday  has  been  allotted  for  non-offi-
 cial  work.  Let  this  experiment  be
 carried  on  for  some  time.  Let  us  see.

 FOOD  SCARCITY  IN  RAJASTHAN
 Shri  G.  D.  Somani  (Nagaur-Pali):

 Unfortunately,  the  scarcity  conditions
 in  Rajasthan  now  have  become  almust
 a  regular  feature  and  during  the  last
 few  years  since  ‘1948,  one  or  the  other
 Part  of  Rajasthan  has  been  suttering
 from  these  scarcity  conditions.  In  the
 year  95l  there  was  almost  a  total
 lack  of  rainfall  and  conditions  of
 scarcity  were  widespread.  Last  year,
 i.e.,  in  1952,  certain  parts  of  Rajas-
 than  were  suffering  from  famine  ccn-
 ditions  and  in  order  to.  give  briefly
 some  idea  of  the  present  conditions,  I
 would  like  to  invite  the  attention  of
 the  hon.  Minister  to  certain  reports
 which  recently  appeared  in  the  Press.
 I  would  first

 quote
 a  report  that  ap-

 ared  in  the  Times  of  India  of  2lst
 instant  which  says:

 “The  entire  Bikaner  Division,
 excluding  the  canal  area,  is  in  the
 grip  of  a  severe  famine.  Water
 scarcity  is  acute  and  people  are
 dependent  on  khejra  tree  bark  for
 their  food.”

 Similarly,  a  local  paper  from  Bika-
 ner,  Ganarajya,  gives  a  report  like
 this:  .

 “बीकानेर  ज़िले  में  अकाल  धीरे-धीरे

 एक  भयंकर  रूप  धारण  कर  रहा  हू  |  लोग

 तूंबे  ज॑  से  विषेले  फलों  क ेबीज  खा  कर  निर्वाह

 कर  रहे  हैं।  गणराज्य  के  सम्मानित  प्रतिनिधि,

 जो  अभी,  यहां  के  कई  सर्वमान्य  नागरिकों

 के  साथ,  इन  गांवों  का  दौरा  कर  के  आये

 हैं,  उनका  कहना  है  कि  बच्चों  का  स्वास्थ्य

 बिलकुल  समाप्त  हो  गया  है,  स्त्रियों  की  आंखों

 में  पानी  है  और  पुरुष  असहाय  हो  गये  हैं।
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 राजस्थान  और  विशेषतया  .बीकानेर

 जिले  में  अकाल  के  कारण  परिस्थितियां

 दाने:  दाने:  इतनी  बिगड़ती  जा  रही  हें  कि  यदि

 सरकार  ने  इस  ओर  अब  शीघ्र  ही  ध्यान  नहीं

 दिया  तो  शायद  हजारों  मनुष्यों  के  जीवन

 नष्ट  हो  जान  का  दायित्व  राजस्थान  सरकार

 के  सिर  पर  होगा  i”

 would  not  like  to  take  the  time  of
 he  House  in  reading  more  extracts
 rom  other  reports  especially  in  view
 f  the  limit  of  half-an-hour.  I  want  to
 ring  it  to  the  notice  of  the  hon.  Min-
 ster  in  charge  that  these  reports  are
 ot  in  any  way  exaggerated.  They  have
 een  substantiated  by  eye  witnesses
 rho  have  sent  their  impartial  versions
 f  what  they  have  seen.  I  also  under-
 tand  that  this  matter  was  brought  to
 3९  notice  of  the  hon,  Dr.  Katju,  when
 e  was  in  Rajasthan  a  few  days  ago
 nd  he  has  had  an  opportunity  to  see
 uings  for  himself  in  some  of  the
 reas.  I  have  no  doubt  that  he  must
 ave  also  drawn  the  attention  of  the
 'epartment  concerned.

 Here  is  a  question  where  lakhs  of
 20ple  are  on  the  verge  of  starvation
 ad  they  are  living  on  poisonous  grass
 ‘eds  or  barks  of  trees.  Look  at  the
 uantity  of  relief  measures  that  have
 2en  taken  by  the  Government  of
 ajasthan  in  this  connection.  I  need
 ardly  point  out  that  ‘the  financial
 ipacity  and  position  of  the  Govern-
 ent  of  Rajasthan,  in  spite  of  their
 2st  intentions  and  in  spite  of  what-
 rer  they  have  been  trying  to  do,  is
 Mply  so  limited  that  with  their  limit-
 |  resources,  they  are  unable  to  cope
 ith  the  situation  with  Which  they
 '€  faced.  From  what  I  have  heard
 id  from  whatever  information  has
 en  made  available,  the  Centre  has

 far  made  an  allocation  of  only  Rs.
 lakhs  for  these  famine  and  scarcity

 085  of  Rajasthan.  Looking  to  the
 idespread  nature  of  the  scarcity  and
 e  tremendous  resources  which  will

 :  required  to  meet  even  the  bare
 cessities  of  the  people  who  have  been
 ‘ected.  this  sum  of  Rs.  8  lakhs  is
 nply  a  drop  in  the  ocean.
 I  reply  to  the  short  notice  question
 at  I  put  on  the  4th  of  March  last, 2  Were  assured  ‘that  a  team  of  officers
 2m  the  Centre  would  visit  Rajasthan
 ortly  and  make  comprehensive  en-
 dries  for  taking  both  short  term d  long  terrn  measures  to  meet  the
 quirements  of  the  situation.  I  am
 t.  so  far,  aware  whether  any  such
 um  of  officers  has  gone  there  or  whe-
 *r  the  Government  are  doing  any-
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 thing  to  cope  with  the  situation  which:
 is  growing  .  from  bad  to  worse.  I
 would  submit  with  all  the  earnestness.
 at  my  command  that  the  leisurely
 way  in  which  this  matter  is  being
 handled  by  the  Government  at  the
 Centre  is  really  causing  the  utmost
 concern  both  to  the  Government  of
 Rajasthan  and  to  the  various  other
 organisations  which  are  connected
 with  the  relief  work  in  those  areas
 which  are  so  severely  affected.  The-
 coming  two  or  three  months  will  be  a
 very  acute  period.  From  the  nature
 of  the  distress  and  the  reports  that
 have  appeared  in  the  Press  and  _the-
 reports  which  have  also  been  sent  by
 So  Many  eye  witnesses  are  so  serious:
 that  unless  some  emergency  measures. are  taken,  unless  something  sybstan-
 tial  is  done.  immediately,  the  condi--
 tions  would  simply  go  from  bad  _  to.
 worse.  There  is  really  an  acute  fear
 that  o  many  thousands  of  people,
 who  are  now  living  on  the  verge  of
 starvation,  being  permanently  affect-
 ed.  I  would  therefore  appeal  to  the
 hon.  Minister  concerned  to  treat  this:
 whole  problem  on  an  emergency  basis:
 and  to  send  the  team  of  officers  which
 he  had  promised  in  his  reply  on  the.
 4th  March,  last.  Thig  again  means.
 that  one  and  a  half  months  have
 gone.  -So  far  as  I  am  aware.  no  such
 officers  have  gone  to  the  affected
 areas.  This  clearly  shows  that  the
 whole  matter  is  not  being  ireated
 with  the  urgency  that  it  requires  in
 handling.  Even  at  this  late  stage,  I
 would  therefore  appeal  that  not  a
 moment  should  be  lost  to  make  the
 necessary  investigations  and  to  make
 such  resources  available  to  the  Gov-.
 ernment  of  Rajasthan  as  will  cnable
 them  to  meet  the  situation.  Here  is a  problem  in  which  there  can  be  no.
 controversy.  People  are  suffering  and
 this  fact  has  been  corroborated  by all  the  Teports  and  different  sections-
 of  political  opinion.  Here  is  a  fact
 the  correctness  of  which  cannot  be
 disputed.  What  is  wanted  is  some.
 action  urgently  to  make  necessary  en-.
 quiries  and  make  such  resources  avail-
 able  to  the  Government  of  Rajasthan
 as  would  enable  them  to  meet  the-
 gravity  of  the  situation  I  hope  the.
 hon,  Minister  concerned  would  be. able  to  give  a_  satisfactory  reply which  will  meet  the  requirements  of
 the  situation.

 Shri  Bhandari  (Jaipur):  Sir,........
 Mr.  Deputy-Speaker:  Has  the  hon.

 Member  given  notice  already?  se
 Shri  Bhandari:  No.
 Mr.  Deputy-Speaker:  I  will  call

 those  hon.  Members  who  have  given notice  already  one  after  another.
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 श्री  पौ०  एल०  बारुपारू  :  (गंगानगर

 झुनझनू--रक्षित--अनु सूचित  जातियां  :  )
 माननीय  उपाध्यक्ष  महोदय,  यह... ,

 Mr.  Deputy-Speaker:  There  is  no
 ‘question  of  any  speeth  now.  Ion.
 Members  who  have  given  notice  can
 ‘each  =put  a  question  for  purposes  of
 elucidation.  The  hon.  Minister  will
 reply.

 श्री  पी०  एल०  बारुपाल:  माननीय

 उपाध्यक्ष  महोदय,  क्या  माननीय  मंत्री  जी  को

 यह  मालूम  है  कि  राजस्थान  में  बीकानेर  और

 जैसलमेर  डिवीज़न  के  अन्दर  वहां  लोग  घास

 पास  और  तूंबे  क ेबीज  खा  कर  अपना  जीवन

 निर्वाह  कर  रहे  हे,  और  जो  वहां  अकाल  कार्य

 चल  रहा  है  कया  वह  ठीक  और  व्यवस्थित

 ढंग  से  चल  रहा  है  और  वहां  के  लिए  सरकार

 'जो  सहायता  दे  रही  है  क्‍या  वह  वहां  पर  जो

 अकाल  की  समस्या  हँ  उसकी  ठीक  ढंग  से

 'पूर्ति  कर  सकती  हैँ  और  वहां  की  समस्या

 “उस  से  हल  हो  सकती  है  ओर  क्या  सरकार  के

 'यास  कोई  ऐसी  सूचना  भी  आई  हूँ  कि  वहां
 'पर  किन्हीं  गांवों  में  अन्न  मिलने  की  बहू
 से  कोई  मृत्यु  हुई  है  ?

 उपाध्यक्ष  महोदय:  काफी  है।
 Three  questions  have  been  asked.

 Shri  Sarangadhar  Das  (Dhenkanal-
 ‘West  Cuttack):  I  wish  to  ask  the
 ‘Lollowing  questions:

 Are  Government  aware  of  the  fact
 that  in  Napasar,  Bikaner  District,
 people,  particularly  Harijans,  are  living on  bread  made  out  of  bark  of  Khejri

 ‘tree,  certain  leaves,  and  harmful  seeds,
 ‘with  a  little  grain,  and  getting  sick?
 I  wish  to  present  to  the  ‘Minister  this
 ‘bread  I  have  here.  Let  him  eat  it.

 Mr.  Deputy-Speaker:  How  can  it  be
 exhibited  here?

 Shri  Sarangadhar  Das:  Are  Govern-
 ment  aware  that  the  Commissioner,
 accompanied  by  some  members  of  the

 public.
 namely,  Sarbasri  Chhaganlal

 ohata,  Srinivas  Thirani,  Iswarlal
 ‘Bapna,  Editor  Lokjeevan,  visited  the
 area,  and  witnessed  these  conditions?
 .Also,  if  Government  are  aware  of
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 starvation  deaths  in  Napasar  area?
 The  names  of  the  people  who  have
 died  are:  Phoosh  Raj,  Jaglo,  Hemalo,
 Lalkiya’s  mother,  Anachi,  wife  of  Imra,
 and  wife  of  Nanu,  in  various  villages.

 Are  Government  aware  that  the
 Government  of  Rajasthan  have  failed

 give  sufficient  reliet  to  man  ana
 ‘animal  in  this  area,  and  will  the
 Minister  of  Food  go  to  the  help  of  the
 Government  of  Rajasthan  because
 their  resources  are  not  enough  to  do
 this?  If  not  already  done  so,  will
 Government  rush  foodgrains  and
 fodder  to  this  area?

 Shri  Nambiar  (Mayuram):  May  I
 know,  Sir,  in  addition  to  the  facts
 supplied  by  other  hon.  Members  here,
 whether  it  is  also  a  fact  that  the  rnica
 industry  has  been  -collapsing  in  that
 area,  especially  in  Bhilwara  erea  of
 Rajasthan,  that  thousands  of  workers
 are  unemployed  and  many  factories
 have  been  closed;  that  even  the  pay-
 ments  due  to  them  remain  unpaid,
 and  there  is  so  much  of  unrest  added
 to  famine  conditions?  I  want  to  know
 what  relief  has  been  sent  to  these  men
 who  are  also  affected.  Also  I  would
 lke  to  know,  as  Mr.  Sarangadhar  Das
 has  explained,  whether  it  is  also  a  fact
 that  this  sort  of  bread  is  used  there.  |
 have  got  bread  sent  straight  from
 Rajasthan.  _I  will  hand  it  over  to  the
 Minister  outside  the  House.  I  would
 like  to  know  whether  Government
 would  immediately  rush  fooddstutts
 instead  of  making  an  enquiry,  as  hy
 the  time  the  enquiry  is  over,  thousands
 of  people  may  die:  May  I  also  know
 whether  the  Minister  will  look  to  these
 facts,  and  rush  immediate  relief  and
 save  the  people  of  Rajasthan  from  this
 calamity—all  the  people  including  the

 pei
 peasants  and  others  concern-

 ed?
 L  P.M.

 Shri  Nand  Lal  Sharma  (Sikar):  Will
 the  hon.  Minister  be  pleased  to  let  this
 House«know  what  steps  the  Central
 Government  or  the  State  Government
 of  Rajasthan  have  taken  to  help  the
 starving  people  of  Rajasthan  in  the
 famine-affected  areas,  whether  the
 steps  taken  are  adequate  to  ulleviate
 the  difficulties  of  the  people,  and
 whether,  in  view  of  the  repeated
 famines  in  Rajasthan.  the  Govern-
 ment  of  India  propose  to  set  up  a
 Permanent  committee,  to  avoid  this
 permanent  shortage  of  food  and  water
 in  those  areas?

 Mr.  Deputy-Speaker:  The  hon.
 Minister.

 Pandit  Thakur  Das  Buargava  (Gur-
 gaon):  Will  you  kindly  allow  other
 hon.  Members  also  to  put  questions?
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 Mr.  Deputy-Speaker:  No  notice  has
 been  given  by  other  hon.  Members.
 The  practice  is  that  they  must  have
 given  some  intimation  to  me  earlier.

 Shri  K.  K.  Basu  (Diamon  Harbour):
 The  Chair  has  got  the  powers  to  waive
 it  at  its  discretion.

 Mr.  Deputy-Speaker:  How  many
 other  hon.  Members  want  to  partici-
 pate?

 Hon.  Members  rose—
 Mr.  Deputy-Speaker:  Even  if  every

 Member  speaks  at  the  rate  of  cne
 minute  for  each,  there  will  be  no  time
 left  for  the  hon.  Minister  to  reply.

 The  Minister  of  Agriculture  (Dr.
 P.  S.  Deshmukh):  I  have  not  got  a

 “very  long  reply.  80,  if  anybody  wants
 to  speak,  I  do  not  mind.  My  reply
 4c  fairly  short.

 Mr,  Deputy-Speaker:  All  right,  I
 shall  give  half  a  minute  or  a  quarter
 of  a.minute  to  each.

 पंडित  ठाक्र  दास  भागने  में  प्रभी  इस
 इलाके  से  होकर  पाया  हूं।  यह  इलाका

 ज़िला  हिंसार  से  लगता  हुआ  है  I  में  दो
 तीन  महीने  हुए  इस  कहत  को  देखने  के  वास्ते

 गया  था।  वहां  पर  जो  हालत  देखी  वह  वाकई

 बहुत  दर्दनाक  शौर  तक़लीफ़  देह  थी।  गांव

 के  ग्रामीणों  की  हालत  तो  तबाह॒कुन  थी  ही,
 मवेशियों  की  हालत  तो  बहुत  ही  खराब  थी  1

 हज़ारों  मवेशी  वहां  पर  मर  गये।  में  जानना

 चाहता  हूं  कि  कितनी  हड्डियों  की  गाड़ियां

 दूसरे  इलाकों  में  भेजी  गयीं?  एक  सवाल  तो
 मेरा  यह  है  ।  दूसरा  सवाल  में  यह  पूछना

 चाहता  हूं  कि  क्‍या  उन्होंने  इस  बाक का  पता

 लगाया  हैकि  उस  हलाके  में  अभी  तक

 कितने  मवेशी  मर  चूके  हें  ?  यह  दो  बातें  में

 पूछना  चाहता  हूं  ।

 जाए  Morarka  (Ganganagar—Jhun-
 jhunu):  Firstly  may  I  inquire  ef  the
 hon.  Minister  the  amount  of  help  that
 the  Rajasthan  Government  had  arked
 for,  and  the  amount  of  help  that  the
 Centre  has  actually  given  so  far?
 Secondly,  is  the  hon.  Minister  aware
 that  it  is  not  only  the  question  of
 food  scarcity,  but  unemployment  and
 want  of  purchasing  power,  due  to
 which  the  people  are  starving?  In
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 order  to  tackle  these,  may  I  know  what
 the  Government  are  oing  or  are
 contemplating  to  do?

 Shri  Bhandari:  What  arrangement
 are  the  Government  making  for
 supplying  drinking  water  to  the  people
 in  these  areas  during  this  year?  What
 is  the  amount  spent  by  the  State
 Government  and  the  Cenfral  Govern-
 ment  on  the  gratuitous  relief  work
 that  has  been  undertaken?  What  is
 the  contribution  of  the  Central  Govern-
 ment  towards  the  same?

 Shri  Achuthan  (Crangannur):  May  I
 know  whether  the  Rajasthan  Govern-
 ment  has  opened  any  relief  fund,  and
 if  so,  whether  the  rich  people  there,
 and  the  magnates  including  Mr.  Som-
 ani  have  contributed  anything  towards
 that  fund?

 Shri  G.  D.  Somani:  May  I  inform  the
 hon.  Member  that  the  Marwadi  Relief
 Society  of  Calcutta  js  doing  quite  a
 substantial  and  valuable  work  in  the
 famine-affected  areas?

 Bo  जा टब बोर  (भरतपुर-हवाई  माधो-

 पुर-रक्षित--भ्रनुसूचित  जातियां  )  :  कया  में

 जान  सकता  हूं  कि  बीकानेर,  जैसलमेर  के

 जिस  इलाके  में  भ्र काल  पड़  रहा  है  झौर  मृत्युएँ

 हो  रही  हैं  शौर  लोग  इस  तरह  परेशान  हो  रहेगें,
 क्या  वहां  &o  फी  सदी  लोग  हरिजन  हें,  कौर

 यदि  ऐसा  है  तो  में  पूछना  चाहता  हूं  कि  वहां
 की  गवर्नमेंट  कौर  सोश्यल  वेलफेयर  मिनिस्टर

 इसको  दूर  करने  के  लिये
 क्या

 कर  रहे  हे  ?

 दूसरे  क्या  इस  बात  की  दौर  गवर्न॑मेंट

 का  ध्यान  गया  है  कि  राजस्थान  में

 वापसी  फूट  और  पार्टीबन्दी  के  कारण  वहां
 की  स्टेट  सरकार  हस  दुर्दशा  को  प्रच्छी  तरह

 नहीं  देख  पाती  ौर  जो  वह  सहायता  देती  है,

 बहू  नाकाफी  झौर  भ्र पर्याप्त  है,  शौर  यदि  वह

 सहायता  अपर्याप्त  रही  तो  में  जानना  चाहता

 हूं  कि  हमारे  केन्द्रीय  सरकार ने  उस  दिशा  में
 सहायता  देने  के  हेतु  क्या  किये  किया  है  ?

 Shri  B.  S.  Murthy  (Eluru):  Is  it  a
 fact,  Sir,  that  the  worst  hit  people
 are  the  Harijans

 Mr.  Deputy-Speaker:  That  is  what
 was  asked  just  now  by  the  hon.  Mem-
 ber  who  spoke.
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 Shri  B.  S.  Murthy:  Yes,  Sir.  I  would
 also  like  to  know  whether  the  people
 who  died  as  a  result  of  scarcity  are
 mainly  Harijans.

 श्री  बलवंत  सिह  मेहता  (उदयपुर  )  :

 क्या  में  माननीय  मंत्री  जी  से  यह  जान  सकता  हूं
 कि  क्‍या  इसी  प्रकार  का  भ्रकाल  राजस्थान
 के  दक्षिण  भाग  में  भी  पड़  रहाहै?  शोर
 झगर  ऐसा  हू  तो  इस  के  लिये  क्‍या  प्रयत्न
 सरकार  कर  रही  है  ?

 श्री  भोला भाई  (बांसवाड़ा-इंगरपु र--
 रक्षित-प्रनूसूचित  आदि  जातियां)
 क्या  में  जान  सकता  हूं  कि  दक्षिण

 पूर्वी  राजस्थान  के  डूंगरपुर,  बांसवाड़ा,

 प्रतापगढ़,  कौर  मेवाढ  के  भोमट  इलाकों
 में  रहने  वाले  लोगों  की  स्थिति  बहुत
 खराब  हूँ  ?  क्यों  यह  सत्य  है  कि उन  को  एक
 बार  भी  पूरा  खाना  खाने  को  नहीं  मिलता  है  ?
 क्या  यह  सत्य  है  खाद्यान्न  एवं  क्रय  शक्ति  के
 अभाव  में  प्राय:  वे  घास  के  भ्राता  पर  रहते
 आ  रहेगे?  क्‍या  यह  सत्य  है  कि  सुभिक्ष  में

 वह  गाय  का  मांस  खाने  लग  जाते  हे  कौर  क्‍या

 यह  भी  सत्य  है  कि  सरकार  ने  उन  से  इस  वर्ष
 लगान  भी  वसूल  किया  है  श्र  क्‍या  यह
 भी  सत्य  है  कि  सन्‌  १६९४८  से  राज
 तक  वहू  एरिया  अकाल  ग्रस्त  रहा  है
 कौर  क्‍या  इसके  लिये  कोई  इन्क्वायरी

 नहीं  हुई  है  जबकि  पड़ोस  में  पंचमहल
 feo  गुजरात  में  जमीन  इन्क्वायरी  कमेटी

 मुकरंर  कर  के  जांच  करवाई  गई  हँ  कौर

 राजस्थान के  मंत्री  वहां  बराबर  जाते  रहते  हे  ?

 श्री  पी०  एस  बारप/ल  :  कया  माननीय

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 इस  बीमारी  को  मिटाने  के  लिये  कोई

 ठोस  कदम  उठाये  जा  रहे  हें  शौर

 राजस्थान  में  जहां  प्रतिवर्ष  अकाल  पड़

 रहें  हे  वहां  पर  सरकार  की  तरफ  से  तालाब

 नहरें  भादि  बनवाने  के  लिये  और  खाद्य की
 व्यवस्था  करने  के  लिये  कोई  ठोस  कदम  उठाये
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 जा  रहे  हे  ?  यह  जो  हर  साल  लाखों  करोड़ों
 रुपया  वहां  पर  खर्च  हो  रहा  है  उसे  बचाने  के  लिये

 किसी  भी  कीमत  पर  वहां  सिंचाई  के  लिये

 नहरें  भारी  बनाने  की  कोई  योजना  बन  रही  है  ?

 कौर  में  माननीय  मंत्री  जी  से  पूछना  चाहता
 कि  क्या  वे  जो  लोग  घास  फूस  खा  कर  जीवन

 निर्वाह  कर  रहे  है  उन  को  दे  खने  का  कष्ट  करेंगे  ?

 में  तारीख  २४-३-५३  को  बी कान र  गया  था

 कौर  भपनी  भ्रांखों  बिकाने  र डिवीजन  की  पांच

 तहसीलों  को  छोड़  कर  बाकी  पंद्रह  तहसीलों
 को  देखा  है  कि  वहां  क्‍या  हाल  है  जो  चीज़ें

 मुझ  वहां  देखने  को  मिली  हें  वे  मेरे  पास हैं।
 क्या  ड्राप  उन्हें  विशेषज्ञों  से  जांच  कराने  की

 कोशिश  करने  कौर  देखेंगे  कि  घास  फूस  के

 खाने  से  मनुष्य  के  ऊपर  कया  प्रभाव  पड़ता  हूँ
 शौर  उन  का  स्वास्थ्य  कैसे  भ्रच्छा  रह  सकता

 है?

 Mr.  Deputy-Speaker:  The  hon.
 Minister.

 Dr.  P.  S.  Deshmukh:  Sir,  I  should
 have  the  rest  of  the  time  now.  Sir.

 Most  of  the  time  hon.  Members
 instead  of  asking  questions  have  really
 supplied  information.  I  do  not  wish
 to  contradict  them.  So  far  as  starva-
 tion  is  concerned,  of  course,  [  have

 not  had  any  reports;  nor  have  we  any
 details  of  the  conditions  in  those  parts,
 although  it  is  known  from  the  latest
 reports  that  reached  us...

 Shri  Nandlal  Sharma:  Living  on  the
 leaves  of  trees  is  not  starvation?

 Dr.  P.  8,  Deshmukia:  I  am  not  defin-
 ing  ‘starvation’.  Latest  reports  indi-
 cate  that  in  the  Divisions  of  Bikanar,
 Jodhpur  and  Jaipur  scarcity  prevails
 and  about  26  lakhs  of  persons  have
 been  affected.  It  is  also  known  that
 the  State  Government  have  opened  a
 number  of  relief  works.  The  exact
 number  is  not  known,  but  13,70,000
 people  are  being  employed  per  day,
 according  to  the  information.  I  may
 also  say  that  whatever  was  asked  for
 the  beginning  was  given.  We  have

 pn
 to  the  Rajasthan  Government

 s.  12,90,000  by  way  of  a  loan  and  a
 grant  of  Rs.  3,92,000.  I  regret  to  have
 to  say  that  not  many  details  are  avail-
 able  with  us.  In  spite  of  our  pressing
 the  Rajasthan  Government,  not  only
 now  but  since  the  month  of  June  1952,
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 to  give  us  fortnightly  reports,  only  a
 few  have  come  in  and  hardly  any
 reports  have  come  to  us  from  Septem-
 ber,  1952.  So  far  as  we  are  concern-
 ed  we  have  every  sympathy  for  the
 suffering  people  and  we  are  anxious
 to  do  what  we  can.  Yet,  I  hope  the
 House  will  realise  the  Central  Govern-
 ment’s  position.  It  is  all  very  well
 to  sympathize  and  to  read  out  some
 extracts  from  reports  and  from  news-
 papers.  After  all,  we  cannot  forget
 the  fact*that  there  is  a  constitutional
 government  functioning  in  the  State  of
 Rajasthan  and  essentially  looking  after
 the  scarcity  conditions,  which  is  the
 primary  responsibility  of  that  State.

 Av  Hon.  Member:  Why  not  advise
 the  President  to  intervene?

 Dr.  P.  S.  Deshmukh:  That  should
 be  realised  and  I  am  glad  the  hon.
 Members  have  given  us  all  this  infor-
 mation.  We  will  certainly  do  our
 utmost  and  make  -the  Rajasthan
 Government  move  more  quickly  in
 the  matter  if  necessary;  we  will  afford to  them  whatever  relief  they  are
 entitled  to  and  whatever  relief  is
 justified.  I  can  assure  the  _  hon.
 Members  that  even  before,  we  have been  trying  to  press  upon  the  Rajas-
 than  Government  and  asking  them  for
 reports  of  exact  conditions.  The  hon.
 Members  also  know  that  an  hon. colleague  of  ours  has.recently  visited
 the  plate  and  seen  the  conditions  for
 himself  So,  I  can  assure  the  House
 that  so  far  as  we  are  concerned,  and
 so  far  as  the  responsibility  rests  on
 our  sLoulders,  we  shall  spare  0  pains. And  yet,  I  think,  the  House  will
 realise  the  exact  position  in  which  we
 find  ourselves.

 Mr.  Deputy-Speaker:  Is  it  not  a
 Part  8  Stute?

 Dr.  P.  S.  Deshmukh:  Yes.  Sir,  even
 there,  it  is  the  State  Government  ‘:rat
 is  primarily  responsible.  We  cannot
 Neglect  the  State  Government  ard  go on  taking  action.

 Pandit  Thakur  Das  Bhargava:  Docs
 it  not  follow  that  the  Government  of
 that  State  is  not  being  carried  on
 according  to  the  Constitution  and
 people  and  cattle  are  dying?

 4 Dr.  P.  8,  Deshmukh:  We  are  prone,
 sometimes,  to  exaggerate  the  situation Ido  not  think  that  the  Rajasthan
 Government  is  either  apathetic  or
 does  not  want  to  give  any  relief...
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 Shri  Nand  Lal  Sharma:  The  Rajas-
 than  Government  is  shuffling  and
 reshuffling  again  and  again.

 Dr.  P.  8,  Deshmukh:  I  do  not  want
 to  enter  into  politics.

 Pandit  Thakur  Das  Bhargava:  The
 Government  wants  reports  and  that
 Government  is  not  sending  the  reports; the  fortnightly  reports  are  not  coming
 to  the  Central  Government.  This  is
 very  serious.

 Dr.  P.  S.  Deshmukh:  In  any  case
 now  that  the  House  has  drawn  our
 attention  to  it.  We  will  expedite
 matters  and  the  House  already  knows
 what  sort  of  relief  we  give.  There
 are  seven  items  under  which  relief  is
 given.  Whatever  gratuitous  relief
 Is  given  to  the  people,  we  pay  50  per cent.  of  it.  We  also  advance  loans:
 we  also  support  any  schemes  for  pro-
 viding  drinking  water  and  so  far  as
 food  is  concerned,  we  can  assure.  not
 only  this  House,  but  the  Raiasthan
 Government  also,  “that  whatever
 requirements  there  might  be  for  food.
 it  will  be  made  available  to  them.
 The  House  also  knows  how  we  give
 food  at  cheap  rates.  For  instance,  in
 the  Bombay  arca,  we  have  given  wheat
 at  the  rate  of  Rs.  4  per  maund.  Simi.
 lar  concessions.  and  more  concessi:ng.
 if  necessary,  would  be  made  available
 to  the  Rajasthan  Government  accord
 ing  to  the  situation.

 I  confess  a  good  many  Members
 from  Rajasthan  have  been  pressing me  to  go  there.  Unfortunately,  I have  had  nof  sufficient  time:  but.  T
 propose  to  go  there,as  early  as  posatl- ble.  In  any  case  I  assure  the  House that  we  will  not  allow  the  position  to
 remain  as  it  is  and  we  will  try  and

 remedy
 the  situation  as  quickly  as

 possible,  and  to  the  satisfaction  of  al) I  can  understand  the  anger  of  my
 friend,  Pandit  Thakur  Dag  Bhargava. I  think  he  is  justified  in  saying  that
 the  Rajasthan  Government  should have  sent  reports.  It  is  best  that  we
 should  send  some  one  there  and  ab.
 a

 the  reports,  and  take  adequate Ds.

 Shri  Gidwani  =  (Thana):  Kindly convey  to  that  Government  that  this House  is  very  much  annoyed  and  angry at  their  callousness.

 Dr.  ह  S.  Deshmukh:  I  am  grateful to  the  hon.  Members  for  all  the  facts
 and  other  information  that  they  have
 brought  to  our  notice.  So  far  as
 sending  a  team  of  officers  is  concerned, we  held  out  a  hope  like  that.  We  are
 reviewing  all  the  reports  that  have
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 .  (Dr.  9  8.  Deshmukh]
 been  submitted  to  us  and  we  want  to
 find  out  if  it  is  really  very  useful  do
 ing  that  and  whether  it  is  not  wetter
 that  some  o‘her  rcsponsible  persons
 reports  should  92९  received  Hon
 Members  have  to  admit  that  these  876
 chronically  scarcity  areas  and  there-
 fore  some  sort  of  permanent  remedy
 has  to  be  found  out.  At  the  same
 time,  the  emergent  position  and  cy  ndi- tion  will  be  taken  in.o  account  ana  we
 will  certainly  do  what  all  we  can  in
 the  matter.
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 शो  पी०  ह्य  राजाभोज  :  बम्बई  स्टेट

 में  भी  मानवीय  मंत्री  जा  रहे  हैं  ?

 Mr.  Deputy-Speaker:  There  should
 be,  no  conflicts.  The  House  stands
 adjourned  to  meet  again  at  §-l54a.M.
 tomorrow.

 The  House  then  adjourned  till  a
 uarter  Past  Eight  of  the  Clock  on
 aturday,  the  25th  April,  9


